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[MADAM SPEAKER in the Chair]
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MADAM SPEAKER: Question Hour; Q. 321.

... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Madam Speaker, I have given
notice for suspension of Question Hour.... (Interruptions)
MADAM SPEAKER: I have disallowed all the notices. Let us go on with the
Question Hour; Shri Bhoopendra Singh.

... (Interruptions)
2 dels PAR (BT : T8 WHR WL BN, g9 Aled f&h1 g1 BRI WA Td g hld
R BI.... (1)
11.01 hrs

At this stage, Shri Manohar Tirkey, Sk. Saidul Haque
and some other hon. Members came and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: The Leader of the Opposition wants to say.

... (Interruptions)

A& HEIGAT: H IATIBT Frel BT AT i1l | I AR Sl AT 3 S|
. (erE)
JreaeT WRIGAT: MY N d1q ST |
. (o)
31eheT ARIGAT: YA Sfl, 31T AU a1 bzl
. ()
MADAM SPEAKER: Please go back.
... (Interruptions)

MADAM SPEAKER: Nothing will go in record.

(Interruptions) ... ~

* Not recorded.
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MADAM SPEAKER: Karunakaran ji, please go back.
... (Interruptions)
MADAM SPEAKER: I have called Shrimati Sushma Swaraj; nothing else will go

in record.

(Interruptions) ..."

* Not recorded.
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11.04 hrs

SUBMISSION BY MEMBER

Situation arising out of fast staged by Shri Anna Hazare on Lok Pal Bill

st g waerer (fafqem): sreer S, st sfoon gOIR Sft & oM @ ol oRRAIfT <o 4
frHTor 21 JE ot (FraeT) ST B g @ oY A qET WAl S 4 el U AT W
U FAGe(ld d8d gaoirs il 9 HdGelld 8% & a & &g ¥, Udh AUUT St &1 3
JSAT T¢ R GO <« H WMl SR WA AhUTd Al S¢| S99 9dqe §od H
QIR I IR qiiRa B R, S srou St ¥ A8 R fhAr AT {98 U o
drs < iR 78 F& M1 & S dleud a0 3 S5 SRS <J gU Ud Y91 BisTd Qe
T SITeE, TRy g9Tdl 3R A9 Ul (el 89 99 9 B ¥ fh 39 T & 919
THR 39 oo & o qeift % 9@ e e Syl af & & g8 5 o9 oo St &
AfafTE WRBI ISR & Wy a1 R & dle d18x Y AR I Hel b ARBR o Hel
g % TR UU SFRM B § A BY, I§ SAD! WA Tl .. (FFEF) R G IUE S BT
AT M1 3R Ao e S &1 Sexey 3 5 a8 I 78 8, IR 9O Bl Ae-ARISHY
U3 BT | Wem S T I8 ®el b a1d 1 ]! © IR a AR 'R # =gt 6 A |eq
el 93 8, 98 UP IR WS RN F W& Bl @[ B <, qMMh & & ATH 4 S B
U Tl S B FE R B, FiE Jaore AT Wt gE ¥ S A srvow S & wfafferat |
w8, S AT vt g¢ 21..(Faem) a1 wed @t g9 ufafhar S e %‘I...(w)@
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam, I am

grateful to the hon. Leader of the Opposition that she has brought to my attention a
distorted version of what 1 said.... (Interruptions) In fact, at the end of the
meeting, when all of them left, I came out of my office and told the waiting
journalists that we request Shri Anna Hazare to break his fast. The nation requires
robust, healthy Shri Anna Hazare in the service of the nation.... (Interruptions)
We are in the midst of discussion and naturally these distortions should not take
place. I did not say a word and I do not know how it appeared. Even at late night,

at 12.30 a.m., when I came to know, I corrected the position.... (Interruptions)


rjs
d. By b 
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Unfortunately, my friends are not allowing me to make my voice being
heard by others. But I would like to place it on record that what appeared was
totally distorted. No word was said in the meeting itself. I did not have an iota of
it until somebody told me that this distortion was coming. I thought I should

clarify the position.... (Interruptions)

MADAM SPEAKER: We will proceed with the Question Hour.

... (Interruptions)
MADAM SPEAKER: Let us proceed with the Question Hour. We have not had
the Question Hour for a long time.

... (Interruptions)

MADAM SPEAKER: Question No. 321, Shri Bhoopendra Singh. E


rjs
nsert question and answer – Q. No.321
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(Q. No. 321)

ot wirg R . Wi sreme of, @ A1, Bew W arawern TE 2. (@r@Em)
AL HSSAT ¢ MY T 30 WSl W e g |

... (TgeT)
MADAM SPEAKER: The House stands adjourned to meet again at 11.30 a.m.
11.08 hrs

The Lok Sabha then adjourned till Thirty Minutes past
Eleven of the Clock.

14
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11.30 hrs

The Lok Sabha re-assembled at Thirty Minutes past
Eleven of the Clock.

(Madam Speaker in the Chair)

MADAM SPEAKER: We will proceed with the Question Hour.
... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Madam, I have given a notice for
suspension of the Question Hour. ... (Interruptions)
11.30 % hrs

At this stage, Dr. Ram Chandra Dome and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.31 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid.
... (Interruptions)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ..."

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES

(SHRI PRAFUL PATEL): Madam, I beg to lay on the Table:-

(1) A copy of the Report (Hindi and English versions) of the Comptroller and
Auditor General of India-Union Government (Commercial) (No. 3 of 2011-
12)-Compliance Audit Observations for the year ended March, 2010 under
Article 151(1) of the Constitution.

(Placed in Library, See No. LT 4986/15/11)

(2) A copy of the Memorandum of Understanding (Hindi and English versions)

between the HMT Limited and the Department of Heavy Industry, Ministry of
Heavy Industries and Public Enterprises for the year 2011-2012.
(Placed in Library, See No. LT 4987/15/11)

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF MINORITY
AFFAIRS (SHRI SALMAN KHURSHEED): Madam, I beg to lay on the Table a
copy each of the following Reports (Hindi and English versions) of the Law

Commission of India:-

* Not recorded.
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(1)  Report No. 235 — Conversion/reconversion to another religion-mode
of proof - December, 2010.
(Placed in Library, See No. LT 4988/15/11)

(2)  Report No. 236 — Court-fees in Supreme Court vis-a-vis Corporate
Litigation - December, 2010.

(Placed in Library, See No. LT 4989/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI R.P.N. SINGH): Madam, I beg to lay on the
Table:-

(1

)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Petroleum and Natural Gas Regulatory Board, India, New Delhi, for the
year 2009-2010, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Petroleum and Natural Gas Regulatory
Board, India, New Delhi, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 4990/15/11)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the GAIL (India) Limited and the Ministry of Petroleum and
Natural Gas for the year 2011-2012.

(Placed in Library, See No. LT 4991/15/11)



25.08.2011 18

4

(5)

(6)

A copy of the Chartered Accountants (Procedure of Investigations of
Professional and Other Misconduct and Conduct of Cases) Amendment
Rules, 2011 (Hindi and English versions) published in Notification No.
G.S.R. 226(E) in Gazette of India dated the 22™ March, 2011, under
Section 30B of the Chartered Accountants Act, 1949.

(Placed in Library, See No. LT 4992/15/11)

A copy of the Cost and Works Accountants Procedures of Meetings of
Quality Review Board, and Terms and Conditions of Service and
Allowance of the Chairperson and Members of the Board (Amendment)
Rules, 2011 (Hindi and English versions) published in Notification No.
G.S.R. 211(E) in Gazette of India dated the 15" March, 2011, under Section
40 of the Cost and Works Accountants Act, 1959.

(Placed in Library, See No. LT 4993/15/11)

A copy of the Company Law Board (Qualifications, Experience and other
Conditions of Service of Members) Amendment Rules, 2011 (Hindi and
English versions) published in Notification No. G.S.R. 502(E) dated ond
July, 2011 under sub-section (3) of Section 642 of the Companies Act,
1956.

(Placed in Library, See No. LT 4994/15/11)

12.01 hrs.
COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS

20th Report

N B G (YA): rege weed], § RPN ARl & [A9asd] qn dhedi ddedt A
T el wfcrded (Bl qem SIS AR URdd Bl gl




25.08.2011 19

12.01 ' hrs.
COMMITTEE ON PAPERS LAID ON THE TABLE
7th Report
SHRI HARIN PATHAK (AHMEDABAD EAST): Madam, I beg to present the
Seventh Report (Hindi and English versions) of the Committee on Papers Laid on
the Table and Minutes related thereto.

12.02 hrs.

STANDING COMMITTEE ON INFORMATION TECHNOLOGY
25h Report

RAO INDERIJIT SINGH (GURGAON): Madam, I beg to present the Twenty-
fifth Report (Hindi and English versions) of the Standing Committee on
Information Technology (2010-11) on the subject ‘Disbursement of Wages to

labourers under Mahatma Gandhi National Rural Employment Guarantee Act by

Post Offices.’
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12.02 V% hrs.
MOTION RE: TWENTY-NINTH REPORT OF
BUSINESS ADVISORY COMMITTEE
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to

move the following:-

“That this House do agree with the Twenty-ninth Report of the
Business Advisory Committee presented to the House on the 24"
August, 2011.”

MADAM SPEAKER: The question is:
“That this House do agree with the Twenty-ninth Report of the
Business Advisory Committee presented to the House on the 24™

August, 2011.”

The motion was adopted.
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12.03 hrs.
MATTERS UNDER RULE 377"

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise
Matters under Rule 377 today and are desirous of laying them, may
personally hand over slips at the Table of the House within 20 minutes.
Only those matters shall be treated as laid for which slips have been
received at the Table within the stipulated time. The rest will be treated as

lapsed.

* Treated as laid on the Table.

21
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(i))Need to start work on Srinagar Hydroelectric Power Project in
Uttarakhand

$ft WAUA FERTA (garel): # 9 F&d B AF TR I fagld aRaer &1 o s
HHH el Blggy AR DUl fotfics grRr FHond off 6 avw faern =rear g1 siR
STefdeld gRATST & FHfv IR bsid gaTaRer v &« #3rerd o fadie 30 9F, 2011 & A<
I Ad T G 2l aRAeE w1 FET S q 399 B drel ot 9 RAMIY SEdl Bl
HIEI3T B o9 Ugdl ©l ARR AN Hoide & FHi & Wy ff @ SO 89 9
gIolde & W IR 5T | fauid gwma gl

SR URATSHT GATaR0T U4 a9 HATld gRT 1985 # & faerk &x @ 78 off 8ik 39
I DI WY D! A8 S A [ oy St HfeR fhA gu I R gAReiua R fear Smg|
9 TR Bl SH @ Wi & 99a § 9ga 9 AR $9 U A 3R IF@ g A T8 g8
R Il Al g qdl AR & gARRuE & forg wul IR 2, iR ugd i By AR B 359
THR ST IR Bl a1 2| IS Iod Sl {6 ST fae[a &1 SR dHran w@an g, Siife
ufasr § ol & forv ordd g Mt 8 U H 56 UBR URATSHILST BY BT ST 5T B
TqI-31 ree. fApry B ff garfad w2

W s WRAR A FRY ¢ b a8 TR U a9 AT gRI el faggd aRATSIIRA
& i & forg oftg e I dRa] A by O A ol B IAreT BT 3R
SIRES & AIY-H1 GYUl A BT $HHT o9 U B JAT 37 gRATSHIe & FHior |
R BRI AN 1 ASHTR W1 BT R S96T Shiawk ot Sar S|
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(ii)Need to expedite work on new Sabari and Edappally-Guruvayoor rail line
and augment railway services in Chalakudy Parliamentary Constituency,
Kerala

SHRI K. P. DHANAPALAN (CHALAKUDY):I would like to request that the
Government may kindly take action to complete the survey of new Sabari and
Edappally-Guruvayoor rail line and to speed up the land acquisition by giving
more compensation to persons whose land is being acquired for the purpose and
allocate fund for the same.

Aluva, Ankamaly and Chalakudy are the three major Railway Stations
which were declared as Adarsh Stations within my constituency area. All the three
places are famous in one way or the another. Aluva is a pilgrim centre and
Gateway of Munnar tourist centre as well as near to the Cochin International
Airport at Nedumbassery. The modernization of Aluva and Ankamali Railway
Stations befitting its status as the gateway for lacs of pilgrims visiting Malayattoor
St. Thomas Church and Kalady (Birth place of Adhi Shankaracharya) should be
undertaken. Chalakudy railway station is the Gateway of Athirappilly-Vazhachal
Waterfalls and Thoompoormuzhy tourist centre. Hence, it is requested that
necessary steps may be taken to speed up and complete the modernization works
of the above stations. It is already requested to provide stoppage to the trains
except Duronto and Rajdhani passing through the above mentioned stations and
the same may be considered immediately.

I would also request the Government to take urgent steps to complete the
proposed ROB/RUBs at Angamaly-Karukutty (Champanoor), Koratty, Chalakudy,
Aloormala, Puliyanam, Chowara and Neduvanoor, and also to make the recently
inaugurated Nedumbassery Railway Station fully operational with all facilities

including multifunctional shopping complex on top priority.



25.08.2011 24

(iii) Need to take measures to control flood caused by river Ghagra in
Barabanki Parliamentary Constituency , Uttar Pradesh and provide

immediate relief to the affected people of the region

#it T A g (qRE@Y): &1 QT Ugel HTERT A4 H IS 98[d & HIRU SUG-dRIGD] D
R aty ge 1 g, s 78t & 9N fra d worR fauer 9 ® €1 wud a1 HiY
A YA B JHAM AT 8, AN & R YU IR W < 8 Y 2| 37b JHAr A D
BT B 8, oIl el I & w0 ¥ d1e W ey e, e vd o=y faery 9 g9
T8 YHTFAT Boll 81 IR Ua¥ ¥ BIaR o¥ &I fAfdr=1 Afeat qedt € o wsRi <% 1t gR
ff Srfoast 89 W IR Uew I o A W U B fer o ® e sRor gfiey SR
Uq¥ & 95 W SHUGl Bl 916 dl AR S Ul gl A Wllh §HT &F JRIEdD] §OETERy Ta
gl & fae1 ware aui ®rel H agd IS 8 @l g, R R a9 M TR i B ATl
GRS AT RISl TYR &b & ARdl AT YA Bt §1 §9 al Bl drels Wl T 6-7
5.l & qo I8 A MHR H TEchl @ O $B Sl W Af¥d hor | b7 b g aw
BT T fBar T 81 QB E-U © &3 H NG fhEE WAl B § SR kb /b
HH I BT T

# AT AT Sl W rRg Al @ 6 9 difsa & A awpra g W
HSIHR 3Maeadh AT JALW Ud 768 IUAel HRIs Oy IR HTERT 41 & 9819 &5 Ud 39 W
g7 Y f9w, i, g8 Ud Yofd 3R f9ol & T@-X@ra g Trs-Hel bl 9d | fhar v
dqifs WSy § S UHR B WHiad MUl ¥ AR A e o1 ¥ aex 74 & fFar
STEI-STal JMMaWIH B UdD! ISR T8 SY JAT U Folqd 8] ST i d=ram S1g a1fs 39

TR B TS gied 7 8l
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(iv)Need to release funds for payment of stipend to children under National

Child Labour Project in Udaipur Parliamentary Constituency, Rajasthan
2t gk R Hion (STaqR): WX E9Ey & SR, AR H WRA ARBR & 51 HATd

& I arer s gRAoET (TRATEd) oo <& g1 39 gRaomT & it av 2006 & 30
3e, 2010 Tb 79 a1 HAAD ARy fqemerd w=ife fou 1T A1 yds ey § 50 ard
gfes e fey g 91 eraal § awifed 5% ad sff® & 3. 100/~ AfowTE
Tersute QU S &7 Uy 21 I8 TSUTS UAd 9T HAffe & A A ddb/uRe Siifthd |
GAAIY Y FIG W H ST BREAT Sl g1 g3 e, SeaqR 4 er el 8 6
ay¥ 2006-07 AR 2007-08 & ICISUTS &I Yui YA fHAT S bl © ofbT b & M
HATT §RT S0 ARBR DI d9 2008-09 Ud 2009-10 & oY e IR Sy &l fby S
& HRU Il HADT DI T aNI DI WILYTS A BT YA el AT I Fbl 2l 3fa: A
WRBR A A & [P 7 &1 Iu1 Bl M R AT DI R SN DI SMY ATMh qTel ST Dbl
IT® IHIAT IWISUTS HI YA e fHar o1 e |
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(v)Need to accord permission for construction of multi-level and
underground parking complexes in Delhi

it weEaet fasn (ufgem fRoeh): focelt § wfdh & 9 << I 81 o IaR arest fa-
gfafed 9¢ @ € 3k oud 8N el Rawd ft 9H+ o & &1 dredl @ 4 © e 9
qifT e & forw AoMT IR B TS M| 3T AT B SRR AT 8w T I8Nl
TR e ® d8d WIeR fHa1 M1 o1l Al o d@ FAIECs ofhd US graulee
SHREFR (W1 U Sl dex | Aroiell & Wipfd T8 el & Iogr § a9

el Aecieoldel @ SfEATSS I & oy ST 8027 HRI$ ¥UY fieell WRBR gRI Wihd (Hy

MY 2l IS 50 ATSH W 2012 T M Yo Tl (AT 141 A1 98 U441 9bR el SIg|

T AT PR A JIRY g b AT e, SN e e T8l W Ao dd d
eSS Wb a1 & S YAgCS Sfthdh Us R SRR (et v gofifafino
SR A JATY HSR & T AT AT H AT & qead Hebe Dl gR T S b |
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(vi)Need to expedite the completion of Gosikhurd Project in Maharashtra and
to give adequate compensation to the farmers whose lands have been
acquired for the project

SHRI VILAS MUTTEMWAR (NAGPUR):  Madam, I want to raise a matter
about a project of very ambitious nature viz, Gosikhurd Project (Indira Sagar Dam)
for meeting the long awaited aspirations of the people of Vidarbha. The people on
its completion see a new ray of hope which will have its strong impact on the
overall development of the region. It will provide multifaceted benefits viz
augmentation of water supply, raising the water level, irrigational facilities for
about 10 lakh acres of land, and bring tremendous prosperity and green revolution,
particularly in the districts of Nagpur, Chandrapur, Gadchiroli, Bhandara and
Gondia and also to meet the drinking water needs of the people of this region.

However, the implementation of this project has been going on a snail’s
pace in spite of its importance. This project was conceived in 1988 and was
scheduled to be completed by the year 2000. The Central Government on realizing
the importance of this project declared it as a national project by providing Rs.
5000 crore, 10% of which is to be met by the State Government. As per the
revised schedule, the project is now required to be completed by 2012 but the pace
at which the work is going on, there is the remote possibility of this target to be
achieved. There is already a huge cost escalation and as per the latest reports,
another Rs. 8000 crore would be required now for its implementation. It appears
that there is no proper monitoring on the execution of this project and the required
funds are not released in time.

It is also a matter of great concern that the farmers whose land was acquired
for this project, has not, so far, been properly rehabilitated and the reasonable
amount of compensation paid. There are about 8000 people belonging to 300
villages who were displaced and are agitating for their genuine cause for a long

time. According to the existing policy of the Government in this regard, the
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persons so evicted have to be suitably rehabilitated elsewhere and reasonable
amount of compensation paid. But this matter is hanging for a long time and no
worthwhile steps have been taken in this regard. The compensation contemplated
to be paid, is much less in comparison to the farmers getting in the other adjoining
districts of Nagpur. This has caused great resentment amongst the land owners
who have now been agitating for their cause for a long time.

I would urge upon the Central Government to prevail upon the State
Government to look into the genuine grievances of the persons whose land was
acquired and to arrive at an amicable settlement with a view to ensure that the

work on this project is not further delayed.
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(vii)Need to make FM Radio Station in Srikakulam district, Andhra Pradesh
operational

DR. KRUPARANI KILLI (SRIKAKULAM): Srikakulam District in Andhra
Pradesh is one of the most backward districts in the State as well as in the country.
There is no development in the district even after 60 years of independence. For
bringing the district into main stream of the development, the Government of India
has sanctioned a FM Radio Station for Srikakulam district in the year 2006. I am
given to understand that after the station was sanctioned, the foundation stone was
laid in the year 2006. Thereafter, the civil works were also sanctioned and
completed in the year 2008. Among the civil works completed are the buildings
for Radio Station and Offices. Construction of the staff quarters was also taken up
and completed and the infrastructure is ready for the commencement of the FM
Radio Station. However, unfortunately the Station has not yet taken off. The
Technical Equipment for the Station has not yet been procured and the staff for
running the station have not yet been recruited. This is a very sorry state of affairs
particularly in the matter related to a backward district.

Hence, I request the Hon’ble Minister for Information and Broadcasting to
kindly look into the matter and ensure that the RM Radio Station starts functioning

in Srikakulam District at the earliest.
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(viii)Need to formulate new mass rapid public transport schemes for North

East Delhi Parliamentary Constituency

2 ST THTE AT (SR U@ faeent): AN SINIUMAT & ATAR I foeell 1 IR
gdl e <o |aite we smaral darenl e 81 59 & H I Afgd 3 Jeyd
graemsil &1 9K W 1 9 &F H A DY Ql A3l Bl H A1) Ay S g Aot
IR &1 S A1y SR Aifar fIBR @ &Y 48R & dio 4 aoikEme I & FHFiR Ud
qIsURT BT ST AfeU| S9dT Fad g1 oY I8 BN fob YN TR Ire-arex & ST
7Y 3R Reelt & 9 Ma-oiar B 3R oiREKE A W IR S Gad W HH Bl
gD Tl ITR-YAT ool & M-I & &3 H I8 & ANl & Y el & AfADb FawR
GAH PRY M &g W b AT AR B ST A8y, A PO AN S &31 7 SRR 8l
D |

9 & A US I ¢ GHWT qOIREIE Yo © alsY o @ 91 gl a8l R gd
M W 1500 FIS TIY WY fHY S &1 wraes e war g1 dfea ga afy § &8 g
9GS Wb ol FAY MaRIDHAT B WU 2 AT 3 Jo IR ATl RIS Dl &5 D
I w @ fbar st @Rl

R ISR A ARY ¢ [ 98 IWETAR BRI ATSHT TR BReb I 2Ny fepan=a
fhy S B Sl Bhed I3 |
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(ix)Need to fix a Minimum Support Price for Cardamom

SHRI P.T. THOMAS (IDUKKI): Cardamom industry plays an important role in
the economy of Kerala. The State accounts for 67 per cent of the country’s
cardamom production. The high ranges of the Idukki district are the main
cultivating region of spices in the State. The price of Cardamom has reached the
lowest level in the recent times. There is a fear among the Cardamom growers that
the prices may further decline. The increase in the cost of production, coupled
with the sudden drop in prices, has added to the woes of Cardamom cultivators.
The situation today is that the farmers are not getting even the cost of production. I
want to draw the attention of the Government to the issue of fall in price of
Cardamom and request to consider for minimum support price of Cardamom to

save the farmers.
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(x)Need to ensure works under Mahatma Gandhi National Rural
Employment Guarantee Scheme as per specified norms

sit Torer Rig (Waem): HereTm el IS ASRIR IR AT S G & Uh AT qi
o @ Ao &, e Seed Al & ASAIR Iuae SR Ud A1 e &1 &, 9o
ASDH MG T IS el g4I, S TGS H d&id @ T8 ©, 3 ke B gR B PU A
AT X T B B HRO JAT Tl A A T B BRO G TS 2, 3D STARE W UH

T1 e e WSl 8, $7 YUR Td AT dUT ASH| Dl SJdIGH qSeh a1 Ud Wa 37Tfa

AT BRIl &1 grEag™ BT ST A § ad 8, AT I8 Udh AR Iad ATol SUS
BT RrprR Brf, agl UrHivr &5 B bRy A B, TS Y- A A Y b1 gerd
BT Td ATEl @ TeAPRU H HAaor P YA€ @ ST AMeAD 6, Al BRI Bl T

Y o 1 9 vd 9 STl 8 9s |
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(xi)Need to sanction laying of new broad gauge railway line from Seoni to

Katangi via Barghat in Madhya Pradesh

2 H. S I (TOArEE): AT Yo H SfRU-Yd-AL Xerd B Sfavia Reae-arere-hedt 78
STSUST Xl ol & AMaIhal g1 grarere e Taeaar yuifaa iR o1fa fusst e 21 39
IS ¥ AT B AT ¥ SATER-ANR AR S S| R gt @ smH S,
JMTRAT, fham, Saffal B 1wt I8d B STeft| $9 X a8 & |9 ST gRT ast o
CIRSIRG S

JAUT AT XA HA S ¥ AR § fF W Ya qoie # Riai-aRare-wmedt 8
STSIST Vel e &l Wipld Y& @1 S|
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(xii)Need to curb illegal infiltration from Bangladesh to India

SHRIMATI BDOYA CHAKRAVARTY (GUWAHATI):  Continuous inflow
of Bangladeshi infiltrators in Eastern part of the country, specially in Assam is
posing grave threat to internal and external security of the country. Hon’ble High
Court of Guwahati expressed dissatisfaction in action over the deportation,
detention of illegal migrants.

Moreover, it i1s a well established fact that those who entered Assam
illegally simply stay back and either police or any other agency take little care to
identify them. Those who come with valid documents, too never go back. The
Foreigner Act must be implemented in letter and spirit.

The Union Government should take immediate action on pending cases of
foreign nationals who have been nabbed without valid documents.

I urge the Union Government to take serious note of the situation and take

urgent necessary measures to curb illegal infiltration from Bangladesh into India.
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(xiii)Need to declare ‘land erosion’ as a national disaster

SHRI RAMEN DEKA (MANGALDOI): Erosion caused by Brahmaputra and its
tributaries is one of the major cause of disaster in Assam, after the 1950
earthquake. It is a recurring disaster during flood period. Assam has lost number
of villages, towns during this period due to erosion. Thousands of people are still
on road side and embankments due to loss of their land & other properties.

In view of this, I urge upon the Government to declare erosion as National

disaster and take a long term policy to combat erosion.



25.08.2011 36

(xiv)Need to convert rail lines from Bareilly to Kasganj via Badaun and from

Etawah to Mainpuri into broadgauge in Uttar Pradesh

# e Aed (FOR): 99 1997-98 H aXell ¥ Ty, Bl gY P db X oI5 D IMHM
URacd ®HI B9 Jhlel| JOTHAT @ gRI @I g i BRI SIS 981, <9 T,
AIpldh, MEAT(HD GHI A Igd AEAYUl &, T8 R I8 AR BIC WDHR B ARG YA
YA® qY < 3R faeer F @l o o Bl fh Xl A8 9 39 SFUE @l AR dferd
G AT 2 By IR Al FHT H A §H g UR IMMATS Iolg offhd fhail W Xl #3l & gN
3T T 3T IRadT & ar & fRUfd we 78 &t 718 2|

S UBR ST ST &1 1996 H dchlel= A YITHAT & gRT AU 6
TS oY, 91 enft d qot T & wi B

R AR XA HA qeled A o © {6 Saa va uRarseil e Wy € e
HA DI = H HrIaE w
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(xv)Need to construct a Railway Over Bridge on National Highway No. 34 at
Ranaghat Mission Gate in Ranaghat Parliamentary Constituency, West
Bengal

DR. SUCHARU RANJAN HALDAR (RANAGHAT):National Highway no. 34
connects Kolkata Harbour with Eastern India through North Bengal. It is heavily
congested with container vehicles, trailer trucks carrying goods e.g. Tea, big log of
woods etc. Over and above these, long distance passenger buses, tourist buses are
plying along this road day and night round the year.

This road passes through the city of Ranaghat and thereby all sorts of
vehicles e.g. school bus, bullock-carts, rickshaws are plying throughout the day.

Such a congested road is again intercepted by the broad gauge railway line
at Mission Gate. This railway route is heavily busy with daily frequent commuter
trains from Sealdah to Banpur, Krishnanagar, Shantipur, Bongaon, Lalgola and
goods trains to Bangladesh through Ranaghat being a big Railway Junction Station.
Hence a Railway Over Bridge (ROB) at Ranaghat Mission Gate is very urgently

needed.
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(xvi)Need to provide loan to garment sector on easy interest rate

SHRI C. SIVASAMI (TIRUPPUR): Tirupur knitwear garment exports had
recorded the turnover of Rs. 12,500 crores in 2010-2011. Due to recession in US
& EU coupled with dyeing units crisis and increasing of interest rates knitwear
exports from Tirupur will face a decline of 30% in the current financial year.

Frequent increase in rate of interest by RBI to control inflation has made
the banks revise their interest rates. After switching over to the Base Rate system
from Benchmark Prime Lending Rate system with effect from 1 July, 2010 the
base rates of most of the banks ranging between 7.75% and 8.25% were increased
by 75-180 basis points and now the average lending rate in the banking system is
10.5% to 11.5%.

The knitwear exporters in Tirupur are losing competitiveness and due to
this, foreign buyers will turn to other countries.

A separate chapter for export sector is required in Monetary Policy and the
export sector should be delinked with the base rate system being followed by the
banks. The Bank Credit rate give to exporters has to be fixed at 7% as it stands
6% in the competing country China.

I request to extend the benefit of 2% interest subvention provided only to
MSME and fee selected knitwear items till March 2011 for further one more year

to save the knitwear garments sector.
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(xvii)Need to make National Waterway No. 1 navigational for big ships from

Farrakka barrage to Allahabad via Patna

$ Srere RiE (FR): fER T 9”1 e 9 39 @RE Tor ot 9 T gen ® 6 swa
T BIS As HT E g1 st RER g g-emafesd wew B

U BTt ¥ fIgR &1 okl Ud MRS &R 11T & IR boldal g |
BIT 7| Hefddl Ud gfeqan daximme A4 dexie & srerid i 7t # fRuq A1 dewmg ws
T 200 fFH. TR IS G JAT TATE TS 9910 W= BT B IS TR &
R fhaT STaT 8 AR BRadT aXIST W SR UeHdT 97 SollgNle ddb T T4l § IdReN &l
BRI QAT TERTs el B B HRU A8l 8l gl 2l

SCIBIEIG-UeH-hRABT I SIor] F0.1 & w0 § 9ifd 8 R #1eaw 9§
STEAMI §RT @R & JiIeT o e arfzy| JHia B gal 91 a_IeR T T4t & A1eds q
fIER, SR USw &1 Wi B drell gRaen & dfud 8 ve g iy ¥ wsdl IR dret e
2 JAT TSI Td SfRIST AR JIEA BT §1 Desid ARDR A R 2 b I IS
0.1 SAREIG-UCA-HaAhdl H ARG e A I oMl & ddled & foly gafw ST
yaTE I TERTE D Y IR A




25.08.2011 40

(xviii)Need to fill up the vacant Central Government posts and regularize the
services of employees working in Central Government offices in Jammu &
Kashmir

DR. MIRZA MEHBOOB BEG (ANANTNAG): With over 5 lakh educated un-
employed youth in State of J&K are looking upto State Government for jobs, as
particularly in Kashmir, Government is the only job-provider and is facing a
serious challenge to provide jobs to educated and un-educated youth in the State.
There are good number of non-gazetted and class IV posts lying vacant in all
Central Civil Offices and nationalized banks in the State. Besides, there are no
examination centres in Kashmir for appearing in written test in civil jobs of
Central Government non-gazetted cadre. There are many young men working as
contractual and daily wagers in Central Offices against clerical cadres.
Government of India could consider regularization of workers working as such,
besides including Srinagar, Anantnag and Baramullah in Kashmir as examination
centres for such jobs and also start special drive for recruiting Kashmiri youth in
Central Government offices as also in nationalized banks. It can be taken as one

of the huge confidence building measures to address the political situation as well.
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12.03 % hrs.

DISCUSSION UNDER RULE 193

(i) Situation arising out of widespread corruption in the country
— Contd.

MADAM SPEAKER: Item No. 13.

*sft WAUT WERTS (TgdTed): 3ol & § YR Uh 3MMed 99 741 8] YR &l gRymST
H sa1 A|ad w0 of gal 2 fF I9d aRwiitg &= W aowe | e T8 gl dfe
YR BT WY & BIC-48 WR W a1 AYH 8 T g b @ & Aifd g9 W & 99
B Y gl U T8 b g e qRd # € 8, I8 @ U df¥Ee " € ok wded Bl
I & FI-HIY IEER § IR gfg el off &1 g 9 b o &1 fawa 2 oiR ot g
T H A8 I 9HH W B

MRA H YRR, AIHReTE], Ao iR R & d9 Tours &1 gRUM &l WRd
H AT YRR B IHeT Bl q6, IH TS I WH B DI dd, FEER R JHA Bl q &
T B I B TP 5 (ORI @ PRI S H B 2 S B o aret wiisr & forg U
3regT Aehd 8] IR SO BT T8 fdaR Bl fdaR & a9ehx 7 8 WY, Iad foy ol &,

ERITS TR MR U YA BIA &1 0 & &t e 6 yeaR ) sige @l ga U
BT BT < H A b Afdd yerR @ R® 9 vy § 1 Are A Ugal A | Yo 987y
H 5t &1 Tord Afed B & oy Read &1 e fhanr Srar o1l wReg 39 dr Read a@
T TR GE Ao I B & oy gfen gew & T

faeg & 106 < B P A O & g€ & IqH WRA BT 5491 TR &l HRA H
YER & Ufey T8 49 21 N IR & oy Te-Y d¥id Pl AfTShR B & ¢

YR & DR By 3R Sied § o IR IR HAT QAT 3Maeqd §l  JATHT HHAM
& IS W AN gRT ATIqRT H 15 e FHH B IR & 9ed H WEd ¢

Afe oIl H gRaEcE & BRI AR DI 9 7l 21 AT ART qdl, AT, SHAMER
3R Ay ol foRmaa 7 firell wwran, WRBid & v W El e 3 9 8 YRER
QT gl R I7SY, Wi O & AT F E GASI H $H & 7 A SfS hA1s Bl

" Speech was laid on the Table.
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U faemed S SR e ReRdl, TR 7 YRR B TER-IAR § Ayl
I g Bl U ST JERmI &) sferaRen § SHAIRAl & HH 999 7 39 & B
ST fopa|

YRR T V4T T ¢ [ 90 & QI-A1Y 961 W 31 FATS H Mg SRRl o
S GH B D (Y S U8 Y& DI & 98 AIEg & R § I HEl Aredl g (D 59 )1y
DI FAG B H GHI | IS BIg 2 [P I8 U 137, Th BRI AT Y Hel § TH &l
STQ, A1 § el dredl § U™l 9Wd el gl WRER 9HW PR o oy e Hidd 3R
s wifd =nfey|

YRR G BT B (Y ATHAAY RN &1 R JhR @ ATHAANY & H1ed
WA IH & 37 B SR ST & S e off fF var o wy eraey omgd oiR Iwan
TAT W o AR B SR IFDT Hied W A1 W G < paref farl sHIBR qreld
yedTs 7 ddel gEl Bl A §Y WA S T W fHY SR A fRvarheay &1 s
T3 SHUDHR 37T 39 |3 & WA & oIy IMeATH vfdd Td a1 Maead gl dad d
AT | T8 UG TR FATS BT $ PIAT T FAT IRMER BT B Pac & [oIg
TR MUl WgHT A B HRAT B O9 8H SR $90 AR WA AN BT B Fael qd |

9 PR IR # AW @ R 89 I STEAR <J &, Sl IHR TR T 39 DA
P GH B D (o0 B YA B 8| BH OfH Fhed W 59 YRR Wl DR BT SUAR
BT BT, 9 SHY §¢ Ahed A SADI 3fd BNl offdhT I8 U aHiia ufshan g

YRR ¥ I S7al 9Ifad ifdefia 3R fAerasiar <o 81 U ded A4 & DR
AN AR @ W A §9d O &1 IR & IR 9 $ Hud ff wafad § Eer de
BT S YTER Sad &1 (& daT ¢ 3R 396 R § $u W T8 6 o daarl S
R g1 & A IR B Sl 9Ia13lt &l FHTE BT 2N 39 99 91l 9 s & forg
T UHIRT T BR 3R 9 W ASHEE dd d BRI HIAT 811 79 AR ILEAR B TS
el |
P BT ST MY FAT FAT-IAT TR & HHAMRA] D MY SAT-IAST DI F1 4Ty,
R I & U Y[R BT W GOl B Yrag 81 d1iey] A1 & Reaq o arar &
T8 Reaa < arelm W |9 & SN | I A1y, IW W For et Ay wife Sie Read
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S aTel BT W ST BT JIEE BT Al AT A 39 Read < 98 YT JAT AT /IS WA

B AR T HBAN & AhaAddd AR Bl FAG HR bl o

IR S & U U IR STAaeg Thwd YUMell BT Bl 3(cdd JAaeAD ¥,
S SISl @ SIeTdiersil & ST a1l S AIdbReel Sik arewl wRad fhe off 9w
& faer B A P Sl BNl 8] T4 b AT TS B AGd el Bl qd db YEEAR Wl
qd S| Sl Ha¥ UBA ¥ Bl U B geel A RIRCH 1 Aoqd  URGE! A1
3T ATIRID

# faww Arniferes aRRAIRRAT arel STRIES IS BT Ui PRl § S8l 3 faq
YRI, d1g, dIGdAbhe oI "R & DR AKX 6 8 S &l debfodd AN &I a7

BN @ BRU I AGH BT QT ATTLIGAR DI aGU W R B ST &1 IH I
WRBHR 7 Al I8 TLMER PHI TAT BIGAA & RIUG PR AT 81 I<ER § 3K 8IR a8 &
GUIg Al A A (g T 7 A1 TedTell WINT & U ORI A & UER W &
e $o dfdaat $9 ToR 2-

HHEA DI e A, Read o1 el

THBR U T AUTS 3G B Wl |

TY-TY RS IIRRGS AT A B AN X

fTom B M AW, vl Bl AR ST |

R TEA e, T MY TEARN X

e &1 TS, gRhed! Bodr-gofdl|

BISCEECRINCINNECEIRC IS CI

YRR U T Jel 2 9 WeW H SIRES & O Bid s A g A A
IRES WHR W TP Ma forar § & waitem o1 i ok 9 i amaa Read &1 ¥ar 8
I 31 UG A @M fhar @R, fhan =il Sater @™ | gdl 81 SRiNT| - ar-7a
SIRRGS I 2| AN AN A © (% b 8m, S # @, ™ 6 9 @, suer | ol
G, RIHERE 9 fgfaaal § W @ 2 @

I8 A1 91 g5 SIRIES IS B, S8l Y Hid 1 W T8 B a1 & a5 DI 59 YR
YEYRI TGl H IDY 2
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Y JAR IR & WA & [oly AfIh A Af¥d BRS S DIcl Bl T [HAT ST
ity R =g # doft oMyl oMar & fog 9 < @ @ERen ®@ W e,
AT, ATBSAETAl SR Dsid FIhT RN DI R TG fpaT ST =ATMRY|

T A1 Hiferd MABR BT A1MRY S ARTRST BT WG G911 SAMHRN 98 AT @
T SR ARSI & el bl Blshr S= Iuald HRAMI @yl Sifh ¥
SEHRAT & RIAT® DS BRAR & w4 § TAN AT S qehall B

YRR U FAR AT &1 I8 AYAT Bl ke g, O dael A fbar S qedn
g, T el U P8 ARl B I 7 P 9 WR A IRER BT qERT W TE@ en|
W WA € b e wfedd gRT o Wt & Ul BT f[JhrT BR o3 WA |
GCHRI URIT S FHdl 21 T8 HAR AW 51 ST Ahal B SN § SHMGN §, ASHTaT 9,
T A YHITSS B YA B DIl (U W1l DI AN FAST H IfIeha, SRISThdT A
e Bl reewfa 3R STuRft Wige &Y WiaHT 37U 3feR dordd! B Bl It BT U qHH
HHS DY AR GBI, AR, faRAd § et el o1 Sfia § 9RO B | 59 iy
I A HAR SN I e o gy S aRared &R B

|TS a1 ANIY A1 H Hor FHA|

H Y 9y 7 g, |y A @ T Sl

B IR AT H B Boll 38 39 [Ah¥el A1 Dl qRAT 8N 9 Ul ISP o
IS AfR & A DT a1 IoFT TIPS Al Pl U Heiedl B 1alg Hd gY 3T
Pl 39 YR ¥ qR [Abrern sRml I T8 Rien d $o v e e ST S|
R R 18 @< aE WRGia don Afde afoel B 9 Wwd od) [detd @
AT AT DI DHOR DHIAT BN TAT AT SF Db Aqeqh Fagd f1 Faw =1 e |
S MR W 3 9g1 BN ) 39 IR § 3B YR & rlie @t 1 Faveht 2

YRR F deT & oy SHa1 &1 3R 3iffrs Sed a1 BRT iR IR ge |
HRAT BRI, qA-a1d H ARBR DI DA F B &l g, 59 89 Ga R o DI dIR
AN WRBR FT BR 7 8 Read o1 g5 BRI 81N, gA1d D qHY 3D Araeril gl
BN 3R THSIERY | B o BNl B &R WR W el a1 Bl Ry S gl 59 e
AR B SREAl ¥ SIfidT drd iR Sfadt oifl dsfeal & =g fia @dar g, ar

YR BT AT I B IAMAT-YUMell F IWTS B HIF Gl 91 91d 2] IR U HS Bl
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PR 3R T B AMBR S BT & W § SRR T8cl 4 & & SR © Al 99 od

& Y 89 YR W4 M9 9 oS 9B |
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“sft FRTS T, SRR (TEYR): YRER B G B S Y ¥ R H AR sriaiferd 21 ®
g1 el o= it gRT fUsel 9 el & oo +ft 39 ¢ &1 dax ® 3R &1 ot e 193
P I Alp T H < H 9o UCER Bl bR =<l Tdd R 8 & ol I9T H Il &l
YRR ) ga | <9 § YRR WH B & oY 1 &A1 =1y, 39 W) g4l 89 & gy
YR D1 B BT ARBR gRT T4 81 %81 8l Vel o a9 § YUy & I B § -
S YER IR 8Y ol 26 Wagd =ierd, ey Hiere, e 9 9 9rereT,
TSTRYEYH HICTell, Ve HIeiell SO 83l o¥1 & s ok #eegrer (67) o der
ST RETeRl @ fdel & 9ig I 9 gierdl SUR gY, Af WRGR A SRATS B H
e ¥ PR BT YR & fRY § HRAS B B georiad fours T8 < & 2l

A W S D DI TAT I WA AU D U AT Y QI BT AT

TBTHR 3 TR WRBR A HRATs BT 3T fHAT Afes gaewr s & 981 foram <1 @1 8l I8
ferardelt fopvres foIg SfR @l Bt O &, F€ WaTel Wl Bl 81 Q¥ & Y WR R YRR
Gl O R8T &l DT AT GHT PI BHRAT ST 8] WM WR W 100, 200, 1000 Y
@ A o det g, T TR b HHAN I IR Afodgd 9 &k gfe R o
FHal gl AfBT 1 ARG 76 TR BRI YT & 2 Sl WagH =T H M dRT 399 318
®d Bl AR ¥ 39 AT B 9@ W@ B BATIR W W WWHR A IS e F A
focelt &1 qrerEl B ARG B 3R a8 § DI - W 30D I BT & 18 1 98 317
3T Ug W §1 I8 Febdll 8l PACH H Albgad DI RUIC & d16 PR AGYRWT DI BT
ST ® A1 R el @Y JeEl R I8 a9ih! 3 B kg R B 81 I qHeT |
TR 98 T Teflel G I & 6 S0 IeaR Iaa1 991 T8 81 ' W TR & HHan
P TR TR A T IS AR DI T FHT T RO 2| SO ST § T A S T 2
AR B! I FR A T8 1 & 8l 3@ ST BT I8 AT JUIT IRSR GRI ALl SexT
ST X618l 3R & ¥R & Raeih ofers ofsl ¥ ol 84 iR Ueid & del A W R
EHR TEER ®ig W B W S B AeY| TR We 0 Bl gl © {6 I8 2ar 78l
fa@ ver, U ST | SMPIN UNY RET gl JATERNY A S A GRMER Bl el Rl dl
ST 99D YD WSl 8 s, 3931 RO Wl 3F S9dT & d9 H ol ¥R & g § a9

" Speech was laid on the Table.
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T g S feur ST ARy 98 YadHi Bl e W /A wre, N4, [N, asdiel |
THTOT U, S-AR0T JETOOSE R gA QU e sriwa |1 81 a1l ST &1 A8 Sy 3ie
SR & WY H URaAfcid 81 A1 81 39 W g €1 &A1 B, §A 3R SHdl H gy Y B
IS B AT SR SN GAT~eh FaRAT 8, S SIS B [oIU s 1ol A 3 Fhd Bl
HRBR 1 W T Sl & S & Jbldel elel-elal AlbdTel [Ied oy YeaR 6l
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THE PRIME MINISTER (DR. MANMOHAN SINGH): Hon. Speaker Madam, I
am very happy that at long last, the House had a debate on the issue of corruption.
I thank all the Members who participated in this debate.

Madam, that corruption is a major national issue is a matter about which
there is unanimity in the country. That we should collectively work to find
credible approaches, credible solutions to deal with this scourge is also a matter
which unites all sections of thinking public opinion in our country.

Madam, I share that perception; and on behalf of our Government, I would
like to assure this august House that in the two and a half years that is left to us,
we will do everything in our power to cleanse the system of this country.

Madam, Dr. Murli Manohar Joshi is not here. Yesterday, he made a
powerful speech and he turned it into a personal attack on me as if I am the
fountain head of corruption and that I have knowingly connived at corruption of
some of my colleagues.... (Interruptions)

MADAM SPEAKER: Hon. Members, please. What is this?

... (Interruptions)
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ..."
DR. MANMOHAN SINGH: Madam, I consider it beneath my dignity to enter
into an argument on issues which are before the PAC, issues which are in our
courts. In my seven years as Prime Minister even when the Opposition Members
have accused me of many crimes, I have never used harsh language in describing
the conduct of any Member of this House.

Madam, I would like to assert before this House that I have a public life in
the service of this country for nearly 41 years. In these 41 years of my public life,

20 years in Parliament I have tried to serve this country to the best of my ability.

* Not recorded.
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I, as Finance Minister, inherited an economy with a bankrupt treasury, with
foreign exchange reserves totally exhausted, with credit worthiness of our country
seriously in doubt. We turned around that economy. We have ensured that this
economy, the bankrupt economy that we inherited, has become one of the fastest
growing economies of the world.

Madam, whatever the Members of the Opposition may say, the fact is that
India is respected all over the world. I think that is because of the inherent strength
of our economy, of our polity, of our democratic system but at the margin, in these
seven years or earlier as Finance Minister, | did make a small contribution in my
own way to enhance the prestige of this country, and therefore, while charges are
leveled against me, it hurts. But I am not going to convert this forum into a forum
for accusation one way or the other. All I can say is that if any wrongdoing has
been done by me, I invite the Leader of the Opposition to look at my property
which I may have accumulated in the last 41 years, members of my family ...
(Interruptions)

I would accept the verdict of the Leader of the Opposition if they find that I
have used public office to amass wealth for myself or for any member of my
family.

Madam, in the course of seven years as Prime Minister, I may have made
mistakes. Who is above making mistakes? To err is human but to accuse me of
evil intentions, of conniving at corruption is a charge I firmly repudiate.

Madam, this is not an occasion to trade allegations to and fro and I am not
going to deal with this matter as the matter is before the court or before the various
Committees of Parliament and they will come with their own conclusions. I would,
however, like to say that corruption is a multifaceted problem. Therefore, we, as a
nation, have to find practical, pragmatic means but effective means to tackle it,
and this is not merely the responsibility of the Central Government. The State
Governments are responsible for over 50 per cent of the total national spending

and the conduct of the State Governments, which is the one way people come in
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contact with Government, is essentially the responsibility of the States. There is
anger in the country. There is anger about the misuse of public ofﬁces.E
Therefore, both at the Centre and the States, it is our obligation to clean up the
system of governance to reform and to ensure that we leave behind for our
children and grand children a system of public administration which is capable of
meeting the challenges of the 21* century. I commit our Government to doing
precisely that. In my address to the nation from the ramparts of the Red Fort, 1
listed a number of areas where in the next couple of months I would like our
Government to take initiative and I stand committed to whatever I promised from
the ramparts of the Red Fort.

Madam, corruption sources are numerous. Until the early 90s, the biggest
single source of corruption was the licensing system, the industrial licensing
system, the import controls and the foreign exchange controls. The liberalisation
that we brought about has ended that part of the corruption story.

Another major part of corruption was the rates of taxation which were so
exorbitant that people were tempted to enter into corrupt practices to reduce their
tax liabilities. We have, I venture to suggest, ourselves and the successor
Governments worked hard to simplify to streamline the taxation system and on
balance there is less scope for corruption as far as taxation matters are concerned.
Even though I recognise that a residual element is still there and we have to work
together through various mechanisms, including goods and services tax which is
now in the public domain and, which is, I believe, an obligation which our country
must fulfil if it wants to move forward. But, there are many other areas where
corruption still persists. We have to tackle this problem from various angles.

There are Central Government programmes administered by the State
Governments but there are leakages. Therefore, we must find ways and means of
reforming the system of public administration so that these leakages can be
plugged. Malfunctioning of public distribution has been widely commented upon.

We must, therefore, devise new methodologies to ensure that the Public
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Distribution System will be free of malpractices. This is an obligation which we
can discharge only in full collaboration with the State Governments and discharge
we must. But I would like this House to endorse the reform of the Public
Distribution System, where the ordinary people come in contact with the
Government machinery or meeting the basic needs of existence of livelihood, is
cleaned up.

Madam, yet another source is, where Government contracts are given in a
manner which creates suspicion that something is going wrong. Therefore, we
need a Public Procurement Act, as some other countries have, to streamline our
contracting mechanisms in a manner in which there will be less scope for
corruption in future.

Madam, in certain areas, greater competition itself will reduce the scope for
corruption. But, we know that there are areas of infrastructure where competition
can at best be only limited.E

There is scope for regulation. We have, in the last couple of years, put in
place regulatory mechanisms, but the functioning of these regulatory mechanisms,
especially with regard to the management of the infrastructure, is something which
requires attention. That is yet another area where we must find ways and means to
streamline the regulatory system, so that there is less scope for corruption.

I could go on. But I do not want to repeat what I said from the ramparts of
the Red Fort. The House has my assurance that we will work in full public glare to
fulfil what we have promised. I have set up a group under Shri Pranab Mukherjee
to look at the scope for reducing the amount of discretion that ministers have at the
Centre. This group has made some important suggestions. They will be considered
by the Cabinet and we will put in place a mechanism to reduce the scope for
misuse of discretionary power or to eliminate discretionary power wherever it can
be done without detriment to public interest or achievement of public good.

Madam, it is in the context of corruption that the last few weeks have seen

momentous developments. Shri Anna Hazare has gone on fast. His plea is that we
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should adopt the Jan Lokpal Bill that has been drafted by them. The background of
this whole exercise is well known to this august House. We had sittings together
with the five representatives of Shri Anna Hazare, including himself, who met
with our five representatives and a large measure of agreement was reached with
regard to the shape of the Lokpal Bill that we should have. On certain matters
there was disagreement and that disagreement could not be resolved and therefore
we referred that matter for consideration at the All Parties meeting and the
consensus was that the Government should come with its own version of the Bill
and various Parties would then reflect on what to do with that Bill. We discharged
that obligation. We submitted that Bill to Parliament. It has now been referred to
the Standing Committee.

This Standing Committee can consider all options and we can find ways
and means of ensuring that the Bill that has been prepared by Shri Anna Hazare is
given due consideration by this Committee. Also, along with this, there are other
ideas. There is Dr. Jayaprakash Narayan’s group which produced a Bill; there are
ideas which have been mentioned in a paper by Shrimati Aruna Roy. All these
matters can be discussed, debated and a consensus can be built up in the Standing
Committee. We are open to all suggestions. We will work with all sections of this
House to have a Lokpal, who is strong, who is effective and about which there is a
national consensus.

We have produced a Bill which reflects the thinking of our Government.
But we are open to persuasion and we have an open mind and when we discuss
this Bill, whether in Parliament or in the Standing Committee, we will work with a
single minded devotion to ensure that we leave behind for posterity a Lokpal Bill
which does credit to our concerns for meeting the challenge of corruption.E

Madam, yesterday there was a very good meeting of all political parties. All
political parties agreed that we should request Shri Anna Hazare to give up his fast
and that we should find ways and means to ensure that ideas reflected in the Jan

Lokpal Bill are given adequate consideration in parliamentary processes and that
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we should come forward with a strong, effective Bill which has the broad support
of the country as a whole. I commit our Government to working with all sections
of the House to realise this dream. Therefore, I urge all Members of the House to
join me in making an appeal to Shri Anna Hazare that he has made his point. It has
been registered with us. I respect his idealism. I respect him as an individual. He
has become the embodiment of our people’s disgust and concern about tackling
corruption. I applaud him, I salute him. His life is much too precious and therefore,
I would urge Shri Anna Hazare to end his fast.

We will find effective ways and means of discussing the Jan Lokpal Bill
along with the Government version of the Bill along with Shrimati Aruna Roy’s
Bill, along with the ideas in the paper that Dr. Jayaprakash Narayan has submitted.
All ideas should be discussed, debated so that we have a Bill which is the best
possible Bill, which will help us to deal with the problem of corruption.

Madam, it has been mentioned to me that Shri Anna Hazare and his
colleagues are very keen that their Bill should be discussed in the Parliament. |
have not thought over this matter in great depth, but a thought comes to me that
perhaps we could have a debate in this House on all the Bills that are in the public
domain and have a discussion on what are the weak points of various Bills and
what are the strong points of various Bills and at the end of that debate, send the
whole record for consideration of the Standing Committee of the Parliament. I
have a feeling that this will meet the point that Shri Anna Hazare and his
colleagues have been making that Parliament must have a chance to give its views
on their Bill before sending it to the Standing Committee and therefore, I submit to
this august House that this is one via media which will respect the parliamentary
supremacy and, at the same time, enable Parliament to take on board ideas
contained in the Lokpal Bill drafted by Shri Anna Hazare and his colleagues.

Madam, I conclude by appealing to all sections of the House to join in

appeal that I have made to Shri Anna Hazare that his life is much too preciouS.E
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We would like him to live a long life and a happy life in the service of our
people.

He has registered his point. Therefore, we respectfully request him to end
his fast. I think that if we do it, then this would be a befitting finale to this very
constructive debate on corruption and in tackling it that has taken place in this

House since yesterday.
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12.28 hrs.

(ii) Steps taken by Government for relief and resettlement of Tamils in Sri
Lanka and other measures to promote their welfare -- Contd.

MADAM SPEAKER: Now, Item No. 14, Shri T.R. Baalu.

... (Interruptions)
SHRI T.R. BAALU (SRIPERUMBUDUR): Hon. Speaker, Madam, with
excruciatingly bleeding heart, I would like to initiate this discussion on genocide
and the sad plight of Sri Lankan Tamils. ... (Interruptions)
MADAM SPEAKER: Please, let us have order in the House.

... (Interruptions)
SHRI T.R. BAALU : I think that this is the third time in this House that I am
raising this vexatious issue. The hon. Members of Parliament would desist from
disturbing the House because I am initiating the most important issue of the Sri
Lankan Tamils. ... (Interruptions)

Madam, the other day, I mentioned about genocide and the sad plight of Sri
Lankan Tamils. ... (Interruptions) It is nothing but a true story, which could be
substantiated by the Report submitted by a panel of experts appointed by the
Secretary-General of the United Nations.

MADAM SPEAKER: Hon. Members, please do not do all this.

... (Interruptions)
SHRI T.R. BAALU : The panel consisted of Mr. Marzuki Darusman from
Indonesia as the Chairman; Mr. Steven Ratner from United States of America; and
Madam Yasmin Sooka of South Africa. ... (Interruptions)E

These are nothing but true stories of their sad plight. This can be
substantiated by the Report submitted by the Panel set up by the United Nations.
There are umpteen number of visuals like these. This one is from the Headlines
Today of India. Another true story has been telecast by Channel IV of BBC,

London. There are many evidences the world over brought out by various NGOs
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and other organizations which could be shown at the appropriate time by the
individuals, if there is an inquiry conducted by the International Court of Justice.

Madam, for the benefit of the Members of this hon. House, kindly permit
me to read one or two paras from the Report of the United Nations so that they can
understand what has happened during the Civil War in Sri Lanka. I am quoting
from the Report of the Panel of Experts of the UN. Specifically, the Panel found
credible allegations associated with the final phases of War.

“Between September, 2008 and 19™ May, 2009, the Sri Lanka Army
advanced its military campaign into the Vanni using large-scale and
widespread shelling, causing large numbers of civilian deaths.

The Government shelled on a large-scale in three consecutive No
Fire Zones, where it had encouraged the civilian population to
concentrate, even after indicating that it would cease the use of
heavy weapons. It shelled the United Nations hub, food distribution
lines and near the International Committee of the Red Cross (ICRC)
ships that were coming to pick up the wounded and their relatives
from the beaches. It shelled in spite of its knowledge of the impact,
provided by its own intelligence systems and through notification by
the United Nations, the ICRC and others. Most civilian casualties in
the final phases of the war were caused by Government shelling. The
Government systematically shelled hospitals on the frontlines. All
hospitals in the Vanni were hit by mortars and artillery, some of
them were hit repeatedly, despite the fact that their locations were
well-known to the Government. The Government also systematically
deprived people in the conflict zone of humanitarian aid, in the form
of food and medical supplies, particularly surgical supplies, adding
to their suffering. To this end, it purposefully underestimated the
number of civilians who remained in the conflict zone. Tens of
thousands lost their lives from January to May, 2009, many of them
died anonymously in the carnage of the final few days. The
Government subjected victims and survivors of the conflict to
further deprivation and suffering after they left the conflict zone.
Screening for suspected LTTE took place without any transparency
or external scrutiny. Some of those who were separated were
summarily executed, and some of the women may have been raped.
Some persons in the camps were interrogated and subjected to
torture.
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Thus, in conclusion, the Panel found credible allegations that
comprise five core categories of potential serious violations
committed by the Government of Sri Lanka:”E
1) killing of civilians through widespread shelling; i1) shelling of hospitals and
humanitarian objects; iii) denial of humanitarian assistance; iv) human rights
violations suffered by victims of survivors of the conflict; and finally (v) human
rights violations outside the conflicts zone, including against the media and other
critics of the Government.

This sad episode is nothing but a tragedy. These atrocities, these miseries
have happened under the nose of a Gandhian State, which is even today preaching
non-violence to the rest of the world. These atrocities have happened under the
feet of a State which is run by the policies and principles of Pandit Jawaharlal
Nehru. The Media would only say that Pandit Jawaharlal Nehru has preached us
Panchsheel. These atrocities have happened near our country. When our brothers
and sisters were killed and raped in Sri Lanka, when our sisters were kidnapped
and raped in the forest of Sri Lanka, when our Tamil children were butchered and
hung in the streets of Sri Lanka, when my Tamil race is ridiculed by a State called
Sri Lanka, when the Sri Lankan Tamils were slowly wiped out of the scene of Sri
Lanka, the Indian Tamils and the Tamils world over felt that the mighty
Government of India should definitely come forward with the helping hand to see
that innocent killings are stopped, to see that innocent Tamils are liberated as it
was done in East Pakistan sending Mukti Vahini that liberated Bangladesh. This
is what we thought. This is what exactly Government of India should have done.
This was a strategic one but they have not done it.

... (Interruptions)

MADAM SPEAKER: I need not tell you. You are a very senior Member but I
still would like to point out that it is another country about which we are talking.
It is a sensitive matter and you will keep all these facts in mind while you are

speaking.
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SHRI T.R. BAALU : Yes, Madam. I do agree. At the same time, the root cause
for these miseries should be understood by the world, at least by our Members of
Parliament. It is more important. That is why, I am telling all these things. But
this is the struggle for the past 61 years. The agitation which was started in 1948 to
1967 by the great Shri Thanthai Selva and from 1977 to 1983 by great Shri
Amrithalingam should not go waste. The Leaders like Shri Thanthai Selva and late
Shri Amrithalingam fought for the cause of Tamils in a peaceful way, in an
orderly way but they could not succeed. We could understand that they have failed
by following the Gandhian way.

Finally, the youngsters, the young Sri Lankan Tamils took arms in their
hands. What went wrong? Nothing went wrong. The armed struggle is one of the
struggles in freedom movement, in the liberation movement. It has been accepted
by all the liberation movement. Whatever it is, unfortunately the genocide has
succeeded. The young people have failed miserably. E

The young people have failed miserably because of various things which |
do not want to dwell upon it. In spite of my leader Dr. Kalaignar Karunanidhi’s
advice, they have not coordinated properly; they have not cooperated together.
There were unnecessary quarrels between brothers and brothers. Finally, the
struggle went into rough weather and failed. We feel sorry for this. But my leader
Dr. Kalaignar Karunanidhi from 1956 onwards consistently and vociferously
fought for the rights of the Sri Lankan Tamils. It was because of that he lost the
elected Government twice. To draw attention of world, he had resigned as MLA
along with the General Secretary Prof. Anbalagan. The DMK lead by him,
conducted rallies, dharnas, demonstrations, picketing and bandhs. 1 have also been
arrested for more than 25 times particularly with Thalapati M.K. Stalin and late
leader Murasoli Maran. More than 105 volumes consisting of one crore signatures
of Tamils were sent to the United Nations for redressal requesting the Secretary
General to intervene in this affairs. About hundred kilometres of human chains

were formed in the torrential rains by Dr. Kalaignar Karunanidhi. The TESO
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Conference and the historic Conference wherein the leaders like Shri Vajpayeeji,
Shri NTR, Shri Barnalaji, Prof. Madhu Dandavate, Shri Jaswant Singh, Shri
Farooq Abdullahji, Shri H.N. Bahugunaji, Shri Mahantaji, Prof. Anbalagan, my
leader late Shri Murasoli Maron, late Shri Upendra, ‘Asiriyar’ Veeramani
P.Nedumaran and Mr. Vaiko, the old friend of mine had addressed the gathering
of more than ten lakh people in Madurai. They resolved to see that proper
redressal is given to the Sri Lankan Tamils. The historic Conference had been
conducted under the leadership of my leader Dr. Kalaignar Karunanidhi. Finally,
after the civil war he sent a delegation under my leadership to visit the refugee’s
camp and we saw that more than 3,30,000 people are just inside the barbed wire
fencing. They were put into like cattle. We saw this tragic thing with a bleeding
heart and eyes. We came here and we apprised the matter to the hon. Prime
Minister of India. We apprised about this issue to all the leaders. But what had
happened? No tangible result had come even today.

The worst part is that not only the Sri Lankan Tamils but our language, the
Tamil language had been ridiculed. I am very sorry for that. I am reminded of a
historic event wherein Hitler’s Nazis, during the Second World War burnt the
books of Jews. The great scientist Albert Einstein, Sigmund Freud had written so
many volumes of books. Those volumes were burnt to ashes by the Nazis.

A gang of Nazis along with hooligans went into the Berlin Library and
burnt thousands of books to ashes. The same thing happened in Jaffna. More than
97,000 volumes of Tamil books were burnt to ashes in the world famous Jaffna
Library. The Tamil books were burnt by two Ministers of Sri Lanka ..

MADAM SPEAKER: Hon. Member, we have close and friendly relations with the
neighbouring State. Please keep this in mind. And when you are making your
points please ensure that nothing that you say adversely affects our relations. It is a
request. You are a very senior Member. I expect you to observe this responsibility.

SHRI T.R. BAALU: Yes, Madam.
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Madam, what I want to explain is that not only the Sri Lankan Tamils but
the Tamil language itself was ridiculed. They ridiculed our language. That is why
97,000 books were burnt to ashes in Jaffna Library. They not only waged war
against my language, they waged war against our Tamil culture. Nobody can
tolerate that.

I would narrate the story that was published in the United Kingdom by Mr.
Graham William. He says, “Traveling through the Tamil areas in Northern Sri
Lanka one is shocked to see the changing demography of the land. The land that
was once inhabited by Tamils, the land that had distinct flavour of Tamil culture
and heritage is now in the grip of Singhalese Army.” He further says, “Throughout
our travel into the Tamil hinterland we could sense an air of Sinhalese
triumphalism. Military camps and Sinhalese soldiers are common sight in Tamil
areas. The Sri Lankan defence forces occupied 7,000 square kilometers out of a
total of 18,880 kilometres of Tamil land.” He further says, “Around 2,500 temples
and 500 churches have been destroyed in the war,” We should be able to catch this
point. This is nothing but waging war against a culture.

What has happened in Bosnia? In the break-away country of Yugoslavia,
General Ratco Mladic and Mr. Radovan Karadzic - had killed 8,000 Bosnian
Muslims.

MADAM SPEAKER: Mr. Baalu, I do not like to intervene again and again but we
have to discuss the relief and resettlement of Tamils. Please come to that instead
of going into all this. It is something very sensitive, you know about that.

SHRI T.R. BAALU :It is only a fact, Madam.

In 1992, the UN Secretary-General resolved to appoint a Commission. The
Commission had enquired and reported to the United Nations. In 1992, the United
Nations appointed a Tribunal. In 1993, the Tribunal identified these two people as
responsible for the heinous crimes. Now they are facing that international tribunal

at The Hague for killing 8,000 Muslims.
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If Ratco Mladic and Radovan Karadzic have to face the tribunal at The
Hague for killing 8,000 people; if Iran stands condemned for killing hundreds of
people in 2009 elections; if Bashar al-Assad faces UN sanctions for killing 1,300
Syrians in Syria for raising the voice of democracy; if Omar al-Abbasid of North
Sudan had to receive a warrant from the United Nations for having killed two lakh
people; why not ... * Why not ... * for having killed lakhs and lakhs of Sri
Lankan Tamils? Why not?

I would only voice my feelings, with your help here. What my friend, the
External Affairs Minister said is this. The External Affairs Minister is not here. He
is a very good man. Of course, he is my own friend; but the other Minister is
here. ... (Interruptions) You are here, I agree with you. If he would have been here,
I would have very much impressed and that must have been more responsible. ...
(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
AND MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI E. AHAMED): He may come here.

SHRI T.R. BAALU : Madam, the other day, the Minister of External Affairs
Minister made a statement in this House:

“I have, nonetheless, stressed to my Sri Lankan counterpart, the need
for investigation into the allegations of human rights violations.”

My friend is requesting his Sri Lankan counterpart! Do you understand this,
Madam? Our problem is with that particular administration. But my friend, having
understood all these issues, having understood that a ... *

MADAM SPEAKER: No. Delete it.

SHRI T.R. BAALU : Will it be all right, Madam? What I said just now, you would
have probably understood. ... * Will it be all right, Madam? No. It would not be
all right.

* Not recorded.
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Nowadays, the Indian Tamilians’ voices are not heard by our own friends.
It is not because the voices are very feeble, but our friends need some hearing aid!
That is all I could say. I cannot say more than this. This is more than sufficient for
them to understand that.

What is happening in Sri Lanka, after the end of the war? These are the
most important points or issues. My friends can address these issues. There is a
PTI story from London. After the civil war is over, the General, who had acted to
the diktat of the Sri Lankan civil administration, ..." is in jail now. My friends
from the UN, the panel of experts went there, to find out what has happened, as
was requested by the Secretary-General of the UN. They went throughout the
length and breadth of Sri Lanka to understand what has happened during the civil
war. They wanted to enquire from that particular General. They had not been
allowed to go and find out from him what has happened during the civil war; he is
in jail; the administration has not allowed them to go and approach him.

Here, there is a PTI story from London:

“The Sri Lankan Government has threatened to execute the
country’s jailed former Army Chief and war hero, ...* if he
continues to suggest that top officials may have ordered war crimes,
during the final hours of the bloody civil war. The threat has been
issued by the island nation’s powerful Defence Secretary ...*, the
brother of President ...  * who said ...* would be hanged if he
deposes before any probes into the alleged war crimes.”

MADAM SPEAKER: No. This will not go into the records.

SHRI T.R. BAALU: “... * responded angrily to the prospect of ... *giving
evidence.”

MADAM SPEAKER: No. This will not go into the records.

SHRI T.R. BAALU : “He cannot do that. He was the Commander.”

MADAM SPEAKER: Mr. Baalu, kindly restrain yourself. I have warned you

again and again. Now, please restrain yourself.

* Not recorded.
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SHRI T.R. BAALU :Yes, Madam, I will confine to the speech. E

Yes, Madam. There is another story. This is what my friend, hon. Finance
Minister, Shri Pranab Mukherjee, previously the External Affairs Minister, had
said. With your permission [ would like to quote his letter:

“Dear Shri Baalu,

I write to keep you apprised of developments in respect of Sri
Lanka.

As you know, it has been my Government’s consistent effort
to work for a political solution of the situation in Sri Lanka within
which all communities, and particularly the Tamil community, feel
comfortable and are able to exercise their rights within the
framework of a united Sri Lanka. As part of this effort, we have
pressed the Sri Lankan Government to move forward towards
implementation of the 13™ Amendment to the Sri Lankan
Constitution which resulted from the India-Sri Lanka Agreement of
1987. As a result of our recent contacts with the Sri Lankan
Government, including the visit of our Foreign Secretary to
Colombo on 16-17 January, 2009, I am hopeful that we can expect
to see progress in the coming months (this he said in the month of
January) in the direction of a real devolution of power to elected
representatives in provinces occupied by Tamil majorities. ”

This is what his letter says. What was the reaction of President
I would like to quote:
MADAM SPEAKER: Please do not bring in names.

... (Interruptions)
SHRI T.R. BAALU : I am sorry, Madam. I would like to quote the President of
Sri Lanka’s reaction.... (Interruptions)
MADAM SPEAKER: Please sit down. Let me control the House. A very
sensitive debate is going on in the House. Please sit down. I know what is to be
done.
SHRI T.R. BAALU : I am sorry Madam. We want to vent our feelings. This is

the forum where we can vent our feelings otherwise where should we go?

* Not recorded.
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MADAM SPEAKER: But you have to speak with restrain.

SHRI T.R. BAALU : It is the most vexatious issue. Kindly allow us to speak. I
do not think my friends will come forward to do anything but anyhow I am here to
vent my feelings. The hon. Minister had written the letter in January. What has
happened till now? Lakhs and lakhs of people have lost their lives. We cannot get
them back. I do not think I can meet them again. I would like to quote a great
person of a particular country and he says:

“There is no hurry to formulate a political solution. If there is a
solution at all, it will be home grown only.”

Okay, let it be home grown. It is a very interesting story. You may see, Madam,
he had also added by saying:

“We will take our own time to find a solution, Madam. (the letter
was written in January and we are now in August) and you cannot
ask for an instant solution like Instant Noodles.”

It is not proper on the part of that particular person to say like that. We cannot ask
for an instant solution like Instant Noodles. This is how the Sri Lankan Tamils,
the Tamil community, are being treated. Kindly understand this is his reaction on
the 13™ amendment.

There is one more story.
MADAM SPEAKER: How many stories you will tell?
SHRI T.R. BAALU :There is only one story left.
MADAM SPEAKER: Every time you start with another story concerning a new
country.
SHRI T.R. BAALU : Madam, I am not telling any story just like a grandfather
telling a story to his grandchild. I am telling the facts. Nowadays, in Media
parlance the facts are told as story.

In the headlines today, in our own Indian TV only, one of the officials in

charge of the Sri Lankan military — I am not taking the name since Madam, you
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have asked me not to mention the name — the Secretary of the Sri Lankan Armed
Force has been quoted.E

13.00 hrs.

On the issue of political solution and the 13™ Amendment, he said:

“With LTTE gone, there is no need to further amend the
Constitution.”

This is the statement of the official reported by the Headlines Today, which
is an Indian TV channel. We feel that Indian Tamils and the Tamils world over
are being hoodwinked. Not only we are being hoodwinked, the mighty
Government of India is being hoodwinked by our neighbour. I can only say from
Shakespeare’s play — ‘O Caesar, beware the Ides of March’. 1 think all of my
friends would have gone through these lines. It is the most important line in Julius
Caesar. I can only send words to my friend through this House. Madam, I am
concluding.

Now, India is heading the presidium of the United Nations Security Council.
India is the leader. India is presiding over it.

MADAM SPEAKER: Hon. Members, if the House agrees, we will dispense with
the lunch hour?

SEVERAL HON. MEMBERS: All right.

MADAM SPEAKER: Kindly conclude now.

SHRI T.R. BAALU : Within two minutes, [ am going to conclude.

MADAM SPEAKER: In this short time, you have made me very worried. Please
come back to relief and re-settlement issues of Tamils because that is the topic of
discussion under Rule 193. You are wandering everywhere else.

SHRI T.R. BAALU : I would urge upon this Government to prevail upon the
United Nations to order for a comprehensive investigation on human rights
violation in Sri Lanka from 1983 to 2009; Secondly, to bring all human rights

violators irrespective of howsoever high they may be, to face the trial before
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International Criminal Court of Justice. Thirdly, to declare human rights violators
as war criminals.

The fourth demand is to order for a Referendum for a political solution to
Tamil people. These are all the demands made by Dr. Kalaignar during the recent
meeting of the General Council of the DMK Party at Coimbatore. Finally, I
would like to request, with folded hands, to the Minister of External Affairs to go

through my speech and render justice to Sri Lankan Tamils.
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SHRI JASWANT SINGH (DARJEELING): Madam Speaker, how much time do
I have?
MADAM SPEAKER: You have 26 minutes.

SHRI JASWANT SINGH : Madam Speaker, I will tailor my intervention
accordingly. This is really an extraordinary circumstance, in which we are
discussing this very sensitive and deeply emotional issue. I do share and
sympathise with the sentiments that my distinguished colleague, Shri T.R. Baalu,
with whom we have had the benefit of working together in the same Cabinet and
indeed all his other colleagues. He knows very well that whereas I sympathise
with his sentiments, I have difficulty with some of the opinions that he has
expressed.@ But that does not distract from the totality of the situation. This is a
very unhappy, challenging and trying situation in which we discuss this subject.
Our dear Government is clearly at its wits end. Now I recognise that for this
Government with its capability challenged, also it is challenged by its own lack of
capacity and competence for it to travel to its wits end, is not a very long journey.
And that is precisely why it makes it so important that what we say here is
recognised by the Government and acted upon with, at least, its residual
competence that it can bring to demonstrate on the subject.

I do also wish to take this opportunity to express my sympathies with my
dear and distinguished friend, the Minister of State for External Affairs. I did not
want that this agony be inflicted upon him. if& A1 & &7 £l 3@ STHI T Aidl W
8 qH® & SY, WX 3 e g9 ATl SR W IS gad H qF el A1 o1l SR
U] THTST H DIs ASIT ATl 8l, Al G AB! I |

Madam, this particular discussion really is not subject to brilliant or
rhetorical frights or really even speech making. Yet we cannot move away from
identifying whatever be the substance of it. Therefore, let me, at the very
beginning of the discussion, share with you as to where the NDA stood on the

subject because these are five or six issues which will define our approach to the
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entire matter and which I continue to believe are still relevant and can still, if acted
upon, find an answer to what appears to be an imbroglio.

The first is that the NDA stood for Sri Lanka’s constitutional and territorial
integrity. It appears that the UPA has also adopted this policy because it is the
correct policy, it is the sane policy and we continue to stand for Sri Lanka’s
constitutional and territorial integrity.

There was a question raised about the thirteenth amendment. This
amendment is an amendment of the Constitution of Sri Lanka. We stand for this
amendment but if the present Sri Lankan Government does not like to call it 13™
amendment, they can call it 14™ or 15™ or whatever they choose but this
amendment is a necessary step. It is a step that ought to be taken because it is
directed at a certain purpose. That purpose ought to be fulfilled. That is what our
recommendation would be and not any strict commitment, only to the phraseology
of the word, though there is a symbolism to the word 13" amendment.

There is a third recommendation and a very strong assertion that I make to
my friend in that beautiful country, Sri Lanka, that it must revert to peace and
prosperity. But to revert to peace and lasting prosperity, they must make a
distinction between Tamils and the LTTE. A great deal of the mistake arises by
this confusion. It is possibly a confusion that afflicts some of us also. We need to
remove this aspect of equating the LTTE with the totality of the Tamil population
whether in Sri Lanka or the Tamil Diaspora or other Tamils, who have such
enormous talent and ability and competence that the State of Tamil Nadu has
given to India.E

Madam, surely, when genes of competence were being distributed by the
Creator, I feel cheated coming from the desert of Rajasthan, all the genes seem to
have gone to Tamil Nadu! We have no ‘competence’ left.

MADAM SPEAKER: Hon. Member, you have no reason to feel cheated.
SHRI JASWANT SINGH :But I do urge all of us to reflect on this distinction. I do

not want to go into the origins of LTTE. How that original fault was committed is
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now history. That is not entirely relevant to our today’s discussion. Therefore, I
limit myself to what we can do to ourselves.

The next point is again a suggestion. I think, it makes a great deal of sense
and also perhaps in Tamil Nadu, that we must make a distinction between
minoritism and ethnicity. The Tamils in Sri Lanka are not simply a minority. They
are an ethnic grouping and that must be recognized, respected and treated as such
as an ethnic group. If we do that, then a great deal of the root of the problems and
solution will be found by us. I say this because I realize that these were some of
the planks of the NDA. This is not any total enunciation of policy. But I do want
to add my view to a unanimous expression of view by the Tamil Nadu Assembly.
That unanimous expression of views by the Tamil Nadu Assembly is a right, is a
sovereign function and a duty, indeed a duty of the Tamil Nadu Assembly, as
presently elected, representing the State of Tamil Nadu. It does not behove
anybody here or outside of India to belittle the views that the entire Assembly of
Tamil Nadu has expressed. I do not wish to further labour this point. Surely, it
must be understood because if I have time I will share a thought or two on the
transformed nature of today’s foreign policy.

Madam, there is one more thing that I will add briefly. This is what my
distinguished colleague and the Leader of the Opposition had once raised and it is
about Katchaitheevu. Now, this Katchaitheevu Island about which, I believe the
Chief Minister of Tamil Nadu has lodged an appeal in the Supreme Court, was
ceded by us to Sri Lanka principally to facilitate fishing. But the fishing rights of
the Tamil fishermen were preserved fully. That is one. Secondly, there is a
Catholic, if I am not mistaken, church. These are problems with our fishing it is
entirely coastal fishing. It is not industrial fishing and because it is coastal fishery,
in waters surrounding Katchaitheevu there will be occasions when Sri Lankan
fishermen come, dry their nets, or Indian fishermen go there but those occasions

must not ever be used to shoot at or kill Tamil fishermen. That happens because
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firstly we are not fully administrating the understanding which surrounds the
ceding of this island. E

I can only urge the Government to ensure that this understanding is fully
implemented. There is a second aspect to it. I do believe in it and I shared it with
my distinguished colleague earlier that there is a need for us, for this Government
to take steps because we have a coastal fishery and there are millions of fishermen
all along from Gujarat to Bengal. You can circumnavigate coastal India. They are
all coastal fishery. There is very little industrial fishery, so we must which stand
with limited options which coastal fishery offers. Please work towards arriving at
a SAARC Agreement or Memorandum of understanding or protocol, with all the
countries of SAARC for coastal fishery.

Madam, I will be very brief now though I have not taken much time.

MADAM SPEAKER: You have time to speak.
SHRI JASWANT SINGH : I would not take much time but these are the planks
which have added to Tamil Nadu’s present concerns. The foundation of the policy
must be that there has to be a distinction now recognized by the Government
between the Tamil people and the LTTE. It must be done and as a good
neighbour, Sri Lanka must also recognize it.

There are two or three general points that I would like to make. There are
two or three strands of foreign policy. One is what I call “Do Something
Syndrome”. 1 do not think that the wisdom of India’s Foreign Policy is governed
by it irrespective of what the situation is. But the reverse is even more killing and
that is being uninvolved and or the Do Nothing Syndrome”. 1 appeal to the
Government of India not to fall into either of these traps. There is an imperative
need to recognize that India has a role to play not because we are a South Asian
hegemon- we are not that - but because India has a role and responsibility towards
its entire neighbourhood and it must provide that voice, that leadership and that
guidance. It was rather a poignant intervention that the hon. Prime Minister had

made earlier. I hope what I say will be understood.
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Of course, nobody stands for corruption either. But there could also be
corruption of policy and you could have a situation in which because of
corruption of policy, the collective ill of inherited policy are is borne by India
today. Do I have to cite Jammu and Kashmir, do I have to cite Tibet, or China or
the IPKF and the situation in Sri Lanka? But though I do not want to go into a
litany of earlier errors, please do reflect upon it.

I conclude now by sharing with the House a very fine speech made by Her
Excellency, the former President of Sri Lanka. 1 had the honour and the
distinction of working with her for a great many years and we resolved a number
of issues including what then appeared to be a very unpopular step which is the
Free Trade Agreement with Sri Lanka which is now flourishing. Tamil Nadu has
benefited; Kerala has benefited and Karnataka has benefited. Her Excellency
Chandrika Kumaratunga — I will conclude with the quotation — chose a quiet July
Sunday to speak her mind on the aftermath of a war that has ende@ore than two
years back.

This 1s a news Report which quotes her.

“The victorious Government and the Sinhala community must

comprehend that the Tamil community is different from the LTTE. ”

I applaud her for voicing that sentiment. I quote further:

“ 1 too am glad, extremely happy, that the war has ended and
terrorism has been defeated. But I cannot blind myself to the fact
that although we have won the civil war, we have not even begun to
win the battle for peace. ”
It is a very wise statement by a former President of Sri Lanka who, if |
might mention Madam Speaker, is a victim of successive acts of
terrorism. Her father, a very distinguished leader of Sri Lanka, her

husband and others were casualties to terrorism. She herself has lost an

eye to an attack on her. For her to say this really gives the great strength
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to people like us who are students of foreign policy and current affairs.
But she is going on.

“An essential prerequisite for peace, a stable and strong Government

and prosperity, is a democratic, pluralistic State. This is the only

magic potion I know to bind together diverse peoples of a multi-

ethnic, multi-linguistic, multi-religious and multi-cultural country

like ours as one undivided and strong nation.”
And, it goes on. I do not wish to read the other parts of it. It is a longish
speech. It is very worthwhile. I submit to my distinguished friends and
colleagues from Tamil Nadu that if they were to go through the text
effectively, they will find a great deal of sense, possibly in this also. We
are beginning to move towards a final resolution of what has the troubled
Sri Lankan nation for all these years let us and it in its endeavours.

Madam, as one of the small cogs in the NDA machinery, I
had also endeavoured to work for the resolution of this issue for which
we must continue to work. The theory of being uninvolved, which
appears to be the policy of the Government of India, will not work. We
have to remain involved because the people of Tamil Nadu, as an ethnic
community, overspill in their sentiments, in their cultural foundations
which we cannot ignore. If we do so it, we ignore it at the cost of the
internal stability of India. As it is the internal stability of India is already
greatly challenged for we have, at the helm of affairs, a severely
challenged Government. Between these two, the answer that has to be
found is the collective wisdom of all of us here.
With that appeal, Madam, on behalf of my Party, I conclude.

Thank you very much.

74



25.08.2011 75

SHRI N.S.V. CHITTHAN (DINDIGUL): Madam Speaker, I thank you very much
for giving me this opportunity to participate in the Discussion under Rule 193 on
the steps taken by Government of India for the relief and resettlement of Tamils in
Sri Lanka and other measures to promote their welfare.

Madam, we know the relationship between India and Sri Lanka is based
upon the shared historical, cultural, ethnical and civilisational ties.

13.24 hrs (Mr. Deputy-Speaker in the Chair)

Mr. Deputy-Speaker, Sir, I have been following the Sri Lankan Tamils
issue for the last three decades. I remember | was part of a 10-member team of hon.
Members of Parliament who visited Sri Lanka in October, 2009.5

We have the first-hand knowledge of rehabilitation process in the Island
nation’s North and East, after the war against LTTE. Sri Lankan forces defeated
the LTTE 25 months ago. Enough devastation, demolition and destruction have
been done by the Sri Lankan army by crushing the Tamils in the northern Sri
Lanka. The 2009 war in Sri Lanka displaced three lakh people who were forced to
live in rehabilitation camps within barbed wire fences for months together. No
word can displace the mental agony and distress of the Internally Displaced
Persons (IDP) persons. At present, there are 10,000 people living under inhuman
conditions at the Camps. Mr. Deputy-Speaker, Sir, our Government should press
the Sri Lankan Government to release them without any further delay.

After the Civil War was over on 22" June, 2009, the UN Secretary General
appointed a Panel of Experts to visit and study the real position. Specially, the
Panel found credible allegations associated with the final stages of war between
September, 2008 and 19 May, 2009. I quote: “From February, 2009 onwards, the
LTTE started point-blank shooting of civilians who attempted to escape the
conflict zone, significantly adding to the death toll in the final stages of the war. It
also fired artillery in proximity to large groups of IDPs and fired from, or stored
military equipment near, IDPs or civilian installations such as hospitals.” The

Panel found five core categories of credible allegations against the Government of
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Sri Lanka. Thus, I quote: “In conclusion, the Panel found credible allegations that
comprise five core categories of potential serious violations committed by the
Government of Sri Lanka —1. killing of civilians through widespread shelling; 2.
shelling of hospitals and humanitarian objects; 3. denial of humanitarian assistance;
4. human rights violations suffered by victims and survivors of the conflict,
including both IDPs and suspected LTTE cadre; and 5. human rights violations
outside the conflict zone, including against the media and other critics of the
Government.”

At the same time, I quote: “The Panel’s determination of credible
allegations against the LTTE, associated with the final stages of the war reveal six
core categories of potential serious violations: 1. using civilians as a human buffer;
2. killing civilians attempting to flee LTTE control; 3. using military equipment in
the proximity of civilians; 4. forced recruitment of children; 5. forced labour; and
6. killing of civilians through suicide attacks.”

These reports reveal the real position of Sri Lanka. Our Government should
press the Sri Lankan Government to facilitate the settlement of all these displaced
people in the respective places.

Mr. Deputy-Speaker, Sir, the war came to an end in May, 2009. Due to war,
around half a million people were displaced. Miseries and agonies still continue.
Over two lakh displaced persons have still not been permitted to be resettled in
their original places, even though those who have been allowed to go back to their
villages are still living in temporary shelters. Moreover, thousands of people were
rendered houseless; countless people were rendered homeless; more than 50,000
children and elders were miserably maimed; more than one lakh young ladies lost

their husbands and became helpless widows.
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More than 15 lakh people lost their kith and kin. Thousands of people who were
imprisoned are experiencing living death in cells. More than 1 lakh students have
been deprived of the gift of education.

Sir, our UPA Government is helping to rebuild the battered infrastructure in
Northern Sri Lanka and catering to the livelihood concerns of the Tamils have
marked spectrum Indian engagement with Sri Lanka in the past two post-war years
to ensure an early return of normalcy.

Our Government announced a grant of Rs. 500 crore, in two instalments,
for relief, rehabilitation and resettlement work in Sri Lanka. Towards longer
gestation project, our Government also promised to construct 50,000 permanent
houses mainly for IDPs in Sri Lanka. Yesterday, we met MPs belonging to the
Tamil National Alliance of Sri Lanka. They told us that only 100 houses have
been built so far.

India has provided 4 million sheets of roofing and 40,000 tonnes of cement.
Towards distribution of agricultural implements, India provided 95,000 packs of
agricultural starter packs valued at 3.2 million US dollars to start the agricultural
activities of the resettled people. Last year our Government supplied 500 tractors
and 75 buses. I am sorry to say that the tractors supplied by our Government have
been diverted to some other areas, particularly to non-Tamil areas. This is highly
condemnable.

Sir, for the skill development of youth, our Government has built a
Vocational Training Centre in the Muslim dominated Puttalam, apart from setting
up another 2 such Centres in Batticaloa. We have also taken up a project to
renovate 100 schools in Killinochi and Mullaitivu areas. We have also provided
1.1 million US dollar aid to Jaffna Teaching Hospital besides providing more than
1,400 limbs and we have also constructed 150 bed- hospital in Dickoya. The work
on the Northern Railway in Sri Lanka is progressing between Medawachchiya to

Talaimannar. Moreover, seven Indian Demining Teams are working to clear more
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areas in Northern Sri Lanka. Kankesanthurai Port is also to be developed by us.
Fishing equipment and boats have been given to Tamil Fishermen to recommence
their fishing operations. 175 boats were also distributed to Muslim IDPs in the
West.

However, issues in reconciliation are still to be addressed. Those who went
missing during the war are still to be traced. Political solution to meet the
aspirations of Tamils is still to be addressed.E

* Hon. Deputy-Speaker, Sir, I would like to record in this august House that
the contribution of Indian National Congress towards resolving the Sri Lankan
Tamil issue is in no way less than what has been done by other parties, be it in
Tamil Nadu or in the country as a whole. After the ethnic violence in 1983, India
extended hospitality with an open heart to about 1 72 lakhs of Sri Lankan Tamil
refugees. Our country cannot forget the Annexure —C that was taken up to resolve
the issue while our late lamented leader Shrimati Indira Gandhi was at the helm of
affairs. It is only at the instance of our young Prime Minister late Shri Rajiv
Gandhi that all the militant groups and the Sri Lankan Government were brought
to the negotiations table at Thimpu. I would like to record this in this august House
while recalling the peace initiative taken by him with the December 19
Declaration. When Tamils in Sri Lanka faced the problem of being denied the
supply of essential commodities, it is Shri Rajiv Gandhi who took steps to supply
19 items of essential commodities to the Tamils in the Northern Sri Lanka making
use of our Air Force planes operated from the Bangalore Air base. History can not
forget the valiant efforts of Shri Rajiv Gandhi to ensure supply of more than four
tones of food materials taking our air force planes even if it amount violating
their air space. In 1987 on 29" of July our leader Shri Rajiv Gandhi went to Sri
Lanka to sign a peace accord with the then President of Sri Lanka Shri J.R.

Jayawardane. We also can not forget an attempt on his life made by a naval

*

....¥ English translation of this part of the Speech which was originally delivered in Tamil.
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sepoy who tried to hit Shri Rajiv Gandhi with the butt of his rifle. It must also
be recalled that our leader Rajiv Gandhi was so compassionate that he had asked
the Sri Lankan Government not to take any punitive action against that Sinhala
armed forces man. At this moment I recall the presence of our late leader Shri G.K.
Moopanar and our present Home Minister Shri P. Chidambaram. Shri Rajiv
Gandhi, the young promising leader who had avowed to take the country
forward into the 21% century was done away with by a human bomb in
Sriperumbudur in an inhuman way. The country can not forget and forgive this.
Even after all these tragic incidents our leader Smt. Sonia Gandhi has come
forward to make appeal to save a woman from the gallows though she was found
involved in the assassination of Shri Rajiv Gandhi. We now gratefully recall that
sacrificing attitude of that leader. In the recently concluded local body elections
in the Northern Province of Sri Lanka, Tamil National Alliance has won
comfortably in a big way. At this juncture I would like to draw the attention of the
Government to the nefarious activities of certain evil elements operating in Tamil
Nadu spreading hatred and disaffection against the sovereignty of our nation. 1
urge upon the Union Government to ensure that our gullible youth do not get
misled by these elements. The Government of India must have an eye on these
people. The terrorism has met with its end but certain extreme elements are still
there to foment trouble. The Government must be watchful. *

Mr. Deputy-Speaker, Sir, our Government’s main focus should be on the
well being of Tamil citizens of Sri Lanka. The rehabilitation and re-building
should be of the highest and the most immediate priority. The Government of
India is their only hope. Political settlement with substantial devolution of powers
on the basis of Thirteenth Amendment passed by the Sri Lankan Government
should be the only solution.

The Indian Government should force Sri Lanka to: (i) begin genuine
investigation into violations of international humanitarian and human rights laws;

(i1) end up all State violence, release all displaced persons and continue to provide
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interim relief to all survivors, atrocities against civilians should come to an end,
the Sri Lankan Government should investigate and discuss the fate and location of
persons reported to have forcibly disappeared; (iii) to issue a public formal
acknowledgement of its role and responsibility for extensive civilian casualties in
the final stages of war.

Mr. Deputy-Speaker, Sir, yesterday, the parliamentarians of India met the
parliamentarians of Sri Lanka. There were eight Tamilian Parties and five Sri
Lankan MPs. The following must be done as a matter or urgency: (i) the so-
called takeover of lands by Army under the guise of High Security Zones, etc.
must be dismantled promptly; (ii) the Army must be withdrawn from the Northern
and Eastern parts immediately; (iii) all ‘land-grab’ schemes must be halted; (iv) all
political prisoners must be released forthwith; (v) a conducive atmosphere must be
created in the North and East of Sri Lanka for the refugees in India to return and
re-start their lives in their original places;E

Six, along with lifting the state of emergency, there should be similar other
provisions in other laws and the Prevention of Terrorism Act must be repealed.

In conclusion, Mr. Deputy-Speaker, Sir, I wish to point out that our hon.
Minister of External Affairs Shri S.M. Krishna on August 4, in this august House
has said that the highest priority was towards the rehabilitation and rebuilding of
Northern Sri Lanka. A fair settlement of the political problem is of utmost
importance.

In short, in Sri Lanka, Tamils should be treated as equals with the other
classes in that island. Our Government should see that the Tamils get equality,

liberty and fraternity. The Tamil community should live in peace and harmony.


Ravinder Singh
td by z 
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*SHRI P.R. NATARAJAN (COIMBATORE): Hon. Deputy Speaker, Sir, the
Tamils in Sri Lanka must have equality and equal opportunities and we are raising
this issue now in this august House. The vexed issue is yet to be resolved and
stumbling block is the militarisation of the Tamil areas even after the end of the
armed clashes between the militants and the Sri Lankan army two years back.
When the armed clashes were at the height of it, the Sri Lankan army violated
basic human rights and let loose atrocities. That State army was violating even
the basic norms to be adopted during war period. Their Air force heavily shelled
and bombarded the Tamil areas and did not spare even the no-war zones and
attacked even the hospitals, schools and worship places. People were confined to
restricted areas in the name of rehabilitation camps and were starved to death.
People who wanted to surrender were shot dead and were tortured. This has been
documented by a three member UN panel constituted at the instance of the UN
Secretary-General. We have now before us the question as to how we are going to
get punishment to those who have committed the excesses and identifying those
who have committed the same. Hence we urge upon that there must be a high
level inquiry and the culprits must be brought to book. People who have lost their
houses and kept in the camps must be sent back to their originally inhabitant areas.
The rehabilitation measures should be speeded up as they are progressing at a slow
pace now and they are getting delayed now. I would like to point out that the
financial and other assistances extended by our Government to rebuild their
houses have not reached the needy Sri Lankan Tamil peoples. The Sri Lankan
Government is not coming out with the list of those who have been arrested from
the high security zone till date. We would like to urge upon the Government that
adequate steps must be taken to free those who have been arrested under the

suspicion that they may have LTTE links. We must ensure that the Sri Lankan

* English translation of the speech originally delivered in Tamil



25.08.2011 91

Tamils live with honour and self-respect having been assured of safety and
security. Normalcy must return in their lives so that they may regain the peace
they have lost. Even after the end of the civil war, the Sri Lankan armed forces
are still occupying and continue to encroach upon the Tamil inhabitant areas. In
order to set up army camps not only the Government land, but also the provided
land areas are being taken over. This will only lead to further tension and possible
clashes in the future. This militarisation process will not only harm the Tamils
now, but will affect all the peoples speaking various languages in Sri Lanka in the
future. Hence we fervently appeal to all the democratic forces to oppose this
militarisation by the Sri Lankan authorities.

During the armed clashes that went on for many years, emergency was
enforced for a very long time. Even after the end of those clashes, emergency still
continues and the emergency has not been lifted as yet. [ urge upon the
Government of India to intervene and impress upon the authorities of that island
nation to lift emergency at least now. That Government has not implemented
especially the provisions of the 13"™ Amendment that came about as per the Indo-
Sri Lanka Accord. The Sri Lanka Government has not kept its word and has gone
back from its promise to go in for devolution of power to the Tamils and carving
out a Tamil home-land merging northern and eastern provinces. In India, the
States do not enjoy more powers but still the law and order and the police force
come under the State Governments. Recently, the President of Sri Lanka in an
interview has stated that the police force and the laws related to land and land-
ownings would be vested with the National Government at the Centre. This will
only be diluting the concept of devolution of powers to the provinces. We would
like to point out that this would not help us to resolve the Sinhala-Tamil conflicts.
It 1s only when all the political parties in Sri Lanka are taken to the negotiating
table and made to understand the need for devolution of powers that can be a

thorough understanding of the existing problems and its resolution.
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Secondly, I would like to urge upon the Government to see upon the
displaced peoples are allowed to go back to their original inhabitations to be
resettled.

Thirdly, those who committed the excesses during the armed clashes must
be identified through a high level inquiry committee and the culprits must be
brought to book.

Fourthly, the army’s intervention in the administration in both northern and
eastern provinces must come to an end. Emergency must be withdrawn. We urge
upon the Government of India to take up strongly with the Sri Lankan authorities
to restore normalcy and extend to all Tamils their democratic rights.

The Government of India has extended assistance to Sri Lankan Tamils to
be resettled and we must ensure whether that has been really reaching the Tamils
who needed them. We have before us several complaints that the Tamils are not
getting the assistance they were extended with.

I would like to point out to the deriding comments made by the Secretary of
Defence to Sri Lanka about the unanimous resolution passed by the Legislative
Assembly of Tamil Nadu. When we talk of Sri Lanka, we always take care and
often reminded that it is our friendly country, but that has been left to winds by the
authorities there in Sri Lanka. They have criticized the unanimous resolution
passed by the Legislative Assembly of Tamil Nadu. Had our External Affairs
Ministry summoned the Sri Lankan High Commissioner to India and brought to
his notice the unanimous resolution passed in the Legislative Assembly of Tamil
Nadu, this situation might not have arisen. [ would like to emphatically record in
this august House that the Government of India must have strongly condemned the
deriding comments made by the Secretary of Defence to Sri Lanka against the

unanimous resolution passed by the Legislative Assembly of Tamil Nadu.
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I urge upon the Government of India to take note of the fact that as an
emerging power in the comity of nations we have a bounden duty to take note of a
UN Panel Report that indicts those who have committed crime against lakhs of
innocent, unarmed civilians and killed them. I urge upon the Government to take
suitable and effective steps to bring to book the culprits and the war criminals.

With this I conclude.
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DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Hon. Deputy-
Speaker, Sir, the issue which is being discussed today, is a highly debated and
discussed issue in this august House. It has been discussed through Starred
Questions in Lok Sabha as well as in Rajya Sabha. In this House, it has also been
raised by way of an Adjournment Motion, through the Calling Attention and even
during ‘Zero Hour’.

I have seen personally Shri Vaiko, who was our colleague at that time and
hon. Shri T.R. Baalu and we had discussed this issue. Now, Shri Baalu has raised
this issue today in order to protect the humanity in Sri Lanka. I am adhering to the
hon. Speaker’s direction as she has already cautioned us that the issue that we are
discussing today is really a very dangerous and very sensitive issue.

Before going to the main debate, I would like to draw the attention of the
hon. Minister for External Affairs, who is a former Chief Minister, Shri S.M.
Krishna. I am grateful to Shri Ahamed also. Yesterday, I had a discussion with
him relating to some Tamilians, some Oriyas and some Biharis who are now in
Tripoli, the capital of Libya, where I have been seven days back when the
bombardment took place. Even the President of the Peace Mission, Dr. Paul, is
also barricaded.

I have already appealed to the Prime Minister. I am already writing D.O.
letters to Prime Minister and External Affairs Minister. I would request hon.
Minister for External Affairs to see that their lives are saved and also request him
to intervene. The hon. Minister told me today and day before yesterday also that
they are trying to get some information, but the channel of information is totally
disrupted. I would request him to try again and again. He may please try to have it
from Sudan also where there are more Oriya people. Though this is not covered in
the subject of discussion for today’s debate, yet I would like to draw the attention
of the hon. Minister, and also of this House, to save and protect Oriya people

trapped over there.
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I may now come to the main debate. I can draw the attention of the hon.
Deputy-Speaker that I have been to Jaffna in the year 1991 when the Government
had organized one international colloquium relating to Social Workers’
Conference. At that time, Shri Biju Patnaik was the Chief Minister and I was his
cabinet colleague. At that time, I had personally seen the tragic conditions of
TamilianS.E

I have seen with my eyes today the photographs that were presented to me
by the Tamilians, which were pasted in the book. You should see as to how the
children and women are brutally murdered, and how the butchers are butchering
them. It is beyond humanity, and one cannot tolerate it. I have personally seen it
with my own eyes.

The land is ours. Mati janmoru urbaro, manusho janmaru barbara. &
S ¥ IR &l The soil is fertile by birth, but $ 51 & F&% 21 The man is brutal

by birth. One can see that brutality if you see how the Tamilians are being pushed
beyond the ethics of humanity. We are propagating in the UNO, and particularly,
drawing their attention and telling them about plunging war against war to
promote peace. What is this war? I have seen it personally, and I feel it.

You can show that book to the hon. Deputy-Speaker and hon. Speaker,
which was presented to me yesterday and tears will come in your eyes after seeing
it. Nowhere has this happened in the world. ... (Interruptions) We think globally,
but we should work locally. I know that the Tamilians are having high heritage
and literature. You go and see the Jaffna University. It is totally ransacked and
damaged. You go and see the hospitals. Where will the patients go? You should go
and see the ocean where the fishermen go every day. The ocean belongs to
everybody; the world belongs to everybody; the soil belongs to everybody; and the
wind is ours, but our people are being killed. We lost a great Prime Minister of our
country. At the same time, they also lost their Prime Minister and other leaders too

despite all this.
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Our Parliament; our Prime Minister; and our hon. Minister should intervene
as Rs. 500 crore is nothing. I pray to make it Rs. 5,000 crore. Every day, people
are eating and digesting crores and crores of rupees in the name of scams. Why do
you not sanction Rs. 5,000 crore immediately to provide shelter, and for
maintaining their livelithood? I pray, through you, to the august House that one
should fight for humanity, and saving humanity must be the greatest order of this
august House.

We have long association with the Sri Lankan people. Shri Biju Patnaik’s
Government provided shelter in Dandakaranya project. I have seen in Malaysia
and Indonesia that Tamilians are great in the field; they are laborious; they are
great workers; and they till the land like farmers. They are cultivators earning

money for their livelihood, and this has to be maintained.
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DR. M. THAMBIDURAI (KARUR): Thank you, Deputy-Speaker, Sir, for
allowing me to participate now in the discussion on this very sensitive issue of Sri
Lanka Tamils. I thank most of our colleagues who participated in this very serious
matter, and expressed their views emotionally and sincerely. They want to see that
somehow we solve this problem of Tamils in Sri Lanka.

I want to make an objection to the fact that originally we have given the
notice and included the subject as “Alleged killing of Sri Lankan Tamils by Sri
Lankan Army in the year 2009 as recently revealed in the UN Report.”E

Even the revised List of Business of August 10, 2011, Wednesday, once
again, mentions the topic as: “To raise a discussion on the alleged killing of Sri
Lankan Tamils by Sri Lankan Army in the year 2009 as recently revealed in a
United Nation’s Report.” This is the exact topic that we had given. But what made
you to change this topic and bring some other thing is something that I could not
understand. Why is our Indian Government so hesitant and fearful of Sri Lanka?
That is how I will put it. It is fear. Once the notices are given by all our Members
and you have put it in the Bulletin, why have you changed the title? Why are you
putting a restriction on us by saying that we should not discuss about the killings
of Tamils by the Sinhalese Army?

We may be good friends, that is, Sri Lanka may be a good friend of India,
but that is a different issue. We have to develop friendship with all our
neighbouring countries. While India is trying to do that, how are they reacting?
What about Pakistan and what are they doing? What about Nepal, Bangladesh and
China? What kind of friendship they are having with us? In the same way, what 1s
Sri Lanka doing? Actually, Sri Lanka is blackmailing India. I can say that they are
pretending to be a friend of India, but actually they are not our real friends. The
Government of India called the President of Sri Lanka on the Republic Day
function and honoured him as the Chief Guest. But what did their Defence
Secretary say in his country? “We are having some more friends. We do not have

to bite whatever you are saying”, that is what their Defence Secretary said recently.
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Immediately after this, the President of Sri Lanka went to China to show that their
friendship is developing and also to show that he is more friendlier with China
than with India. That is what they are doing.

Therefore, why have you changed the topic through which we wanted to
discuss what the UN Report has actually said? That is what we wanted to discuss.
It is about human rights violation. As our friend has said, it is all about human
rights violation. Forget about which country or where. Wherever human rights are
violated, it is our bounden duty to raise it here in India. It was not only in India,
this issue was raised even in USA and they have passed a resolution on it.
Similarly, even in UK also, they have raised this issue and then passed a resolution.
What is wrong with it if we want to discuss this matter in the Parliament of India,
especially when it i1s about human rights violation?

Secondly, the hon. Minister of External Affairs made a Statement recently.
I see three points as very important in the Statement made by our External Affairs
Minister. He says:

“The end of the long period of armed conflict in Sri Lanka in May,
2009, left around 3,00,000 Internally Displaced Persons living in
camps in Northern Sri Lanka and general devastation of
infrastructure in the affected areas.”

That is what he has said. Merely because of this War, 3,00,000 Tamils have been
displaced. The next point is:

“The end of the long conflict in Sri Lanka has also raised questions
relating to the conduct of the War. We have, in this context, noted a
report issued by the Panel of Experts constituted by the United
Nations Secretary-General on Accountability in Sri Lanka. ”

This is your Statement from where I am quoting. Here, you have not mentioned as
to what the findings of the Panel of Experts were. You have simply stated that it
was based on the Report of the UN.
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Another aspect that you have mentioned is about the Thirteenth
Amendment. [ want to quote further from your Statement:

“There have also been public reactions to the telecast of ‘Channel 4’

2 9

documentary entitled ‘Sri Lanka’s Killing Fields’.

These are all the aspects that you have mentioned. That is why we have given the
notices for taking up this issue. It is not that voluntarily, we have given those
notices. It was based on the Statement of the Minister of External Affairs only that
we have given the notices to discuss the ‘Sri Lankan Army’s atrocities and the
killing of Tamils’.

The hon. Speaker has every right to change the topic. The Presiding Officer
has the prerogative. But at the same time, when our friends are expressing
something, you have to listen. We are not criticizing any neighbouring country
purposefully because that is not our intention.E
We are only discussing this here. That is why, Sir, regarding this, a unanimous
resolution was passed by the Tamil Nadu Assembly by the elected Government.
You have to give respect for that. You are by-passing the Tamil’s interest and
their feelings. He said that there may be conflict in India. Why I am telling this?
It reflects all sections of Indian aspirations because not only Tamilians are
speaking now, all other sections of Indian people are speaking; they are expressing.
This consists of all India, not only of Tamil Nadu. You have to take into account.
That is why, our Hon’ble Tamil Nadu Chief Minister Madam recently brought a
Resolution as soon as the Assembly was constituted. The first Resolution which
she brought is this. It says:

“Perarignar Anna has said that the culture of Tamils is not to be
subservient to others and not to make others subservient. ”

This is not our intention. Tamil are not like that. We want to be friendly
with others. We do not want to have any enemity with others. That is the concept

which our Hon’ble former Tamil Nadu Chief Minister Perarignar Anna has said.
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“Tamil people with such noble ideals are spread all over the world.
Linguistic and cultural umbilical cord between Tamils in Tamil
Nadu and Tamils in Sri Lanka is known to all.”

This is emotional relationship, they were neighbours and friends. Also our
ethnical relationship is there. Not only in Sri Lanka, but in most of the places
wherever Tamil people are there, they are having some culture. Our country’s
main purpose is to preserve our culture and language. We have to peacefully live
there. Our Hon’ble Tamil Nadu Chief Minister Madam Dr. Jayalalithaa ji said:

“Though Sri Lanka became independent, the Tamils living in that
country were struggling for many years against the injustice of
treating them as second class citizens.”

Our country is a multilingual country. We are having so many things but it
is only one India. We are respecting all. It is Indian culture. We want to see that
all minorities should be respected. We are fighting for that. Our Government is
also telling that we are protecting the minorities. What about Tamils there? They
are treated as second class citizens. They do not have any rights at all. That is why,
they are fighting for that.

“Instead of appreciating the justness of their demands and ensuring
that Tamils in Sri Lanka lead life with dignity, equal rights and self-
respect through necessary Constitutional Amendment, Sri Lankan
Government was taking all actions to exterminate them.”

But even when we are making this kind of efforts, they are not listening and
not stopping extermination of the Tamils there.

Then what about the UN Panel Report? You have not mentioned that I
want to point out that the hon. Chief Minister of Tamil Nadu Dr. Jayalalithaa ji has
passed the Resolution in Tamil Nadu Assembly and she mentioned that:

“The Panel appointed by the Secretary-General of United Nations
Organisation found the following serious credible allegations against
the Sri Lankan Government.

(1)  the killing of civilians through widespread shelling;
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(i1))  shelling of hospitals and humanitarian objects;

(i11)  denial of humanitarian assistance;

(iv)  human rights violations suffered by victims and survivors of
the conflict including both IDPs and suspected LTTE cadre;
and

(v)  human rights violations outside the conflict zone including
against the media and other critics of the Government.”

These are the things which the UN panel has found and the report was
submitted. We expected a mention of it but Hon’ble External Affairs Minister
missed it in his statement.  Therefore, our Hon’ble Tamil Nadu Chief Minister
made a Resolution which says:

“Therefore, this Assembly resolves to urge the Government of India
to take up with the United Nations Organisation and to declare those
found guilty of such war crimes as war criminals.”

It is the bounden duty of our Government. The Assembly passed the
Resolution requesting you to take this to the UNO and see that they are declared as
war criminals. If at all they have not done, Hon’ble External Affairs Minister may
do it. That is all. They are not gaining anything.

“Further, this Assembly resolves to urge the Government of India to
initiate action by working with the other nations for the imposition
of an economic embargo on the Government of Sri Lanka till the
Tamils who are now living in camps are resettled in their own places
and are allowed to live with dignity and with equal constitutional
rights on par with Sinhalese.”

This is the Resolution. There is nothing wrong in that. Our friend Shri Jaswant
Singhji said that the recently elected Tamil Nadu Government has passed the first
Resolution. We have formed the Government in the State after getting majority.
This Resolution is the aspiration of the seven crore Tamil Nadu people. We are
requesting the Government to take up this Resolution. We are not asking for
anything. We know our limitations. We would request the Government of India,

we would like to request the hon. Prime Minister, we would like to request the
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External Affairs Minister about this. That is all we can say. That is why, we are
raising this issue here.

MR. DEPUTY-SPEAKER: Please be brief.

DR. M. THAMBIDURAI (KARUR): Sir, [ am raising a very important issue. This
is a very sensitive matter. I know about the limitations of time. In spite of that, I
would request you to allow me to say a few more things. I am not going to take
much time of the House. I would refer to only points because our friends have
already explained the whole history of the sufferings of the Tamils in Sri Lanka. I
do not want to go into the details as to how the Sinhalese are treating the Tamils. 1
am limiting myself to what we want.

As our friend has said, the Defence Secretary of Sri Lanka has criticized the
Resolution and also our Chief Minister of Tamil Nadu. I raised this issue during
‘Zero Hour’. This is a condemnable thing. We are not casting aspersions on
anybody. When the Resolution was passed in the Assembly, it was passed on to
the Union Government. | said it in the beginning itself that in the India Today, it
has been said that the US State Department has warned recently and said that an
international mechanism should have to be brought to investigate war crimes in Sri
Lanka. Even USA has said this. Why I am telling this is that there is nothing
wrong in saying that. The UK and some other European countries have also
uttered this view. All countries have been raising these kinds of issues.

The UN estimate is that over 40,000 Tamil civilians died during the last
stages of war. The Sri Lankan Army was accused of firing shells and bombing
areas designated as ‘safe zones’. The UN report itself says that 40,000 Tamil
civilians are killed by the Sri Lankan Army. But the actual estimate is that more
than a lakh people have died. The place where still one lakh people are staying is
also fenced with barbed wires.

I would now like to come to the action part. I would say that the lands are
being acquired from Tamils in the North and Eastern parts of Sri Lanka for setting

up Army camps. But no proper compensation has been given. They want to
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encroach some more lands and see that the Army can be settled there to threaten
the Tamil people. That is the thing they are doing. The Indian Government gives
an impression as though it wants to promote bilateral relations between Sri Lanka
and India without hindrance of the issue of Tamils. This is what we are feeling. It
appears that it wants to see that the issue dies a natural death. Is it a deliberate
strategy of the Indian establishment? I want to know this. Why are you postponing
this? India is pursuing a strategic policy towards Sri Lanka as being a friend at the
cost of Tamils living there. The Government of India had allocated Rs.500 crore.
What happened to that? I would like to know whether they have spent it properly.
Some of our friends have said that only Rs. 100 crore has been given and the
remaining Rs.400 crore has been taken away by the Singhalese. Whatever we are
supplying, that is given to some other party.

There is one more point. How was our Prime Minister Shri Rajiv Gandhi
treated when he visited Sri Lanka? Everybody knows about it. Our friends from
the Congress said about how we should treat our guests. I also respect that we
should treat our guests with respect. When Shri Rajiv Gandhi went to Sri Lanka as
a guest, what respect did he get on that day?E

They tried to kill him when he was taking the Guard of Honour. That was
the treatment the Sinhalese gave to our former Prime Minister. When he went
there as their guest, they made an attempt to kill him then and there. That is what
Sri Lanka is. Sri Lanka is pretending but it is not trying to help. As I said in the
beginning, Sri Lanka is threatening us that if we do not remain friendly with Sri
Lanka and unnecessarily interfere in the Tamils issue they will try to get friendly
with China. China is already there. Somebody has already referred to
Kachchatheevu. What is Sri Lanka doing in Kachchatheevu? They have allowed
Chinese to fish in those waters. In the name of fishing in those waters, Chinese
people are entering Sri Lanka. Sri Lanka also made an agreement with China to
bring in a lot of capital. Chinese conquering presence is there more or less. What

are they doing?
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When Rajiv Gandhi visited Sri Lanka, he signed an accord with
Jayawardene which referred to the 13™ amendment of the Sri Lankan Constitution.
Have they done it? According to the Rajiv-Jayawardene Accord, they were to
merge the Eastern and Northern parts together and see that a separated area is
created there for Tamils to live in. Did they implement that accord? According to
13™ amendment, they were supposed to give equal rights to Tamils also. Have
they given equal rights?

I would request the hon. Minister of External Affairs, through you, Sir, the
resolution passed in Tamil Nadu by hon. Jayalalithaaji be implemented. That
includes the demands that war criminals be punished, they should be tried through
the UN, and embargo be put.

What we request is that till the Sri Lankan Tamils are settled this embargo
be implemented there. Thank you very much.

SHRI T.R. BAALU (SRIPERUMBUDUR): Sir, the hon. Member mentioned
about the change of the wording of the Motion.

MR. DEPUTY-SPEAKER: There is no need to reply.

SHRI T.R. BAALU : I am not replying to him. But as the mover of the motion I
would like to clarify that initially the motion submitted by the DMK read like this:
“Killing of 40,000 and above Sri Lankan Tamils and follow up action taken by the
United Nations and the subsequent report.” But, Madam Speaker in her wisdom
changed the wording to read like this. This was because various parties have
given various ratings. Probably he wanted to rectify things.

DR. M. THAMBIDURALI: Mr. Shailendra Singh’s resolution was also like that.
How has it changed? Who allowed it to be changed?
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*SHRI P. LINGAM (TENKASI): Hon. Deputy Speaker, Sir, I would like to bring
to the notice of this august House the human rights violations and the genocide
attacks on the Sri Lankan Tamils. I would like to appeal to the Government of
India to take necessary steps and suitable actions to ensure that the Tamils there
get equality and equal treatment while the human rights violators meet the nemesis.

We need to know why these excesses have been perpetrated? What is
happening there? Right from 1956, the Tamils have been struggling to have
equality and equal opportunities. The Tamil population in Sri Lanka was 35 per
cent in 1956 and that has been reduced to 24 per cent now. In the Government
services there, the Tamils have got only 7 per cent. To go a step further, no
position is given to Tamils in the Sri Lankan armed forces. Even the 3 per cent
carved out for them is not available to Tamil in both northern and eastern
provinces. After stripped of many of their rights and loosing equal status, the
Tamils who have been rendered as second-rate citizens are continuously taking up
their cause. Their peaceful struggle which commenced in 1956 went on till 1983.
It is only after a severe attack on them by the might of the State, they took to arms
and inevitably the struggle turned out to be armed clashes leading to violent
attacks. Ever after that that country has gone through several strife, conflicts,
struggles and sufferings.

In 1983, when the Sinhala army attacked the Tamils brutally, the then
Prime Minister of India, Smt. Indira Gandhi Ji sent food materials to the affected
Tamils. I would like to call Sri Lankan army as Sinhala army because it has no
place for Tamils. In 1987, when the situation worsened again, our popular Prime
Minister, late Shri Rajiv Gandhi, went in for evolving a Peace Accord to ensure

protection, safety and security for the Tamils. He provided for in that Accord a

* English translation of the speech originally delivered in Tamil.
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way out to carve out a Tamil home-land merging both the northern-eastern
provinces the Tamil dominated areas. The Accord also provided for more of
devolution of power with autonomy within the framework of Sri Lankan
Constitution. But that amendment to their constitution has been ignored and
neglected by the Sri Lankan Government. It is said that their Supreme Court
annulled it. Even today the Tamils live there as the second-rate citizens. More
than 1, 46,000 Sri1 Lankan Tamils have been killed by the State machinery and in
the clashes. More than 5 lakhs of Tamils have fled from their homes and have
sought refuge in various countries of the world. In India alone there are about 1.5
lakhs of Sri Lankan Tamil refuges put up in various refugee camps. I would like
to ask of this Government as to why we are turning a Nelson’s eye and neglect our
responsibility to take up the cause of the suffering Tamils in our neighbourhood
even though that has been going on for so many years now that too at a time when
we have been claiming of a legacy of peaceful co-existence and a constitution that
proclaims about our role in establishing equality around. I would like to express
my apprehension and record it in this august House that the Government of the
neighbouring country that commits atrocities against its own peoples who have
cultural ties with our country may rise against our country one day soon. We have
been repeatedly saying that Sri Lanka is our friendly nation. At the end of the
civil war there, the President of that country states that their victory was possible
with the role of India in it. A President, who clamoured over a victory in a civil
war, stated that India’s backing and assistance was fully there to win that war. I
would like to ask this Government that it must clarify as to how our country
helped Sri Lanka. It has to be noted that Sri Lanka is an island nation and we are
its immediate neighbouring country and we must also note that Sri Lanka has
brought no inimical country as it is situated away from every other country. If
India has extended arms and weapons and equipments to Sri Lanka, we must bear
in mind that it may be used against us only in future. Only we are saying that it is

a friendly country. When we had Indo-Pak war to liberate Bangladesh, Sri Lanka
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allowed itself to be used as a Pakistani Army Base. We must not forget this. The
army planes were flying over our air space then. Sri Lanka has always been acting
against our interests. Even today it is reported that Chinese and Pakistani army
camps and installations are there in Sri Lanka. 1 do not know how we are still
calling Sri Lanka as our friendly country.

Taking note of serious human rights violations and genocidal attacks on
innocent civilians at the instance of the UN Secretary-General, a three Member
UN Panel was sent there. The report submitted by that UN Panel has brought to
light clearly the human rights violations and the war crimes. Several countries
have raised their voice against that regime in that neighbouring country and have
taken up with the UN to proceed further and bring to book the culprits. More than
47 countries have moved a resolution in this regard. At a time when we seek a
permanent seat in the UN Security Council, we must take note of the move by 47
countries about the human rights violations and war crimes committed in Sri
Lanka. I am afraid, we should not make ourselves vulnerable before the world
that might ask us as to how a country that cannot ensure peace in its
neighbourhood can seek to be a Member of UN Security Council to ensure world
peace. I urge upon the Government of India to support the Resolution moved by
47 countries. At least this opportunity could be better utilised to bring about a
lasting political solution in that island nation.

Recently, the Legislative Assembly of Tamil Nadu move a unanimous
Resolution in this regard. It even spelt out that an economic embargo could be
brought against Sri Lanka. It could be used as a tool against Sri Lanka to bring it
round the corner and to the negotiations table to bring about a durable solution. |
urge upon the Union Government to follow suit with the Government of Tamil
Nadu and bring about a similar Resolution and have it passed in the Parliament of
India. We cannot remain a mute spectator to violations of human rights in our
neighbourhood and we also must realise that it is the anguish and the pain of about

7.5 crore of people in Tamil Nadu who have cultural ties and emotional
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attachment with the Tamils in Sri Lanka. I urge upon the Union Government to
speed up the possible positive steps to ensure peace and protection to the Tamils in
Sri Lanka.

I urge upon the Government of India not to come in the way of any possible
UN action against the Sri Lanka and instead it must support the actions initiated by
certain other countries of the world. Government of India must ensure the justice
to the Tamil people of Sri Lanka. The Resolution moved by about 47 countries
based on the findings of the UN Panel must have support of India. Equality and
equal opportunities must be available to the Sri Lankan Tamils. We have a
definite role to play there and ensure safety and security to the Tamils of Sri Lanka.

In the name of friendly country, Sri Lanka cannot go on and India cannot
afford to keep quite for long. Sri Lanka can go against India also. Hence we
should not blindly believe Sri Lanka. We need to review our diplomatic relations
with the Sri Lanka ascertaining fully whether Sri Lanka is our real friendly
country or not. India is a big country and an emerging power and we should not
be taken lightly and we should not allow ourselves to be disappointed at the hands
of our small neighbouring country whom we take to be a friendly country. With

these word of caution, I would like to conclude my speech.
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*SHRI A. GANESHAMURTHI (ERODE): Mr. Deputy-Speaker, Sir, my
esteemed colleagues who spoke ahead of me have brought to the notice of this
august House the current prevailing situation in Sri Lanka and the plight of Tamils
there. Particularly I would like to refer to the speech made by Shri Patasani of Biju
Janata Dal, who identified himself more with the Tamils and their problems.
Almost all of them have reiterated that the Sri Lankan Tamils are treated as second
rate citizens in that country. As was rightly pointed out by Shri T.R. Baalu and Dr.
Thambidurai, the problem is not of recent origin. When India won its freedom,
Mohammad Ali Jinnah raised his voice for a separate Pakistan and that is why
India was partitioned and two nations were carved out. Britishers annexed two
separate nations ruled by Tamils and Sinhalese separately. When the Britishers left
unified Ceylon, which is now Sri Lanka, two nations were not there. It is also to be
noted that Tamils took the lead to win freedom for the entire unified country from
the Britishers. Tamils only wanted devolution of powers and share in power and
did not ask for a separate country at that point of time. Now, they suffer that action
of theirs.

Right from 1956, till date they have been agitating and fighting for their
rights. Their struggle which started as a peaceful Gandhian movement was ignored
by and large by the Sinhalese majority and the Tamils were continued to be treated
as second rate citizens, denied of their legitimate rights. Continuous treatments as
second rate citizens and denial of equal rights and violent attacks by the Armed
Forces on them have forced the Tamil youth to take to arms. Helplessly they
sought the help of arms and arm struggle. Now we find ourselves in a situation
where even taking the name of LTTE is considered to be inappropriate. The world
has opened its eyes now. Many of the countries have now accepted that it is true

that human rights have been violated in Sri Lanka. The three member UN Panel

* English translation of the speech originally delivered in Tamil
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Report clearly points out to the genocide with the help of arms supply from several
countries of the world. Sri Lankan Government has trampled upon the human
rights of Tamils and the State has resorted to war crimes. They have wiped out
Tamils using banned arms prohibited by the Geneva Convention. What is the
solution? I do not want to go into the same arguments advanced by others.

I would like to point out that the Tamil militants won back the Tamil
dominated region from the clutches of the Sri Lankan authorities and they were
running a separate nation in the name of Tamil Eelam. India was in the forefront to
help Sri Lanka to finish them off. What is prevailing there now? We now hesitate
to even raise issues in a sane manner. If we are apprehensive about raising our
voice, who is there to protect the interests of Tamils there? Even at a time when
the entire world has come forward to raise its voice sympathizing with the Tamils,
we are still backtracking. We are now discussing here in this august House about
the rehabilitation measures this Government has taken to help the Tamils in Sri
Lanka. A similar discussion took place in the Sri Lankan Parliament two days
back. Mr. Sreendran, a Member of Parliament belonging to the Tamil National
Alliance has raised his voice in their Parliament stating that unidentified people
are attacking innocent Tamils in their habitats. The panic that was created in the
East has now spread to North. Such violent armed attackers come even naked with
arms and attack wildly innocent people and when they are given a chase, they run
away and enter Army camps and Police Stations without any check. When
complaints are lodged, action is taken against the innocent public. What kind of
justice is this? In Jaffna areas where people live with panic, these incidents have
spread in Killinochi and in Bharathipuram where people have to spend sleepless
nights apprehending the unexpected attack by unidentified men. This is what is
prevailing in Sri Lanka now where Tamils continue to live in fear without safety
and security. When this is the state of affairs available there, as informed to their
Parliament, we, in Indian Parliament, are talking about the assistance we have

extended to them for the rehabilitation of Tamils which hardly trickles down to the
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needy. All our relief materials have not reached the needy Tamils. Who are the
beneficiaries? Are we in a position to verify whether what we have extended is
really being used for the purpose it was intended to and sent? Delegations from the
countries of the world cannot go there and see for themselves freely the real
situation available there. The people who have gone there report that the only
liberal help forthcoming from the Sri Lankan Government to the Tamils is that
they are provided with 4 poles and a tarpaulin to make a makeshift tent.

The Government of India is waxing eloquent about the financial assistance
extended to them and the materials sent to them in the form of several bags of
cement and other materials. But the houses that are supposed to be constructed for
the displaced Tamils are not forthcoming to them. The ground reality is that the
Sinhalese are being settled in those newly constructed settlements. Sinhalese are
colonized in the Tamil dominated areas in a systematic manner by the Government
of Sri Lanka. This goes on unabated. The war that the Sri Lankan Government
waged was not a war to end terrorism, but it was a war to wipe out the Tamil race,
the original inhabitants of that island nation. They have completed that war with
the sole intention to root out completely the Tamil race from that nation. The
Government of India had extended a helping hand to this.

India gave arms to them. It was also pointed out by the BJD Member who
spoke ahead of me about the treatment meted out to the Tamils in Sri Lanka in
1989. Our leader Vaiko and hon. Members like Baalu have all pointed out to this
in this august House earlier too. Our voices were not heard by the deaf ears of this
Government. You gave them financial assistance, you provided them with arms,
you had even sent the Chiefs of your Armed Forces, you had even reached an
agreement with them to share the intelligence inputs of the Navy of your nation.
India had even gone to the extent of sending our Naval frigate to submerge the
vessels from the countries of the world to help the militants in their fight for their

right.



25.08.2011 112

This Government has supported to wipe out and finish off our brothren, our
blood relations and the men of our race, who have had umbilical cord relations
with us. Sri Lanka itself has proclaimed that India was with them and helped them
in their war against the Tamils, which was nothing but genocide. India went that
far to defeat a resolution brought before the UN Human Rights Commission by 17
countries against Sri Lanka. Even today, the Government of India has not taken
cognizance of the UN Panel Report that has come out with its findings about the
genocide, the human rights violations and the war crimes committed by Sri
Lankan Government. Even at a time the countries of the world have opened their
eyes and are seeing for themselves what had happened in Sri Lanka, the
Government of India is yet to open its eyes. So far they were using arms and
weapons to resort to genocide, but now the Sri Lanka Government has resorted to
weapon-less genocide systematically.

The Sri Lankan Government which claims that they have wiped out totally
LTTE with the end of the war, continues with the genocide. Tamils are driven out
from their originally inhabited areas. They are not allowed to return back to their
dwelling places. Shri Srindharan has pointed out in the Sri Lankan Parliament that
in Kilinochi area, almost total evacuation of Tamils has taken place. Even in
Baticola region, people are being evacuated from their originally inhabited places.
Even now, the Armed Forces come in the dead of night, threatening people.
Security is not there in the lives of the Tamils even after the tall claims by the
Government there that they have wiped out terrorism.

I would like to point out to another atrocious thing carried out by vested interests.
The betrayers of yesteryears who are now projected as leaders are brought to India
and are made to interact with Members of Parliament here. It was pointed out by
Congress Members here that they had met them yesterday. Where do we go?
There is unrest in Tamil Nadu. You must understand the sentiments of the people
over there. ... (Interruptions) I would like to point out that this is a grand design

forged by the intelligence agencies of both the countries to paint the town red. I
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would like to charge that this is a plot by the Sri Lankan Government in
connivance with ours to finish off once and for all the entire Tamil race in Sri
Lanka. I urge upon the Indian Government not to fall a prey to the evil designs of
that Government.

It is enough. The Government of India must say to itself that it is enough to
have allowed so much of atrocities against Tamils and finish them off there in Sri
Lanka and keeping quiet all these years in the name of friendly diplomatic
relations. It should not be forgotten that the race that is being hunted down in Sri
Lanka is close to the Tamils who live in the southern tip of the country. Please do
not sacrifice Tamil race to extend a friendly hand to the Sri Lankan Government.
Sovereignty is not merely the rule of Government over its people, but also the
confidence the people repose in that Government. The people must feel that they
are also being protected and their interests are also being protected by their
Government. I urge upon the Government to understand the sentiments of the
Tamils who have reposed their faith in the sovereignty of the Government of India.

We are an ancient race. “kal thondra mann thondra kalathe,

Mun thondri mootha kudi” is what is said of us. It
means that our Tamil race is an ancient race that walked on this earth even before
the Stone Age. Just because you wanted to have friendly relations with Sri Lanka,
you had offered to them on a platter our Katchativu. That has resulted in our
Indian fishermen being attacked by Sri Lankan Navy day in, day out. Please do not
extend friendly hand to Sri Lanka to wipe out Tamil race once and for all. Please
help us save and continue with the faith we have in the sovereignty of Indian State.
Kindly bring about a change in our ways of handling things in direct proportion to
the sentiments of Tamils and understand our feelings and act accordingly.

There cannot be a lasting solution without carving out a separate Tamil
Eelam. Hence, I urge upon the Government to take steps to go in for a referendum
as it was done in certain South-East Asian nations. Let all the Tamils in Sri Lanka

be allowed to vote and choose their destiny. A general referendum with the



25.08.2011 114

participation of all the Sri Lankan Tamils, both who are in the Island and also
those who have spread out to different places of the world, be held. Recently
concluded local body elections have proved the same point. The aspirations of the
Tamils there, who have a separate eelam, is reflected there. It is to be noted that
the party that swears by Tamil Eelam has won in those polls. Hence, there is a
need to go in for a referendum to decide about Tamil Eelam. I urge upon the
Government of India to help, assist in holding such a referendum in the near future.
This alone will help the Tamils like us who live in the Tamil mainland in India to
continue to repose our faith in the sovereignty of Government of India.

With this, I conclude.

15.04 hrs (Shri Inder Singh Namdhari in the Chair)

SHRI ADHIR CHOWDHURY (BAHARAMPUR): Sir, thank you very much for
allowing me to participate in this discussion. I am glad to participate in this
discussion under rule 193 which has been piloted by our hon. Member Shri
T.R.Baalu. The text of the discussion was ratified and approved by all the
Members of the Business Advisory Committee, including Shri Thambidurai...
(Interruptions)

DR. M. THAMBIDURAI (KARUR): Sir, I am objecting to it. This was not
discussed... (Interruptions)

SHRI ADHIR CHOWDHURY:: You are also a Member of the BAC.

DR. M. THAMBIDURAI : That is why I am objecting to this statement...
(Interruptions)

MR. CHAIRMAN : Shri Chowdhury, there was no need to refer to it here.

SHRI ADHIR CHOWDHURY : He referred to it and that is why I have
mentioned it. It was decided by the hon. Speaker in consultation with the Members

of the BAC... (Interruptions)
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MR. CHAIRMAN: If anything is found objectionable, then it would be expunged
from the proceedings.

Shri Thambidurai, you say that this matter was not discussed in the
Business Advisory Committee.
DR. M. THAMBIDURALI : Sir, how can he mislead the House?
MR. CHAIRMAN: Then how was the name of the subject was changed?
DR. M. THAMBIDURALI : That is why I raised this and objected to it. It was not
discussed in the BAC meeting... (Interruptions)
SHRI ADHIR CHOWDHURY: It is the prerogative of the hon. Speaker and not
only that in consultation with all the Members of the BAC... (Interruptions)
SHRI S. SEMMALAI (SALEM): It was not consulted... (Interruptions)
MR. CHAIRMAN: Shri Thambidurai, since this change was approved by the hon.
Speaker, therefore, I think, there is no need for raising any objection.
DR. M. THAMBIDURALI : Sir, that is different. Why is he bringing in the name of
a Member... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Sir, the hon. Speaker has
every authority to change it... (Interruptions) The hon. Speaker, in her wisdom,
has changed it, why is he raising an objection... (Interruptions)
DR. M. THAMBIDURALI : It was not in consultation with the Members...
(Interruptions)
SHRI S. SEMMALALI: How was it changed?... (Interruptions)
MR. CHAIRMAN: Dr. Thambidurai, what do you want to say?
DR. M. THAMBIDURALI : Sir, I just want to seek a clarification. Hon. Member
said that it was changed by the hon. Speaker in consultation with the Members.
That is wrong. I have already said, when I spoke at that time, that the hon. Speaker
has the prerogative. We have given a notice of a different type but it has been

changed. That is my protest. But the hon. Member said that it was done in
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consultation with the Members. That is wrong. That is what I said and I want to
put it on record... (Interruptions) He may not mislead the House like this...
(Interruptions)

MR. CHAIRMAN: Making a change is within the jurisdiction of the hon. Speaker.
SHRI ADHIR CHOWDHURY: Sir, what I said was that he was also a Member of
the BAC... (Interruptions)

MR. CHAIRMAN: We also read the previous Motion which was quite different
from the Motion on which the discussion is going on. But when the hon. Speaker
has given her consent, then I think, there is no need for wasting the time.

SHRI V. NARAYANASAMY: Sir, hon. Members give notices on several
Motions in their own form. Now the final form that has been approved by the hon.
Speaker 1s being discussed today. As you rightly mentioned, when we are
discussing it, why are you creating a controversy on this?... (Interruptions)

MR. CHAIRMAN: Shri Chowdhury, you may now please speak on the topic.
SHRI ADHIR CHOWDHURY : With respect to the Sri Lankan Tamilian issue,
nobody should try to score a political brownie point. Eis 1s my first contention.
MR. CHAIRMAN: Shri Chowdhury, one point is there. Since the matter is very
sensitive and emotional, I think the hon. Members belonging to other States also
should speak more. It should not be confined only to the Tamils. This is the
concern of the whole country.

SHRI ADHIR CHOWDHURY : Sir, the issue is relating to Sri Lankan Tamils.
It is our honest endeavour to see restoration of peace and tranquility across the
Palk Strait. The settlement of Tamilians in Sri Lanka was a historical necessity.
We cannot deny it. Apart from the concerns expressed by several Members, |
would like to draw the attention of Tamil leadership as well as the Union
Government of India to the fact that since the 1980s, when the civil war broke out
there, lakhs of Sri Lankan Tamils were forced to migrate from Sri Lanka and
started settling in various parts of the globe. That Tamil Diaspora has carved out

a niche for their own fate by dint of their skill, intelligence and dynamism. But
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now the civil war has ended. Therefore, the host country which extended
hospitality to the Tamil expatriates decades ago may now attempt to repatriate
themselves to their place of origin, that is, Sri Lanka. Here, we should take it into
account so that those Tamil expatriates should also be rehabilitated and resettled in
their land of origin. I am asking the Government to look into it.

I took a little exception to the observation made by our honourable former
Minister for External Affairs, Shri Jaswant Singh that Indian Government is at
wits’ end with regard to Tamilian problem, if I have correctly understood. I would
like to say that being a former External Affairs Minister of our country, he should
know the limitation of diplomatic manoeuvre. It is true that we are surrounded by
various hostile neighbours which cannot be denied. It is also true that our external
environment is not propitious to our country. Already, string of pearl strategy is
being perpetrated by our hostile neighbour. So, we have to take into cognizance
the security environment and to pursue our neighbours through the diplomatic
channels so as to settle the problem and to facilitate the rehabilitation and
resettlement programme.

When Hindi language was perceived to have been in 60 imposed,
Tamil Nadu got flared up but it had not escalated into a civil war. But the same
syndrome was observed in Sri Lanka when Sinhala language was imposed on the
ethnic Tamilians, it got flared up. To the detriment of all, it boiled down to a civil
war and a war ravaged Sri Lanka has already hogged the limelight of the world.
We were not being able to spare ourselves from the spillover effect of the Wagm
regime. That is the reason that our most beloved Leader, late Shri Rajiv Gandhi
had laid down his life. He was assassinated by a conspiracy hatched in that part of
the soil. That is why we should take into account the entire spectrum of this
political situation before venturing into any initiative.

Sir in the year 1974, the island of Kachchatheevu was ceded to Sri Lanka.
That was referred to by Shri Jaswant Singhji also. It is because it was a gesture of

goodwill to our neighbouring country that the tiny island of Kachchatheevu was
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ceded with a stricture that Indian fishermen will be entitled to dry their fishing net
in that island. ... (Interruptions)

MR. CHAIRMAN : Please try to be brief.

SHRI ADHIR CHOWDHURY : We have also observed the chilling blood
curdling episode of Sri Lanka which was revealed in the British Station Channel
IV. It sent a chill down the spine. It is an outrageous episode and it is beneath
contempt.

Sir in the year 1987, our beloved late Shri Rajiv Gandhi had signed a pact

with the Sri Lankan Government for the devolution of power. I would like to ask
the concerned Minister what is the present status of 13™ Amendment, what is the
present status of devolution package which was proposed in that Agreement
because we came to know that the merger issue was rendered null and void. 1
would like to know whether the devolution package and the 13"™ Amendment have
been transferred to a Select Committee of that country by ignoring the sentiments
of the Tamil National Alliance. The fact is that the day our hon. Minister stated
here in the Parliament that the expeditious and concrete progress has been going
on in regard to Tamil people in Sri Lanka; the same day, the talks between the Sri
Lankan Government and the Tamil National Alliance had failed. ... (Interruptions)
MR. CHAIRMAN: Please conclude now.
SHRI ADHIR CHOWDHURY : Sir, [ would like to mention a few lines made by
the former President of the Sri Lanka, Kumaratungaji, “who was the fourth
Executive President of Sri Lanka, who has come out in strong opposition to
current President (not recorded), considered to be the mastermind and driving
force behind a genocide carried out against Tamil citizens in Sri Lanka’s northern
coastal regions, culminating two years ago in the brutal, senseless deaths up
possibly more than 100,000 human beings, most of whom were civilians”. ...
(Interruptions)

MR. CHAIRMAN: Please conclude. The name should be deleted.
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SHRI ADHIR CHOWDHURY : Sir we are very much concerned to know that a
semblance of demographic aggression is being carried out against the Tamilian
population in Sri Lanka. Sir, we do not want to see the replication of Tibet
syndrome which was carried by demographic aggression. We do not want to see
the replication of Tibet syndrome in our neighbouring country Sri Lanka. That is
why this Government should exhaust all its resources, and should exhaust all its
diplomatic maneuvering skill so as to settle the long-drawn problem in regard to

Tamilian in Sri Lanka.

MR. CHAIRMAN : Hon. Members, I have four more speakers to speak on this
Discussion under Rule 193. Those who want to lay their written speeches on the

Table of the House can do so. It will be treated as part of the proceedings.
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Si. egEY wwre Rig (dumelt): #Eley, U ged fdaR® 49 &) 2N 98RO @R BN A
o1 §Q €, 99 9 # 3o dfdadl dic A aed &

“The pictures in the book sent to me projects the horrendous injuries
noxious by inflict. The gory scene when presented through the
photos and pictures robs my sleep. Can man even be so beastly with
little babies, raping girls, mutilating men and women and massacre
numbers? Inhumanity thy name is Sinhala. And Lord Buddha the
finest human ever is the one whom Sinhala worships. Lord, let there
be Light, compassion, humanism, mercy in Sri Lanka and a glorious
grand settlement through a new federal State. No war is good. No
peace is bad.

Satyameva Jayate. ”

IE 2 PO R A forar 21 981 Ifel W I AAER g1l &, IUd IR H & gaH
Fq Bl H TS e P A8 WU PR N M1 A PG 55 AT Ugel 99 &4 ©BIC Pell A
Ued ¥, I A H UGRIT SAral o S B iR el a1 9 € offd fagea &1 FaRn
TG qAT B AT ST Seih W AR I8dl 8 RE FEN H QA Dl BIel U i @ S
o7l 319 T faEd g1 WX e & I AT © 6 fegem A #licidr &1 ddy ARplad iR
eI SToes &1 <&l gl dig g9 &1 TaR H & foy T8 4 FEe e & dsdHl Ao
3R AT il MY | q9 A 98] W Jeior ol Al e § o9 Bredr g g o
a1 BB dled gU Aeidl H AR fhar orl a8l geroM &1 R g3t ATl 9Rd 3R el
B ApfaD A €, oifepd a8l affrell W Yo B @ gl g8 gArsfes wwH B A TS,
R g9 BIE @1 IR AR & AMAIEeR Ufaefe €, I9@1 dea © f6 aum
AT BT TACIETS AR FoH fHAT T @M &, a81 Bl 3] 3R DR B GRI| TPl DR
BT DIs TCF T8 gl STh] IR B I G Bl "el fear may 21 il & 3idd # 40
goR fifaer affrer ar o) 9 el & 91 Tadds 9 wY aeR fhar 1 @1 21 9%
3T<IhaTal A1 ST @ 2 AR e [HAT S @M gl 39 d1a JATies I ¥ U &l 8 4],
e e RUE &1 it R aftremrg fRem v 7 Wt wdawIfa & dwer wika far 21
Rt a1 ST @Teal € b 4RA WRBR 7 JUAsHl B RUIC R RIT HRaATg D7 R I
RUE @1 dgax $o fAar-faas fFar 1 5?7 gl 9@, wRa & RHdT ®8l 87 wRa-
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sieieet 3 &, 3 Afes agt IfEl &1 971 o1 J@1 21 I8 S A3 87 # ol WaR o
HET ATEdl g [ S!S B8l 8, B8l & bl AASR? KA WRDR o a8 B Al
aﬁaﬂﬁzﬁmwﬁm?aﬁaﬁaﬁwa‘r%mﬁwﬁwwm@

3T @R 8 T8 ¢ b 98 affor W gA 81 ® g1 I8 g R A 7 B F
TI? I e AR YA B AR BT R gAT? Jat an fawenfid & g, 9 IR # 7
W®W E, ST [ DI Pl AT T §l TP AWK B 30 ARG B R FHA H S
SNT a9 ¥ J8 Fel MY B, 9 ST 3R SIS FTA-T § a9 gY 2| e ERpfa 9gd
RAT g1 WEIGd, MU Wd deda’k @ aR § SR el 8| Redeefar &1 [ivedgpRel 19 g,
I S AR | B8l & g8] AFAdR? B8l & g, U311, 3R I8 F1 BR @l 87 BAN WRDR
FIT PR R 87 3T B9 39 ueT § €yl it URd b W¥e W AT debed uTiRa feba
ST @ty {6 g8l afffermT W SR SR e 4] B, S YAl Bl AR 8, STb
HHAIBR B V&M BNl BAN ST-a7Te & TS H YA 81 3R 8H gU 93 | J8i foad o
ST arel fUafell . o o) T €, IATER R W@ ¢l 89 g HY 98 WW? TR IFTA-
IS D Joob H AT TR AT BN AR I8l fFg # 84 gu 90 el g9 I8l gu do
B AP TR Tl TR B AW ARSI BT AU ATER H AN & [ 7 S 59 BT AT
g o/ <2 & T gsd 21 Fgl A Ped § 6 i S sART BT 8, 98 S 9 W e
g, "ffd @t wa:" | STT A B qod B A DI WP AR ITBT WINT W A B W T
) 91e] A1ed 3l Il ¢ e o & g8 w9 fhal B Star foan wanl affrel S¥pia sat aga
R WP ¢l DT UH-Uh U gl xfelad fohdme, aaqa dad! Sa f&ar 11| 78iey,
39 fopae § ff SHewT quie 21 sAfT 59 fhde & 899 Sofe-Ude ) A e & oxar

21 39! 8 IR o 8, S9@1 ™ # aar <1 =rgar g1 The document is the maiden

attempt of Penny Cuic Publications. John Penny Cuic is a British Engineer
worked in colonial India. was a great humanitarian. In 1895 with his own efforts
he constructed the Mullaiperiyar Dam in the State of Tamil Nadu, India. I #gd
PRD 39 [Hdd B TR fHar 21 F S pwn @R &1 Rure ug ga1 g

QUMY ARIGT: AW 919, ST AT $ER SRIY| AT AT Bl AR IHR dled |
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<. v wwre Rig ¢ St Aeiey, # amuel g <@ g Fst e SR @ Wi 6 e vy
8? I8 U ged f9aRe 2| a8l Afgersil ok geai W fha Jor gall, U8 @ | Heloll Hed
&t g1 Dr. Ellyn Shanker graduated from Albert Einstein College of Medicine.

She founded “Healng Seminars”, an organisation dedicated to teaching mind-body
connections to help heal physical and psychiatric problems.
[Uf A : garg] 3T Rkl 4ol S &, # &R He?
ST, Ygae ywre Rig : Aeiey, 99 @ dfdd ok gl “...The Tamil people are being
disenfranchised and victimized by the Sri Lankan authorities. This injustice must
stop. The Tamil people must be allowed to live in peace and flourish in their
homeland.”

S g SR B 87 ¥ gAscs AfeRe Uil & weNtad g ¥ 98 & § ofel
AN WM @ AT 998 H 8| He is defending the human rights of the Tamils. He

has an unequivocal stand on the political question of the right of self-
determination of Tamils. He started a bilingual paper ‘Arumuna’.

[UTfT FEGd ¢ gAY 99, J G 84 AT el § SR 3 A el 1 A firel g1 69
ff 39 Td & U 2l

ST, ¥gaw ywe R s RS W€ B 82 Mr. Viraj Mendis is the Chairperson of

the International Human Rights Association in Germany, a refugee based

organisation. Rd WRBR DI M 3 MY, JUASH DI RUIS & JaTidd AAATTg
e T &1 Ao S WIRA g, d1e] WIEd AR o AT Wl < Sl W90 &, 39 W
HRA ARBR AT 3P A & AR DRI DI BT & oY A HRATE B 9k
ST #, JuAsl # ISl B W¥pfd B FWR, I g9 & oIy, SH! @l & forg Fardd ey,
TE AN W B

JATIRT HEIGY, # 37TUD HIEH I H&d ¥ Hedl diedl §, WDHR AH-916 qaq1y 6 I
FIT B 1 I8 87 AR DI (Sl w22 ... (araem) afifell o @ & Sy, q8 FAR A6
gl
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*SHRI ARJUN RAM MEGHWAL (BIKANER): I want to give some suggestions

in the discussion under Rule 193 — Relief and Resettlement of Tamil in Sri Lanka :

(A). India should intervene through SAARC Agreement with the Sri Lankan
Government to save the lives of Tamils living in Sri Lanka.

(B). The tradition of coastal area should be safeguarded as per our Foreign
Policy so that fishermen of Tamil community can get relief and action can

be taken as early as possible about their resettlement.

* Speech was laid on the Table
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*SHRI NRIPENDRA NATH ROY (COOCH BEHAR): Respected Chairman Sir,
I am thankful to you for allowing me to speak on the motion under Rule 193
introduced by Shri Baalu ji in this august House. We have maintained good
relations with Sri Lanka since a very long time. Language, culture and religion of
southern part of India and Sri Lanka are similar. In every country, it is the duty of
the majority of the population to take care of the minorities. Tamils of Indian
origin have been staying in the island nation for thousands of years. They had
started the movement for autonomy, self determination, language, education and
employment in the year 1956. But the Government of Sri Lanka did not recognize
their rights and termed them as LTTE terrorists. Not all Tamils of Sri Lanka are
terrorists. Some of them must have strayed away unknowingly but most of them
are ordinary people. In the year 2009 the Sri Lankan Government started torturing
and harassing then in the name of suppression of terrorism. This is not at all
acceptable. We all want to have cordial relations with Sri Lanka, we want to
strengthen our ties with that nation. With this purpose in mind, our former Prime
Minister had sent peace troops to Sri Lanka. We do not support terrorism under
any circumstances. Internal policy of no country should be under the cloud of
terror and India do not believe in patronizing terror groups. But as Hon. Member
Raghuvansh Prasad ji just mentioned, and as being reported by UN or other
European nations, atrocities are being meted out to Tamil Civilians by the
Government of the island nation. Human rights are being grossly violated there in
the name of elimination of LTTE terrorists. Go to any hospital of Sri Lanka — you
will find hundreds of poor helpless Tamils lying wounded after they were attacked
by Lankan army. These people have been branded as criminals. Sri Lankan
Tamils have been displaced from their original habitats. The Government of India
must address this issue in right earnest. The grants which are sent by India for the

development of the Tamils are actually not reaching the target group.

*English translation of the speech originally delivered in Bengali.
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Sri Lanka is our neighbouring country. Though we need to improve our
relations with it, India must strive to raise its voice against any kind of injustice
that takes place there. Through the United Nations, this issue must be highlighted
immediately and strongly.

Sri Lanka, Nepal, Pakistan, Bangladesh — all are our good neighbours and
we must enhance and strengthen our ties with every country. But the reports of
UN and other European countries are shocking and incidents of atrocities on Tamil
civilians are heart rending. Thus through you, Sir I urge upon the Government of
India to take up the matter with Lankan Government and bring about an amicable
solution to the ongoing crisis. India also needs to have a proper policy to address
this issue and a firm resolve to raise voice against violation of human rights and
gross injustice that is taking place in Sri Lanka.

With these words I thank you for this opportunity and conclude my speech.

QU ABIGA: 3R $B Al R W Il | dreidl a1 A Dl A1 Fwer H gfaen gl



25.08.2011 126

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Respected
Chairman Sir, Sri Lanka is our neighbouring country and we have longstanding
relationship with the nation. We, the student, of history are aware that Ashoka had
sent his emissaries to Sri Lanka to propagate Buddhism in that country. India and
Sri Lanka are friendly nations. But today we are discussing a very grave issue
which relates to incidents of gross violation of human rights there. We know that
the war is over but still rights of common people are being trumpled like anything
with the help of military. Northern and Western Sri Lanka are Tamil dominated
areas. The army is trying to uproot the civilians from their original homes and
thus are attacking and torturing them heavily. Though the war has stopped, a war-
like situation is still being created and basic rights of the Tamils are going for a
toss.

People of the entire world, who are peace loving, who are democratically
inclined must stand up and oppose the atrocities now. It is the right time. The
way in which UN reports are pouring in saddens us, shocks us. They say that
more than 40,000 Tamils have already been butchered by Lankan Government in
the post-war scenario. The Government of India must immediately speak out
against the injustice. America, UK and other European countries have raised their
voices. Now its our turn because our people are suffering. Human rights violation
should not be allowed to happen. We must stop this at any cost. This issue should
be highlighted in the United Nations.

This situation began in 1956. A large number of Tamils stay in Sri Lanka
but they are always treated as second class citizens. In every aspect, they are
deprived. In employment, in education, in health care facilities, the Tamils do not
have any say, any priority. The help or aid which is sent by the Government of

India should be enhanced. More grant should be earmarked for them.

*English translation of the speech originally delivered in Bengali.
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In India, we have more than seven and half crore of Tamils. They have a
rich culture, heritage, language. They are good people and must get their due. But
the rights of Tamils are not being safeguarded in Sri Lanka. They are treated as
second class citizens. Therefore Indian Government must ensure that the money
which is sent to Sri Lanka is actually utilized for the benefit of Tamils.

Pressure must also be exerted through international organizations like UN
and by the Ministry of External Affairs so that the Tamil brothers living in Sri
Lanka get relief and respite. This is the responsibility of our foreign Ministry and
the Government, must do something in this regard.

I thank you sir for giving me the opportunity to speak on this very

important matter and conclude my speech.
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"SHRI CHARLES DIAS (NOMINATED): The atrocities on Tamils in Sri Lanka
is a matter of great concern for our country. Tamils in Sri Lanka have contributed
much to promote the agricultural and industrial progress of Sri Lanka. But, the
attitude of Sri Lankan government to Tamils was not at all healthy and Tamils
suffered lots by this attitude, which is known to the whole world.

Now, there arose a situation that in the struggle between organizations for
Tamils and Sri Lankan army, thousands of innocent Tamils lost their life and
property and they are now put to unexplainable miseries. This aspect has to be
looked into, which is our duty. Any society which values human rights should
consider this. The Govt. of India has to ascertain the loss of life and property to
the unfortunate Tamils in Sri Lanka and take effective measures to help them build
the houses for Tamils and also to provide them basic amenities.

It is also a need of the hour that through diplomatic sources, efforts have to
be taken to end the problems of Tamils and they should have an atmosphere to live

in peace with dignity.

" Speech was laid on the Table.
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DR. TARUN MANDAL (JAYNAGAR): Mr. Chairman, Sir, I believe in the true
spirit of internationalism. I feel that our brothers and sisters of the Tamil
community, who have been killed in Sri Lanka, are our own people. They are our
parents; they are our mothers and fathers. I would not like to differentiate Indians
even as Tamilians, Keralites, Bengalis, Kashmiris, Gujaratis etc. I feel that we are
all Indians living in different parts of India. We are Indian contingent of the
broader international community.

It is horrible, senseless and inhuman killings of Tamil people at Sri Lanka
since 1983 till recent period by the Sri Lankan military in the name of fighting
LTTE. Thousands and thousands of Tamil children, men and women had been
massacred, murdered, maimed and made orphan by the Sri Lankan Government
violating all international conventions and covenants. The International Human
Rights Charter has been trampled down to earth and it has been done by a so-
called civilized Government. I would like to condemn this act of the Sri Lankan
Government by my strongest voice.

It reminds us the terror, horror and the inhuman torture perpetrated by the
US imperialist forces at the prison of Abu Ghraib and at the prison of Guantanamo
Bay. It reminds us the holocaust perpetrated in Vietnam by the US Military and in
the East European countries and Germany by fascist Adolf Hitler. It reminds us
the brutality, barbarism and the war crimes of the Second World War.

Sir, we might have some differences with the LTTE demands and their path.
But the autonomy, ethnicity, equality and rights of the Tamil citizens of Sri Lanka
with non-Tamil citizens must be permitted, protected and promoted. There culture,
language, values and ethnicity should be protected and honoured and they be
given power to decide on their own future and progress within the Sri Lankan
boundaries.

The Indian Government must take up the issue of their settlement,

rehabilitation, particularly economic rehabilitation, with the Sri Lankan
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Government. People who have been killed, disabled and property which has been
destroyed be compensated adequately as per the international norms. Those who
have been displaced, if they wish to settle back in Sri Lanka, must be resettled
accordingly.

There must be political solution of the issues raised by the Tamil people in
Sri Lanka. Political dialogue to this end should be pursued with all sincerity. It is
unfortunate that in a land of overwhelming Buddhist culture and influence, such
bloodbath occurred during the last three decades turning the blue coastal water
into red, time and again. Sri Lanka, no doubt, is also a capitalist country and like
ours a vibrant member of SAARC. It is facing similar capitalist crisis like all
other capitalist countries of the globe. We cannot imagine today that the same
capitalist democracy which called for liberty, fraternity, equality and which
appeared as a saviour of individual freedom and all-round development of human
beings, at this crisis-ridden stage of imperialism is crushing human rights and
freedom. Capitalism is naked today stripped of humanism, human values and
social ethics.
MR. CHAIRMAN : Mandal ji, only one thing I want to tell you that the discussion
relates to the resettlement of Tamils by the Government of India.
DR. TARUN MANDAL: I know, Sir. I have mentioned it; I am mentioning it
again. In this respect, [ would like to mention that the forces used by the Sri Lankan
Government on its citizens, may they be Tamils, cannot be tolerated by any civilized
society. Similarly, in our country also, to tackle the problems of different ethnic,
provincial, religious, linguistic, and economically deprived people, the States forces
are being utilised at length which are making the problems more complex only.E
Military might cannot be a solution as practised by the Government of Sri Lanka.
A political will and a political talk can only be the way out.

Sir, my last concluding point is this. These crisis-ridden capitalistic States
sometimes keep alive such internal problems to divide their exploited people of

caste, creed, religion or ethnicity to prevent a unified fight by them against this
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oppressive social system. Only in a true socialist and communist society, we can
put an end of exploitation of man by man and eradicate such ethnic problems.

Our attention should be drawn towards that.
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*SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Mr. Chairman, Sir,
after three weeks of continued effort we have finally managed to take up this
discussion which seeks to highlight the plight of Sri Lankan Tamils. I thank the
Chair for giving me an opportunity to participate in this discussion. India is an
emerging power. We are now submitting our prayers before this great power
called our Indian Government. We fervently hope and sincerely believe that the
Government of India alone can positively intervene and ensure the safety and
security of Tamils in Sri Lanka. We, as the people of India and as the rightful
citizens of this country lend our support to the cause of the suffering Eelam Tamils
and take up the same in this august House. We want to put forth certain urgent
requirements. Only India can ensure if it chooses to provide safety and security to
the Eelam Tamils. As we all hope that a lasting solution and enduring peace can be
found only through the earnest efforts of the Government of India and hence we
are placing before this Government our fervent appeals. It would be possible only
when the Government of India extends its humanitarian assistance.

Our Hon. Minister of External Affairs had mentioned in his statement made
in this august House two weeks back that about fifty thousand houses would be
constructed to rehabilitate the Internally Displaced Tamils and the foundation
work for about thousand houses have been completed already. The facts are to the
contrary and not even hundred dwelling units have been raised in all these two
years. Nothing has been done because the already existed houses have all been
razed to the ground and the Sri Lankan armed forces have encroached upon those
lands and plots. It is a question as to how our Indian Government will be able to
create a situation where the safety and security is guaranteed to the Tamils there. |
am pained to point out that we have to restrict ourselves to certain constraints in
expressing our sentiments. We cannot even cry for them expressing our anguish.

We are not able to say whatever we wanted to say here. We are not able to choose

* English translation of the Speech originally delivered in Tamil
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the topic ourselves and to speak on it. It is rather paining that we do not have
freedom even within this House. The moment it was announced that the Sri
Lankan Tamils issue would be taken up in this House, more than 90 per cent of the
Members of this august House have all left. This itself shows the attitude of this
Government, this House towards the sorry plight of hapless Tamils there. I, of
course, get a relief to find Members from various political parties have enjoined
themselves in expressing their views sharing our sentiments about the pitiable
situation in which the Tamils in Sri Lanka find themselves there. Can we not weep
for them? Can we not talk about the legitimate rights of Tamils? Already we have
lost the lives of about 2 lakh people. More than 15 lakhs of Tamils are moving
about all over the world as orphans and refugees. Sinhalese, as aggressors, have
taken over the Tamil homeland, our originally inhabited areas. More than a lakh
mothers have been widowed. More than 15,000 people have been maimed. Much
more than a lakh of students are not in a position to go to schools and colleges.
What kind of help can the Government of India extend to them? The
compassionate gesture of giving Rs. 500 crore may not wipe out their tears. It
cannot cleanse the blood that has been shed till now. A lasting solution can emerge
only when a separate homeland is established there. Only a Tamil Eelam can be be
an answer for a permanent solution and we expect the Government of India to act
upon in a resolute manner.

When our Government always remains supportive of the Sri Lankan
Government, they do not reciprocate the same in right earnestness. They have
never implemented sincerely whatever accord we have signed with them. They
build close ties with China, Pakistan and other inimical countries in our
neighbourhood. But our Tamil people consider India as their motherland. In 1927
when Mahatma Gandhi went to Sri Lanka, it was only the Tamils who extended a
warm welcome to him, handing over bouquet of flowers. Tamils accepted
Gandhiji as their father. They embraced Congress movement and even started

Tamil National Congress there. Whenever there had been Indo-Pak clash, Tamils
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had always liked to see India winning. Tamils used to fire crackers and celebrate
whenever they saw India winning. The Tamils in Sri Lanka have always
considered India to be their homeland and I am rather pained to point out that such
people have been neglected by the Government of India. Not only the Tamils
living in the North and East of Sri Lanka, but also the Tamils in the Central Hill
Provinces are living in pitiable conditions as bonded labour. I would like to ask of
this Government whether we have taken note of the fact that the Government of
that island nation has left to the winds the Shastri-Srimavo Accord of 1964 to find
a solution to the problems of the Tamils of the Central Hill Region. Even today,
they are there to fend for themselves as Stateless orphans without having
citizenship rights and voting rights.

Our fishermen are not able to go near Katchativu islet which we have ceded
to them with an understanding that our fishing rights would remain intact. Time
and again there are attacks against our Indian fishermen and the Government of
India has not seriously condemned such attacks even once. In all these 25 years,
more than 300 Indian Tamil fishermen have been killed. More than 300 people
have been severely wounded. I would like to raise a question in this august House
as to how and why we are neglected. Is it because our mighty Government of India
is afraid of something or never bothered about the Tamils and their problems? We
would like to ask whether we are sought to be insulted. We have reposed our faith
in the Government of India and we always continue to remain a part of India and
we are living within the boundaries of India and we belong to this nation. On the
basis of this faith, I would like to ask the Government whether they are going to
take up the Tamil cause in a befitting manner without ignoring our sentiments.

The Tamils as a National race in our Indian nation are an ancient race with
a rich cultural heritage and history and they are about seven and a half crores of
people in India and with more than 10 crores of people spread through out the
world. On behalf of all the Tamils, we would like to appeal to the Government of

India to take note of the UN Panel Report about the war crimes and human rights
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violations committed there and the Indian Government must show keen interest in
the welfare of Tamils in Sri Lanka. America and England have also pointed out to
the war crimes. The Tamil Nadu Assembly has unanimously passed a Resolution
in this regard. I do not know why the Government of India is still silent on this.
We need to approach from a humanitarian angle. The Government of India was a
mute spectator to the killings of lakhs of Tamils during the war. In broad daylight
at Mullivaikkal, 1 ' lakh Tamils were massacred and when that genocide was
taking place, the entire world and India were simply watching it.

MR. CHAIRMAN: If there is anything objectionable, that should be deleted.

SHRI THOL THIRUMAAVALAVAN : The perpetrators of the genocide killings
and those men of (Interruptions) ..."should be brought to book for war crimes.
They must be meted out with suitable punishment and should be taken to
International Court of Justice.

MR. CHAIRMAN : The names mentioned by the hon. Member should be deleted.
SHRI THOL THIRUMAAVALAVAN :India has got 120 crores of people
whereas Sri Lanka has got only 1 crore people. So mighty India can still prevail
and if need be, we must consider intervening with all our force. Why are we afraid
of them? What do we apprehend? The Tamil people must be sent back to their
originally inhabited places. We must put an end to the aggression by their Armed
Forces in taking over the land and properties of the hapless Tamils. Their cultural
symbols are being destroyed. Hindu worship places are devastated. Instead, they
seek to raise Budh Vihars there. The cultural identities of Tamils are being wiped
out. They have razed to ground the houses of Tamils from their habitations. In
English they call it genocidal attack.

MR. CHAIRMAN : He is a revolutionary speaker.

SHRI THOL THIRUMAAVALAVAN : Such a kind of high-handed methods are
going on there. The greatest dictator of the 21% Century could be (Interruptions) ...

* Not recorded.
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“Such people must be brought before the International Court of Justice for war
crimes.

MR. CHAIRMAN : The names and other objectionable words should be deleted.
SHRI THOL THIRUMAAVALAVAN : Only when a separate homeland is carved
out for Tamils in Sri Lanka, we can ensure peace and stability there. When Rajiv
Gandhi was there, he took a bold decision to send food materials there for the
affected Tamils. I urge upon the present Government to take such bold measures.
We must get a separate State for the Tamils there. If need be, we must resort to
armed forces intervention. Only India can get a separate Tamil Eelam. Thanking

the Chair for giving me this opportunity, let me conclude.

MR. CHAIRMAN : Now the hon. Minister will reply.

* Not recorded.
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MR. CHAIRMAN : If there is anything objectionable, that should be deleted.

... (Interruptions)
MR. CHAIRMAN: The names mentioned by the hon. Member should be deleted.
He is a very revolutionary speaker. The names and other objectionable words

should be deleted.
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*SHRI S.S. RAMASUBBU (TIRUNELVELI): Chairman Sir, thank you very
much for giving me an opportunity to speak on discussion under Rule 193 for the
steps taken by Government of India for relief and resettlement of Tamils in Sri
Lanka and other measures to promote their welfare.

After the civil war, the Sri Lankan Government assured India that they will
resettle the marooned Tamil speaking people of Sri Lanka in their respective
villages.

So, on humanitarian grounds, our Indian Government gave Rs.500 crore for
the rehabilitation and resettlement of Tamil-speaking people who are affected
severely.

Our Government should insist the Sri Lankan Government to construct
50,000 houses for which we have allocated fund for the Tamil-speaking people for
their rehabilitation. The Tamil people must get all the liberty and political
freedom in Sri Lanka.

The Sri Lankan Government should understand that the Tamil speaking
people also are their citizens, namely, Sri Lankan citizens. The Sri Lankan
Government itself should not create any disparity among the Sinhalis and
Tamilians in Sri Lanka. The military control in Sri Lanka on Tamilians should be
removed.

Indian should have a cordial relationship with Sri Lanka. The Sri Lankan
Government also have the responsibility to establish a peaceful and amicable
settlement.

The Indian fishermen who are involved in fish-catching near Katchativu
area are killed frequently by Navy of Sri Lanka and by Sri Lankan fishermen.
This kind of problem should be stopped. Our Indian Government should make an
amicable arrangement with Sri Lankan Government to protect the Indian

fishermen community.

* Speech was laid on the Table
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Since Sri Lanka is a neighbouring country, our Government should
establish a cordial relationship. At the same time it is the duty of our Government
to advise Sri Lankan Government to make a humanitarian arrangement to settle

the Tamil people to live peacefully and economically sound.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
AND MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI E. AHAMED): Mr. Chairman, Sir, I would like to thank
the hon. Members for raising this very pertinent issue in this august House and
also raising many pertinent points relating to the problems faced by the Sri Lankan
Tamils ... (Interruptions)
SHRI T.R. BAALU : Mr. Chairman, Sir, the hon. Minister of External
Affairs has to come and give reply to this discussion. It is the most important
issue and also it is a sensitive issue. ... (Interruptions)
MR. CHAIRMAN : How can the Chair object him from giving the reply because he
is a member of the Council of Ministers?

... (Interruptions)
SHRI T.R. BAALU :Sir, there would be many clarificatory questions. Would it
be possible for the Minister of State in the Ministry of External Affairs to give
answer to those? ... (Interruptions)
SHRI E. AHAMED: Sir, the hon. Minister of External Affairs may come before
the reply is over. ... (Interruptions)
MR. CHAIRMAN: Shri Baalu, you were yourself a Minister. There is a collective
responsibility of the Council of Ministers.

... (Interruptions)
SHRI T.R. BAALU : At the time of conclusion of this discussion, the hon.
Minister of External Affairs is not here. ... (Interruptions)
SHRI E. AHAMED: Mr. Chairman, Sir, I would like to submit that the same issue
is being debated in the other House. ... (Interruptions) E
SHRI T.R. BAALU :lt is not fair... (Interruptions) Then, we have to walk out.
MR. CHAIRMAN: I do not think, it is a genuine point of order.

... (Interruptions)
SHRI T.R. BAALU :The Cabinet Minister concerned has to come. While I moved

the motion, then also he was not here. So, in conclusion, he 1s not here.
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MR. CHAIRMAN: Mr. Baalu, it would have been better if the Cabinet Minister was
here. But the Minister of State also has every right to speak.
SHRI T.R. BAALU : No, we do not want to hear the Minister of State in his
place... (Interruptions) He should come and reply.
SHRI E. AHAMED: Sir, he is in the Rajya Sabha... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Kindly hear me...
(Interruptions)
MR. CHAIRMAN: Hon. Members, please take your seats.

... (Interruptions)
MR. CHAIRMAN: Baaluji, I am on my legs. Please sit down.

... (Interruptions)
SHRI T.R. BAALU : He should come and reply. There is no other way to
continue.... (Interruptions) When I moved the motion, at that time also the
Cabinet Minister was not here... (Interruptions)
MR. CHAIRMAN: Hon. Members, I am on my legs. Please take your seats.
Please maintain decorum.

Narayanasamyji, what do you want to say?

SHRI V. NARAYANASAMY: Sir, I would like to submit that the discussion on
Sri Lanka is going on in this House as well as in the Rajya Sabha. Now, the hon.
Cabinet Minister is replying to the debate in the Rajya Sabha. He is on his legs
there... (Interruptions)

SHRI T.R. BAALU : In no way, Lok Sabha is subservient.

SHRI V. NARAYANASAMY: It is not like that... (Interruptions)

Sir, apart from that, even under the rules, the Minister of State is also
entitled to reply... (Interruptions) Even otherwise, the Minister of State is also
entitled to reply.

MR. CHAIRMAN: Yes.
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... (Interruptions)
MR. CHAIRMAN: Dr. Thambidurai, you are a very experienced Member. Mr.
Baalu himself was a Minister. Now, the Minister means a Member of the Council
of Ministers and it includes a Member of the Cabinet, a Minister of the State, a
Deputy Minister or a Parliamentary Secretary.

... (Interruptions)
SHRI ADHI SANKAR (KALLAKURICHI): But Sir, it is not an ordinary issue...
(Interruptions)
SHRI T.R. BAALU : Sir, I agree with you. But when I moved the most important
motion, the Minister was not here... (Interruptions)
MR. CHAIRMAN: I agree that it would have been better if the Cabinet Minister
was present here. But if he is replying in the Rajya Sabha, how can he speak here
simultaneously?

... (Interruptions)
SHRI V. NARAYANASAMY: Sir, the Cabinet Minister is in the Rajya Sabha and
he is on his legs. He cannot leave and come... (Interruptions)

Sir, we respect the sentiments of the hon. Members.... (Interruptions)

MR. CHAIRMAN: Hon. Members, please sit down.

... (Interruptions)
SHRI T.R. BAALU : I know I was a Minister here... (Interruptions)
MR. CHAIRMAN: Let me give my ruling.

... (Interruptions)
DR. M. THAMBIDURAI (KARUR): Sir, let me make my submission....
(Interruptions)
MR. CHAIRMAN: Mr. Narayanasamy, please sit down. I will give you a time.

... (Interruptions)
MR. CHAIRMAN: Dr. Thambidurai, you may make your point in just one minute.
DR. M. THAMBIDURALI : Sir, this is a very serious matter. Various Members

have spoken on this matter. International issues are also involved here. Secondly,
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you said that according to the rules, it may be a Minister or a State Minister, who
can reply. The Minister means the concerned Minister. Who gave the statement?
The Minister of State has not given the statement. The statement is actually given
by Shri S.M Krishnaji. According to the rules, the Minister who has given the
statement has to reply.
MR. CHAIRMAN: Dr. Thambidurai, you must have seen on that day, the hon.
Prime Minister made the statement but the reply was given by the Home Minister.
DR. M. THAMBIDURALI : That is an exception.
MR. CHAIRMAN: That day the statement was given by the hon. Prime Minister
and the reply was given by the Home Minister.

... (Interruptions)
DR. M. THAMBIDURAI : Sir, please do not quote the precedent....
(Interruptions)
SHRI S. SEMMALAI (SALEM): The name was mentioned. It was mentioned
about the statement by Shri S.M. Krishna
... (Interruptions)
MR. CHAIRMAN: Mr. Baalu, let us hear what Mr. Narayanasamy has to say.
SHRI V. NARAYANASAMY: Sir, we are discussing under rule 193, a short
duration discussion. Short duration discussion does not require any kind of a
statement by the Minister.... (InterruptionS)E
16.00 hrs.
SHRI T.R. BAALU: No, many Members have referred to the statement....
(Interruptions)
SHRI V. NARAYANASAMY: He is competent to reply.... (Interruptions)
I am not quarrelling with you. He is replying in the other House. How can he come
when he is replying there?... (Interruptions)
16.0 2 hrs

At this stage, Shri C. Sivasami and some other hon. Members came
and stood on the floor near the Table.
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MR. CHAIRMAN : Please go back to your seats. [ am going to give my ruling. No,
Dr. Thambidurai please go to your seat.
... (Interruptions)
MR. CHAIRMAN: Please go to your seats. [ am giving my ruling.
... (Interruptions)
16.01 hrs

At this stage, Shri C. Sivasami and some other hon. Members
went back to their seats.

SHRI E. AHAMED: Hon. Chairman, I would like to make a submission. Under
the Constitution and under the Rules of Procedure, I have every right to reply. If
the hon. Members do not want to listen to a Minister of State, let them wait till the
Cabinet Minister comes. I have no objection. Either you adjourn the House or take
up other business, [ have no objection.... (Interruptions)
MR. CHAIRMAN: I can do one thing. Mr. Baalu, Dr. Thambidurai, Mr. Sampath,
please listen to me. I am calling the hon. State Minister to intervene but the final
statement will be given by the hon. Cabinet Minister tomorrow.

... (Interruptions)
SHRI E. AHAMED: Mr. Chairman, you have only one alternative, either let the
House watit till the Cabinet Minister comes here or you take some other subject. It
is your prerogative.
MR. CHAIRMAN: But you can intervene for some time.
SHRI E. AHAMED: No. If they are not prepared to listen to me, why should I
speak here? I am prepared to speak. I can reply. I have been replying in the other
House and in this House also.... (/nterruptions) Even on the other day, Dr.
Thambidurai himself wrote that the Minister of State can say. I have no
objection.... (Interruptions)
SHRI V. NARAYANASAMY: The House can take up the Minister’s reply
tomorrow.

SHRI E. AHAMED: Yes, it can be tomorrow.... (Interruptions)
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I cannot say we are wrong but you cannot say [ am wrong.... (Interruptions)
Mr. Chairman, I do not say their objections are wrong but they should not
say | am wrong. I have every right under the Constitution and under the Rules of
Procedure.
SHRIT.R. BAALU : No, Sir, I am very sorry. I know the Constitution. I was
a Cabinet Minister. ... (Interruptions)
MR. CHAIRMAN: Mr. Baalu, I feel the depth, sentiments of the hon. Members
that they want to hear the reply from the Cabinet Minister because so many
questions have to be put. But | say Mr. Baalu that the State Minister has got full
right to reply. But even then I am taking up the next item and the reply will be
given tomorrow.
SHRI T.R. BAALU : The Minister is not available in both the Houses. The
Minister is not in the Rajya Sabha. He is not there.
MR. CHAIRMAN: We are taking up Item No.10.
SHRI T.R. BAALU: He is not there.
MR. CHAIRMAN: I am taking up legislative business. I have given the ruling.
What is wrong? He will reply tomorrow.
SHRI E. AHAMED: Even the system of having Minister of State is to meet such a
contingency. One Minister cannot do everything simultaneously. It is not that one
Minister alone will do everything... (Interruptions)
MR. CHAIRMAN: I agree.
SHRI E. AHAMED: I need not say this to such a senior Member like Shri Baalu.
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16.05 hrs.
CUSTOMS (AMENDMENT AND VALIDATION)
BILL, 2011—Contd.

MR. CHAIRMAN: The House will take up Item No.10.
Now, hon. Minister to speak.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): I have already movedE
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16.06 hrs.

(Shri Francisco Cosme Sardinha in the Chair)
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MR. CHAIRMAN: Hon. Members, please maintain the silence. Please, do not

disturb the hon. Member who is speaking.
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@, 99e ¥ favarg Iodr o <& 2
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WHR 7 39 a1 @1 a8i gafew ver fhar 2 & a8 =@ed & 5 I8 97 99 R
T8 AMUPR T § S U Hhucl I Sadd A1y J a9 o o o1l a8 siffeR 2 & e
foumT & fShve g A STeT-37elT S0 & ST dved SN 8, g dIc 7 911 & 6 o9
JH I GHAR 9 Af¥Fd T 2, 3 GIW DI 7 UK FfhaR $e1 8, 7@ a® 9 a4 &40 &
B AABR BHIeH S o & fy 7 a1 Afed < wohd € 3R 7 & S agdl qobd o
SR A a9 & 6 ST U dhe el 8l T § AR ARBR &1 foar § {6 PR U= gor ar
a1 Sl A Sl B fordn T &, a8 Al aT0d BRAT TSI AT M B jrord H Al feapa Bl

# P ATedT g &AM 99y WU 39 U A8hd IR 984 SUTaT a9l Bl SRR
T Bt b oot < H g [RART T8 a9 g8 21 3ol FRaR Jadll g8 HIdl Bl dois
¥, TH A R UET §U IRER $I I9E § AR ¥ ARl 8 Iol 2l I8 fadae e
WRBR Pl AMBR 1 & qR H 8, I & SHD] T IR A g § FHSAT =g d=41
St 1 P ST YR § F1 deqdd ol A A1 A8 AT § qA o B U wATery A
S SpaeE AU € oed 3R 396d R, 3R I 9§ U YR 8l © o 918} Ugei
W S AREN AT 90 U © SR YRR & Raard affaleM @) W §, 989 88 a% IAdl I8
A Q& B S| g e W @-faER BRd 8, oMU W-fIER BRd € gl WS
A W S ghIAIe Usdgonl BT © e ft B 2 S fhad! sk Aersars
SR BIRA § SRR AT d1d AT qh gl <d ol oIl AU HHl 92 & aIral 7l 3R
I TR F 9 @ 2 6 I Fu-am wnfat €l Y A@9e # S B, 6us St
BT TBR <l 8] lfT BT Bl Dl SHIM R IaRT & oy a9 oiF a1 &, |
3MYS HATST & A9 9910 21 3! ATqd anm &6 7w a9 &1 Y ve fw 21 98 fem
w1 g fb S e g, S uRef¥ier 9 8l 98 iU B ARy, wifd 3R e aq iR
IO TRef¥ar o S, R 1 Wol W B T, Y @ WReR B & JIod o] 39 av8
ST (ST o dTell SMTeH! &, 98 Al Y@ %8 Seil| $aferg St & b 3y ST &1 i
o b aMT® dHeed UM | S smaTad iR Fiae € 9w fhat wTar ddelt B %\'IE

G 7 P oy SiUTil we®w™ Sifgd &A1 a18d §, MMUS! Sifsd AT ATyl
3MyepT faeg & A1 o AT, S ARy f ofR <ol & wveq &9 & 9% W@ B, fhw
=Sl TR HR N @l 27 FT MU Bl O B € b U <w § By A9 { ol R

fieeq g S AiedeR MU T §, 98 P AT & AT T8I 7 3R M IqdH! AN-g&
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HIERA, 379 <¥ & ffgepar fodi # a1 a1 a8 Hger fived Sre+ Iedr & a1 € i 4@
Tl &1 TE |G SA-gIbR Bl &1 3R UAT T8l BN a1 fR HATg DU BIN? R HRYCR
T Fof A1 g8 I ol U ®rga T 8Rfl, R I 3iip U Wisel i 8nfl a1 7 g™IC &

AHAT & 7 YaUIC Bl Ahdl ©, A SHICR 3R TIIUICR T N7 G8 A1 DI ke 38R A IR

Bl &l olfh R €1 Fold §U HFYeR TR HBICHT el dTell ©UT 837 bITSl X o
ST § 1 98 €191 SRR do1 81 Il 8 3R ST AR & HM 8 S 2l oAfe S dnr wiefh
aTel BT BT JATC-UGM T8l DR Febd, S ol I8 YR 78| acrdl gl

JTUHT HAIIH BN [ faHM & G8 ANT STY1 ATHI HIaR & {STepT AR #IraT &l

STeal Bl & AT 98 WRE B diell WA Bl g1 # e @medl § b A 98 qEE
frem fot & ge =ifee? o <@t 7 S WM faA @ onar ® @8 fdhaw €@ # gear 27
T YR @ AR IR-UME Sl @ 3R FAIC B dlel AT T 1T (AT of ST Fehall &l
BAR I8l U BRI BT G9I Ial &1 319 MY garsy b S aafaq faum 4 9 gw™ie &,
I8 Uh TR SAUR BN {6 Hed TR & T €, # U1 IWH o omey| fafey ™ &
MY RN 7 B &1 @ 8, Rl aog 9§ 9<mR &) o8 &8 78l @ T g

31U {37 &, BIg4 [de1 U B &, BH <l S W Il B &, O AN D
A g% UIRA 8 ST 8] AT T AWBR ¢ 6 3T IHD 16 TR Yeb WA JegUaH
g I of| Fb 99 o, Al ! FEiRG SIS B S R T I W a8 S Al Y,
RIH ATYD! ISR TGl ATV | I8 T AR AT AR PI AH 8l il 6 oy
& B BH T UIRG BRd §, S & A SAET MY YAl @ HIEH F Al W o 8l I8
T T AT 2 59T A1 H g ) gl

T AT W QU 919 © aN H PO U A Gl Al o7 Bl oG | 3

uh ue g f& copies of price list of suppliers, if any, whether the same are

applicable to all buyers in India and other countries. If not, the reasons thereof. #

Pl AT T SHIC HRAT § A1 T 379 WA Dl BISHR W g™ d el o & a8
A SR AT Aarn 8, faw # #rarn § ok oFR ad Wt AT 7 S a1 ¥ fava # e

o] o5 fopeet #amn g1 siTel |ard G - comparison of import prices of different

buyers and the reasons for difference in price, if any. Ig Ul HAT RIT A B 7
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H SHMEN W Uh A I8l Har], 3fd § g gar # ud % b a8 AME SR e
3R fae # #wrarn? i gid- whether the supplier of goods supplied identical,
similar or connected items to buyers/branches/collaborators in other countries, if
yes, prices at which such transaction has taken place in the last one year. S %™
T Hd & 98 A Pls SHICK ¢ T8l Ihdl gl 39 deal § dg e St & e &1 dgrar
Tl 2 IR AT AR A TS+ B 910 B 2| 3l AT Yerg #3 Si hg @ o b &d
el daford € f6 &9 YRR BCdll| 39 DIs AldHUd A1 GO DIs el IR Fadl g,
Jg qWl GER FHAl © 99 ATTD AFNADHAT H qRads 8RN, AUl 1ad qeerit| g o
ARBR DI AT q&ell, I8 TER AU AT TH 8 vﬂwll HEcH AMHAd B FEd &
5 &4 1 Jora =Ry, Fifh agd 0 @d & 2| el WY B ©, 39 91 WH 918 A 94
HEAT| FReH B DI el ol 2 6 g9 3w | o 3 of 9@, g Sa e
frenfl| w¥eH SnfthaR SRCY ¥ JMY-3IFY YU AN §1 WX WA A $Y Al Bl 39
I B TSN TR BRT| SRR 3T U AWM WA §, O SUd Dedll 3 o B, 39D
DHADA HETTT A of PR AT TP A 98 WM DR Fhall 8, 8 AMBAR I Bl
IR HT ©l SR & 919 &1 & I d9d § AT A 98 AR BRI R BN AT FGET <
3 WAl S dis a1 &l I8 iy a9/l ol & o afe grrer & e 4 8k
PRCH & DT D 2919 A B A9 W 10 IRed ST AT AT 3R HeH AMBAR B8
5 T8 39 W 15 TRT S T AIRY, A g e FT e @Sl & S § &R Sl
AHE fepTer & fY SR & U STUPR © 6 Wfdsd St 91 & 3R 10 TRT S
T BR 98 AW o S| 59 39 faarg b1 A B S iR $HIEY Bl Udl i S
g H U W o 8, A1 98 916 ¥ Ui U¥e © oM I ard G W 9gd Rl ol g,

Afp 1 g B WIS SIS di <1 8] IFHT T AR daa B Hdelrs Ah-ed

gie PR &, I SIET 98RBT, R $HH FHCY & HUSl @ A & FAdl F9 Pl I8l
ST 1 39 Wi {6 oR i wie S @1 faare 8, a1 g gide @1 dfs o ey,
ifep #3110 wfera o1 ais forr Srar 81 # wear s g b |l erer ar s Tl
g1 7| 9 IR BIC @ & Sl SHICR &, o dgd B Bl & AR I 499 &1 &~ 39 qo
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A frpem © forw i S &1 ST ®a &1 89 QS ST -3TelT & | Tieft S @t
SRATA B 8, 39 a1 W A d18 H 37|

TSI AT 1 AU ford R gard fQu b 3y Aoh AWIC HR <l AT fBirhe
RIMBDHIT B T[S VIR ATH YIRS DA H DY, b MU [TUIT a1l T ATIehT AHSITAT
fop Ife o= YT @R o, a1 S[ed 8 Q| AT A R AU A o S| R gHIRT 9
AR F B R A @l € 9 959E 87 R R $ved e € $9MeR 87 3
A R fawary &A1 RIU| 8RR g fawary w81 d3d1, A1 89 Sl TAIdegold &l a1 BRad
2, 98 agd @r@elt 9 2

# 39 WeW # UH qrd 3R Pl aredl g fb 99 2001 H S GHI Bl WBR - Tb
M TR {6 ISR @1 SRIET Wl JTASH BT 25 BR ¥UY &R [QAT| 3T A & &R A5
B 1 g BT e ©l # ST e 9 die R @ § -

“..... The rules, as they stand, say that ‘used personal effects’ are
free ..... perhaps the reason that actor Bipasha Basu walked through
the green channel happily a few days ago, expecting that her sandals,
purse and sunglasses qualified.

If that was her supposition, it wasn’t an unreasonable one; but it isn’t
a supposition shared by the Customs officials at Mumbai airport,
always ready to grab the headlines by fining or detaining a celebrity
or two.

Basu was eventually fined Rs. 12,000 and sent on her way. Why?
Because her sunglasses and handbag and sandals were top-of-the-
line brands; their face value took them over Rs. 25,000, the duty free
allowance. ......... ”

w1 St oy Al faqe S BN B gER [l @ faqw o g SR el o g,
I < DI GBI H AT W A BEN| H SADT G ATEAT § (P 25 FAR BUY H 3Mq
Ueh oA el WG Ghd &l 25 AR $UY BT AASd 500 SleR &l @l S & geod
HI I TR PR BT gl H GHAEIEE A B Gebd bl 91 He @l gl uh Al SleR H
W@WWW:@W%IE

EJ7 [ # 7 oo 22 87 w8 v R e, & s & 1w @ A wi
ATl A USH 8T §, 98 Yo &7 WA WEH W WS IR A o off IR UsT ol a1 goe uwT
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3hae B T T H9 o foram iR ue form A1 Yo WA smhae 8 ATl $9 @8 9 BN
S AN TR 9§, M W O A gAY & fog WY, Si9 amue ofd 8, S9! S 39
TREMAT BT AHEAT BRAT TSl ©, I8 ToAd 2 399 dA9 Muehl o fb Myt &R o &1
BT AT & MY TAT ST H BR o 8, 59 WR A YA & 6 H DR DI I8 MUDR Sl
GuH B 7 o foram © 1 I8 ara9 wi fear Smg?

39 § g Wald W A § [ R AT F1 o 87 & Al Gl d, B WHR b
qorel WA &l WihR a1 Wrar &1 w i WioR fhar S g wifd I8 4 ol & b
TWRDR DI ORI B ATILIDAT 8] IORE IR ARBR & URT T8l QT Al T GRET W
D WY BN? QU & AT R D @d B? i 8T & DIAHA! R D @ BN <fh
3R MY HI S < 6 37 S Wd B ol I§ 30T © b UPpal WIg W I3 Tl 3Mud!
WBHR B ToAd AT B go8 F QR sfear fedt § Hid Sy ok &1 3 ora & fog
SIPT BRI BRI DU MRS & dR TR Sad @ B {7 12 |7 3AfATT 31T SR ofd
27 39 CRY ST ofd & b 3T BiFd Jef 5 H 9N BRIS BUU € § 3N IFh!
SKATA BT dTel AT BRI BRIl DU Bl ¢S 7T of 3R G BT AR PR 7 AYDI 89
ST I8 PR ol <d &l 3T BRI BRI BYY BT TS MMl H [l o & AR BAR TN
AR & U 9% IS 81 Ugadl &, DI A Bl 8 ol ol FT 89 TG YD PR
o <d 82 T 89 SAfeTT 3Tl PR o <d © b 3T I SR T sohdl & fIU detigu?
He A H I8 SR DN b HaHD BIhR A HSIRAT el St BT T SRR I A A9
fear <ife were et St 1 99 WO | dde® Bkl 8RN RS sl e & N 9
T Uged Hifep 9 9 iy & Uy uged ©l .. (r@um)

MR. CHAIRMAN: Nothing else will go on record. Hon. Member, please sit down.

(Interruptions) ..."

3t Sea R : anfl oNw o aRE & gAYl (@EgH) W1 S, HeRT &1 Uh JuAT 7 @

ST | BRI BT PHIs AGH U BUIT 9 G o I 3MUD YT FT T 27 3MMTD U e B,

HecH fdfed 8, Srsvaey SRe 3ifh 0] Scailvig @, dike aiRg &l # o aed § &
9 T B ARG BRSl 0T e I © Al <u HI fOdfed wEt mn? R o¥ &1 fdfea die

* Not recorded.
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87 MU U U ded W 5 < H YO A1 a8 e (& o] H g wAl iR Bg # uer
AT oo A BT JRIAT BT g1 37U HEHSA B BHBI W AR & © AR IR I
BTG H TSl 8 1 HAT g&e1 f3a1 ST § A7 8T fan S © SN Asl 97 B 22 TN
I8l I8 BT © [ Ol & AMel | a1d B, 34l TRl ygr 3 Sft 9gd a9gd wige ddd
A AU AT by | g TE e b g A fRA 9 99 R AT AIRIY SR g
<fpT 9 ga w2 B Gt W IS € SR BH ITH AT A1 BN B o & Al § Fl g
D! frerar 82 ... (@gdr)

MR. CHAIRMAN: Hon. Member, please wind-up your speech.

... (Interruptions)
it e g : The Prime Minister did not look the other way. Which way did he
look? We do not care which way he looked because whichever way he looked, our
country got looted and the people who are protesting are getting looted. ¥iSsgsi
® T D IR H...(FIYM) Sq Aol b FhH B qd g, ... (@)
MR. CHAIRMAN: Hon. Member, please wind-up your speech.

... (Interruptions)
MR. CHAIRMAN: Hon. Member, please wind-up your speech. I will call the
name of the next speaker.

... (Interruptions)
MR. CHAIRMAN: I have already given you extra time to speak. I will give you
one more minute to wind-up your speech.

... (Interruptions)
SHRI UDAY SINGH : Please give me only two more minutes to speak.
MR. CHAIRMAN: All right, but please restrict yourself to two minutes only.
SHRI UDAY SINGH : Sir, our country got looted, and the people protesting

outside are looted. ¥R, # dadt a1 A &1 T R 1| Arseegsll AF | gare #31 4
g8l ¥ fewo ol &, the Prime Minister’s Office wanted to keep an arm’s length.

How long was that arm? Was it like a barge-pole? 1 am asking this because the
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people at the other end stole, and stole black and blue. Fad SaT&T 1 W ARHR B
U 3Tl BN H I8 fewoft ang f& the Prime Minister is not a super-Minister.

If the Prime Minister is not the super-Minister, if he is not the Supervisory
Minister @ qHY WR&HR 7 wgH A & 9R9TST 980 & 21 oFR 98 & & a1 fhx wigH

e & onfhd &1 W IeaaR .. (FagT)

MR. CHAIRMAN : Please restrict your speech to the topic before you.

2 337 Rig : v wrgd AfReR o Sowa el 8, * L. (Fae™) g9fay @1 o @ b e
g DR 3MUDI <7 ... (AAET)

MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ... *
MR. CHAIRMAN: I am going to call the next speaker, Shri Shailendra Kumar, so

please wind up.

it Sea g : FTH & AW A MY PR AT I &, AW AU IR A g8y 6 &9 Al
HI MUl & IR H T T W B2 R FaAITordh IR gall A1 89 S 39 fdel &1 qALis
cadll

MR. CHAIRMAN: Mr. Shailendra Kumar, [ am giving you three minutes time, so

please speak on the topic.

* Not recorded.
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i Yo PAR (FrEmE): AR QUi HEled, Sfue g AE-ged  (FenEd SR
fafermT=ranon) faee, 2011 W drem &1 R &), s9@ forg # smuet v g1 g9 el
357 g St 7 1 Afdedd @ %@ &, SUS IR § Gad R 4 &E g1 § 39 W T8 S
AT Afp ARG HA St D1 PO JoId SR o1 AR 3T AT Poob AABIRAT bl
AT Yob Aherd & oy WIfIHd H arer Hee fadas e das 9 ¥ad 4 3y g
HRISl BUY B A Foob B agell YA 81 Ap, AT AT I8 AT [A8IH PR MY
g A Yo AMABI, S HROT garah Afed IR B & S A9 BRR a1 9y, gy a8
el e §l ST <A © THM Hhdel 3T § SY 3fAY SeT T, ST 6 Ied St
B8 I A [P R o AR 7 FE A fear & a1 AR Wil | JEH SRkl W dnn A
T8 g3 BN A9 SR GUIH BIC 1 I8 ¥ AT BRI 39 aR H 9gd [OR 4 I St 7
®el &l § 39! &S 3 &l A1 A Uh oW 31U Hed & (b ARBR B Iod H BRIl
JUY BT S I B 94 2, WRBR DI IJoRd el el 9T, SRSl Uy B el b
ST | Ik AR TR® 3MMU < (& Sea IR 7 3149 Sek[Al Al Sed <ArTerd Sl Sl |l
&l Brll, 99 oR® i THH T Y B

3T §9 & St B G W ¥, So a9 R 4 98 99 &gl § 6 I & arali
B T T & U STeeTRAl B [ TRe ¥ Jalrg IR &1 gl § gar =@ & o
geag 1 &, # e N § e <A1 @ | SR § aHm gaed 9 @ ofR o9 98 |
AT €, 9 HEH & A AT XS I9dl A YOI & Al O A gbsl Sdl &l T8 db b 50
G & EX UHS Y AfBA A qF $Y Ul T8 gl U ¥ fF W W T AN W g,
TR N, I Y TQ AT TE? T AORE D qAW G 21 H A 6 A HH S s
ST | g9 1 Dl SRR gd10 B BRIl B o drehd 3R SR fou € S+t fhan
AWM 8 UIUM? W IR ¥ ARE-Fd W) @Al & AfeR &1 /R oe, fahas
IO B el BN? 3 RN Bl JARE-Fafd @ forg fha aeanfed Hi? sar Isi
el goft 1 fopar @ e ? AR #3415 89 99 9@l BT SR S oA H <l #




25.08.2011 158

RTET P8 e Hedl Rifeh g APR B! 91d 2] 39 [ATAH W I&T Sl 7 91 Pel & AR A
A1 Sl @ A & 916 € PV B UG [ H 30 W AR G AT L |
S wI@l & WY H JUA I A DA
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2 fasra aegR e (SRR, S.0.): w9l A8icy, I8 sied< BIMT 98d a9 & Usd
AFe-28 H B AMBIR S®BIsT & A1 GIH B 7 Hal & S deq Affbar o
MRIREH 3fRTe fhar, Read Aifew e, S0 gafers o) R, AFea w6s w® o
e BRI &, SU 3 WAMH AARGOLHE el ATl oIl b g7 Hic § ¢ & ST 7600
IS T B A Rpadt off, a8 e Farrss M TE| gl I8 M~ 9gd ool oAl g
IHAN & f5 I8 Hfive 8 I8 Huel IR-UME Wi Ugdl g, Afpd AT N 39 Ul
rvsH< R &l BTN, (Fag) HRifd A8 2002 B et 2| Fferd, 2001 H gaml 2

IR BART I8 Hedl © [ 39 $ed Tae ¥ grauvdl ai oyl ot st I5u s
AT 7 S Hal, 98 Sl S | BTl 801 $Heed Ude § <@l fb o 3R 8 S diss
fSaferem 21 a8 [l 99 @1 7% ®8 < 6 919 & R B8 <, B BT AR W
| ST o I Bl & [ o9 foafree snfdedt grar & @ R oxwe off =i ®1 saferw
S AT BN H garr g o Oy fieel H d@el Sgd SR B AGIR H B ! Bl
SHICS WM o SlfTT| 3 D 31 W8T 8?7 BAR oF A ed a9 Sl a<-a9) Aebel e
o Peew QY o 7S T IR BeH 7 99 B BRU 9 Ubs! T d Ydl Il sAfGTT HRI
Pel & 5 38 o9 AU 3R 39 TN &) rprs=<faforet | 87 AW ddhrtad § ot g
@1 fh I se-a% o eeuY €, dved fSurci & S9! SRRdE |I6-T8 dofdl &

ey, I SrEaR H frwen 5 Widiend 7 oven Siffhert & uel vrur W, R
dpel BIS B Bl W gs, WIS DI I WaR (Hall... (FagM) I8 <Rad, 39 J@aR
I fwen 21 39 Ue <@ § - “orIR” Wi @ @R el 5 as-as v SR ¥
AG-TMS 8, TAA I 1400 HIS $YY P! A gs...(FqEM) § MU®! qa1 M, S AT

IR W1 Wigdeell ddl R By virtue of the party, they are precluded to use

common sense. X1 Hedl I8 2 fb S &eed 3Nfhad 8 sd! rprs—<fafore! fthad o
3T e fore 91gd | S § HAT AT dTedT g Al 84 Al B A1ey b R # Ag e
ST g A1 SUH ST < ST US| 1% g8l Sl e HUS TS gY PICH ITHIR TS T,

B S fSAfhad a1 @H-HH R 7 T
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Heled, § Wad Bl DS FHY T PR Dbddl gaql bedl dedl g b O vae |
IS 2 ok Sue feufhe R 3% ds doid 781 8 99 Uae &1 gAY Yol 8Nl 3iRR
IS TSl BN A1 BRWM qeT| 3T gHD1 T Sqod B gl & W H 59 A< &1 g
TRE ¥ I IRAl g, D GUH DIC S SO F R T AASH< el A a1 7600
TS T B Repad ot # =efl SR

3T Y31 Al b1 AiepT fea), g9e foy & amue! g=dre o gl
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A IS W (MAWG): T AEGd, WHT-Yod ATAFRM, 1962 &1 R Feed HRA are
- (Fees &R fafdmm=reson) fAdas, 2011 S AT #5 Sff @& § @ €, 7 39
W@ﬂﬁ%%ﬁ@@g@élﬁwaﬁqﬁﬁﬁmﬁ?éﬂaﬁa@m%@
I PIC & T A H AT 9T & TRIisRAl & &da 9 §eilws Sex Jifed SR
FHE D o & Rga® A BIC § IRHR B BedR ol {6 Sl 9ed qeQiidert T8 3,
J R g BT ANCH TN B 2] AR DR Bl W 7.5 BRIS WY Dl JHAM g3l
WRBR 39 A" & U faor ofis 8 s 9199 ¥ S99 Ueifend Bl Jerd g1 o7y,
e AIfew & wem 4 AR B agell o ol § IRPR I P dredl § [P 9 Dls I
AT B A1 fHAt 3T RETery | S1Y A1 AT B AR W PIE ASY B a9 M9 e
a8 o/” WferRmie # o & 3w &1 91 §U ga ay 81 Y 21 ISl & 916, €9 uiiw
& oy amre e ff gfe € ST e 991 € weag e a ot 21 e HETew & U
S G- TR, S e T8 6 B @ waferd few em & fou afdea € S
GIH DIC BT S BIAT © I9 MY fda AIBR 37 S &l MY WeRel AT a6 W ollb |qH1 H
PR I 2l B WBR A A1 d16d © b @AW & &9 (RRERl & oY 9 6 te-us
v R dengd fhar Sgl 399 e SR 7 [ faWmT &1 srigerear o S fhar S,
YEIRIRAT B ReRt o St fFar SU| S*Rd oS a1 3961 IR dRA B Jael
WHR HT BT AT

< e fAgae § qull 91 I% W g ® 6 afaeiRal @1 e daw I
DI A DI S| AR WAlh BB o & AP o agel BRAT Daddd ARDR DI
Rl e g1 31 A 2 P W'l 9 snuet EiRa @) g, S e 8, R R Rrder
g, e ax MeiRa 2 oy Sue! W aga T8 &R W W@ &l 4fP ded B Aemm A Sl
HHATH IR I T BT &, 98 S T8 ¢ Aol TWHR B 39 R R o @iy aifs
FERT R W sFTawad fAa@ & SR T T8 R ABR B ¢ bl 7 U]
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# U ISRV & HIH H IAET AEdl g B S e § S9e 29§ 3 |
PRIS WY BT Y& PR ABR el T8l DR Ulg ol PHHATR D I8 q1 2009-10 H A B
® 2 AR 7 BIAR 7 W 9o [AERe g1 9gd & g R @ g "ee i ukied
Al BT e fBar 81 R el & 39 ke © Sl AMd &, 3R Sl e &) fear
WY A1 H qHEIAT § [ WRBR Bed T8l Bkl 81, SA W TTGT IA5RG B agell Bl Fbdl
gl

FHTIfa Sft, WS & v RU 2 {6 Ivar R o # o Rarra & ot g, S|t
MM 3T RN BT T8 e 21 ISP v TS99l Hufal, de-I9 IuN-dEl iR TSI
a9l & NN Bl FHerd €1 39 < B 80-90 BIG! AN DI SHBT oW Te| el 2l et
JTIHT HR YG8T & 3R AS! AMUDHT BR H GT o DI (RAM 1 T 2010-11 H $H < BT Sl
ITE Yo AT I8 1 <G 33 BOR 3 Al I WY AT, el AU 1 @G 98 IR 291 BRIS
Waﬁﬁaﬁméﬁ%

qgl WA Yob H MY 1 @RI 31,800 B$ TUAT B W Al DX & 3R 1
74,118 BIS WA B AU RIIT <A &1 B BT Aderd & b g e <o Bl agell Bl
g, FIaT o &R o] €, SHH SATET MY AR < 21 ST 9 1 |aw o ©, afhe Rarad
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SHRI R. THAMARAISELVAN (DHARMAPURI): Mr. Chairman, Sir, I thank
you very much for allowing me to take part in the discussion relating to the
Customs (Amendment) Validation Bill, 2011. First of all, I welcome the initiative
taken by the Government to amend Section 28 of the Customs Act, 1962.

It always comes to my mind that whenever we talk about customs, this arm
of the Government does not only generate revenues for the country, but also
protect the nations security, integrity, unity and it keeps a watch on the nation's
economy and protect the domestic interests.

I must also thank the Government for bringing out this amendment to
recover taxes running into thousands of crores of rupees. By making this
amendment to Customs Act, 1962, the specified customs officers would be
recognized for assessment of import duty with retrospective effect. I am also sure
that with this amendment, the customs tax evaders will not get benefited at the
cost of exchequer on mere technical grounds. These tax evaders were taking
shelter under the umbrella that the notices issued by the officers are not valid
because the officers who issued such notices are not competent to take action
against such customs tax evaders. So this amendment will definitely take care of
the need of the hour to see that the customs tax evaders do not get the opportunity
again on this flimsy ground.

Every country in the world has got strong customs departments and
stringent rules. We should also strengthen and tighten our customs department. It
is not that we doubt our own officers in the customs department. We should make
rules which will ensure that only the goods that deserve to be imported only reach
Indian ports and airports. India is a country which is facing dumping of all
products from all over the world, whether it is required in our land or not. But the
world is taking advantage of softness of Indian rules given the way in which the
customs tax evaders had been taking shelters on the mere technical fault in the

existing Customs Act. Today, godowns of our customs department are flooded
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with foreign unclaimed goods. How have these goods found way to India? This
type of dumping should be stopped.

Another thing which I would like to mention here is that the customs
authorities should function in tandem with other authorities to ensure that Indian
soil is not used for trafficking drugs and any other explosive products not only to
safeguard the country's security, but also to prevent India a paradise for drug
trafficking and place for carrying out international crimes by terrorists.

One more important thing which I would like to mention here is that today
customs has become one of the main revenue generating departments of the
Government. This is because today the country's industrial progress has slowed
down. We have been witnessing a decreasing trend in industrial production. Now
the Indian customers are moving towards foreign goods and our people have
become dependent on foreign goods. This is not a welcome step. We need to stop
this and we should promote our own products. Why I said this is because of this
trend towards foreign goods, the volume of transactions at customs department is
bound to increase. We need to check thoroughly every transaction involving
import of foreign goods. We should realize that we are importing goods at the cost
of our own domestic industry. Therefore, the need of the hour is that we should
find some way to restrict the entry of foreign goods.

The customs department should be made more sophisticated and its
personnel should have more training. The policy of transfer of customs officers
should be followed meticulously to make the customs transactions more
transparent.

I am quite confident that with this amendment the Government will be able
to recover several thousands of crores of rupees from the customs tax evaders.

With this, I support the Bill.
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DR. K.S. RAO (ELURU): Thank you very much for giving me this opportunity to
speak on this Bill.

The Bill is very simple — it seeks to curb the tendency of some of the
intelligent business community who availed benefits from the loopholes in the Act.

I understand that it has come to the notice of the Government that several
cases are pending in the courts, on the notices given by the Directorate of Revenue
Intelligence, which were invalidated by the court on the plea that they do not have
the power to assess the duties that are to be paid by the business community.

The ingenuity of the business community and the corporate sector has gone
up so much that they want to hoodwink the law somehow or the other, by utilizing
their genius. If it were to be a moral aspect or the ethical aspect, and legitimately if
the business community or the person who is engaged in imports were to pay the
customs duty as per the customs duty and tax rules, all this is not necessary. But
unfortunately, human intelligence is being put to use more for the evil than for the
good. Always, a businessman tries to avoid as much tax — whether it is customs
duty or income tax or the others — as possible; but if the corporate sector or the
business community were fair, there is no need for us to bring in so many
legislations time and again.

In this context, I appreciate the hon. Minister for bringing forward this Bill
immediately so that a lot of revenue can be saved for the Government. I
understand this more with a view to see that all those pending cases of the
business community which avoided tax on this ground with the judgment given by
certain courts by interpreting this, will be decided and that they will be avoided
with this amendment.

I am very happy, if such amendments were to be brought in all the
legislations that were there from time immemorial — maybe, 30 or 50 or 100 years;
if that be the case, then we can curb all these bad practices. I wish the hon.

Minister to bring, in future, such amendments with more stringent provisions.
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Whatever we put here in this Bill, utilizing all our intelligence, still the
intelligence of business community is more in avoiding this. However, we will do
our best as legislators and as parliamentarians in curbing these tendencies.

I request the business community and the corporate sector also to be
reasonable, to maintain ethics and values so that at least what is provided in the
Act is adhered to. If the officer were to put the assessment wrongly, then I can
understand. But they want to utilize each and every word, the technical aspect, the
meaning of it; they interpret it and then try to avoid the tax.

So, I support this Bill. Though it is very simple, it brings a lot of revenue to
the Government, which in turn will be utilized for many purposes which can help
the poorer sections of the society, particularly in rural areas. I want the hon.
Minister to make a note of this. If this fund runs into crores of rupees, by
collecting customs duty which is avoided by the business community, let him
think in terms of utilizing this for specific purpose of helping the poorer sections

of the society in rural areas.
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SHRI P.R. NATARAJAN (COMBATORE): Thank you. All the loopholes in the
laws and rules are brought to the notice of the business people, only by the officers.
That has to be curbed. A powerful monitoring system is needed for this purpose.
Severe action must be taken against the officers who are indulging in corruption.

Whenever we go to the airport, we see ‘customs duty point’. Next to that,
we see ‘negotiation point’ also. It is not ‘on the table’ negotiation; but it is “‘under
the table’ negotiation. We have to curb corruption in the Customs Department and
the Central Excise Department. For this purpose, all the vacancies that exist in the
Customs Department and the Central Excise Department should be filled up
immediately. Additional posts must be created for this purpose.

I heard that there are many pending inquiries against some officers, even till
their retirement. They are all continuing. They have to be settled immediately.

With all these observations, I am supporting the Bill.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, the
amendment Bill to insert a new sub-section in Section 28 of the Customs Act,
1962 is under consideration today. The proposed amendment of Section 28 of the
Customs Act, 1962 would safeguard Government revenue worth over Rs.7,500
crore involved in show-cause notices. It is presumed that this would provide
certainty in revenue matters by settling pending proceedings before judicial and
quasi-judicial authorities because through this Bill the amendment will have
retrospective effect. The crux of the issue lies here.

We are going to pass a Bill today which will have a retrospective effect.
This Bill has been brought before this House after the Apex Court pronounced a
judgement six months before. I think the hon. Members present in this House will
understand this, especially Dr. K.S. Rao. When I heard Dr. K.S. Rao speaking
today, I could only presume that he was speaking from the throat and not from his
heart. He was speaking against the traders and businessmen, of course. I would
like to be enlightened, Sir, as the show-cause notices were pending for the last so
many years. It is not mentioned whether it is since 1991 or 1971 or 1985. We do
not know about it. Let the Minister inform us since when these show-cause
notices have been pending. What we gather from the information that has been
provided is that the Supreme Court went into an issue and pronounced judgement
on 18" February, 2011. It was a Commissioner of Customs vs. Syed Ali and others,
case no. 42944295 of 2002, etc., etc.

What did the Supreme Court say? You identify a person who will value the
product that is being imported. Every Customs Officer is not competent enough to
value the product. Do you have that provision in this Bill? We do not have, Sir.
Do you know since when this show-cause notice and how many show-cause
notices are pending? We only know that Rs.7,500 crore are blocked. By this
judgement of the Supreme Court this amount cannot be recovered. I would like to
be appraised by the Minister in this House can the Government guarantee in this

House that the genuineness of the show-cause notices can be proved later? Can
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the Government guarantee that all the cases will be proved? That depends on the
court. It is not that the whole amount of Rs.7,500 crore will be recovered. The
only thing is that it will be adjudicated.

Another thing that I wish to say is that it is a prospective Bill. The custom
duty evaders will no longer be able to challenge a show-cause notice on technical
grounds relating to jurisdiction. This is the intent of this Bill. If this is the intent
of this Bill, I would like to say that though this Bill looks very innocuous yet it has
tremendous impact. To a certain extent, my hon. colleague, Shri Uday Singh has
also mentioned about that.

I understand that when a bulk purchase is being made from outside and
business is being carried out in our market the Customs Department has to be very
strict. But through this Bill we are empowering a Customs Officer to impound
any international traveler of this country to humiliate him when he comes back
from abroad. E

Many of us do go outside. You yourself must have travelled outside every
year. Many of us do go outside but we do not identify ourselves as Member of
Parliament. We identify ourselves just as citizens of this country. We do not
declare ourselves what we are carrying from this country because everything is
available in this country.

Here, I would say about the words that are being used

“used personal effects required for satisfying daily necessities of
life.”

These are the two lines in that fine print, that are there. One may say:
toothbrush, shaving cream, etc.
MR. CHAIRMAN : You made your point. Now, you are coming to toothbrush. It
is irrelevant.
SHRI BHARTRUHARI MAHTAB : These are daily necessities like watches,

spectacles, etc. We would have to be educated if he can educate us. But many are
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using designer products, which are abundantly available in India. Yet, the
confusing rules for customs declaration at our airports remain as they were in
bygone era, which have remained static for decades. The rule says that used
personal effects are free. Many of us used foreign brands like wrist watches,
spectacles, pens, etc, and also carry laptop, iPod and other electronic gadgets,
when we travel abroad. Seldom a traveller declares it, while going abroad. When
he or she comes back he is allowed only a carry home, any so-called foreign item
worth Rs.25,000. In 2001, Rs.25,000 was increased from Rs.10,000. Already ten
years have passed. The successive Governments have not corrected and this limit
of Rs. 25,000 has not been changed since 2001. When this Bill becomes an Act,
according to my apprehension, any Customs Officer is empowered to impound
your personal effects and serve you a show cause notice to pay a fine for carrying
foreign goods beyond Rs.25,000.

The Supreme Court of India had very rightly pointed out to identify a
designated officer. I would like to understand from the Minister what problem can
we have to have a designated officer in respective airports or at point of entry -
who can assess the customs duty? By this amendment, we are being asked to
nullify that order of the Supreme Court.

So, through this amendment, we are giving immense power to the Customs
Officer to harass Indian travellers. They are not culprits. I am not in favour of
customs duty evaders but in an attempt to make life tough for evaders, do not
encourage Customs Officers and customs desire to grab headlines. This is
happening mostly in Mumbai Airport.

MR. CHAIRMAN: Please wind up.

SHRI BHARTRUHARI MAHTAB : There is a need to take into account the
changing profile of Indian travellers. We no longer travel abroad to greedily buy
things that are unavailable here or the lure of shopping overseas is likely to die out.
I am for regulations that would be able to discern between those that are bought

for personal use and those that are being bought in for sale.
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With these words, I would only urge upon the Minister to look into the
matter.
DR. K.S. RAO (ELURU): Mr. Chairman, Sir. One minute... (Interruptions)
SHRI BHARTRUHARI MAHTAB : Let me conclude... (Interruptions)
MR. CHAIRMAN: Let him conclude first. Then, I will come to you.
SHRI BHARTRUHARI MAHTAB : I would only like to urge the Minister
through you that please bring in more amendments relating to customs because
that is necessary for a genuine Indian traveller, who goes abroad. When he comes
back, he should not be harassed. But for the business, I think, that is necessary.

With these words, I conclude my speech.

DR. K.S. RAO : 1 was not speaking against the traders and the business
community. [ was speaking against the traders and the business community, who
are trying to evade the genuine customs duty by utilizing a technicality in the word.
MR. CHAIRMAN: You made your point.

(Interruptions)El
17.00 hrs.
MR. CHAIRMAN : Nothing will go on record.

(Interruptions) ..."

SHRI S. SEMMALAI (SALEM): Thank you Mr. Chairman, Sir, for giving me
this opportunity. First of all, I would like to say that I am not opposing the Bill. 1
endorse the views expressed by hon. Member, Shri Mahtab. Though it is a small
amendment as stated by our hon. Finance Minister, its implications are wide which
may lead to administrative anarchy.

This amendment says that all Customer Officers are Proper Officers. Why
has the Government decided to generalize the duty of POs and spread it to all COs?

* Not recorded.
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I do not understand this. The Supreme Court has also raised the same question in
Sayeed Ali case.
17.01 hrs (Shri Satpal Maharaj in the Chair)

In the main Act, Section 4 deals with the Custom Officers. Section 2,
Sub-section 34 defines ‘Proper Officers’. The Proper Officers are selected out of
Custom Officers. So, we can understand from this that the POs are COs but all
COs are not POs. Even though, the cadre of both is one and the same, the Act
makes substantial difference between the two officers in terms of nature of
responsibilities and duties assigned to them. For POs, there must be some factors,
on the basis of which they are selected as POs.

The hon. Finance Minister is well aware that even in Police
Department, only selective persons with credibility and integrity are chosen
to work in the intelligence wing. Like that, in Customs also, the area of
assessment is sensitive area. All complaints like corruption are on the
point of assessment. If all Custom Officers are treated as Proper Officers or
assigned duty of POs, certainly it would lead to some unwarranted
repercussions. If all officers are vested with the power, it would result in as
the popular saying goes: ‘Power corrupts and absolute power corrupts
absolutely’.

If the hon. Finance Minister is very particular in amending the Act
on these lines, the Department has to ensure that the power of assessment
should not be given to all POs and it should be entrusted on selective basis
taking into account the credibility, honesty and integrity of the persons.

These are my views on this Bill.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, ten hon. Members have participated in the debate. I am
thankful to them for taking keen interest in the functioning of the Customs
Department. I am also thankful to them for their valuable observations and
suggestions. I have taken note of these inputs which will help in improving the
operational efficiency of the Customs Department. E

Before I respond to the main issues raised by the hon. Members, 1 would
like to state that taxation laws require action to be taken for recovery of duty not
paid correctly. In the case of customs duties, this work is entrusted to
jurisdictional Customs Officers as well as to others like Officers of Directorate
General of Revenue Intelligence (DRI), Commissioners of Customs (Preventive)
and others.

On 18" February, 2011, hon. Supreme Court in the case of Sayed Ali and
Anrs. (C.A. Nos. 4294-4295 of 2002 and C.A. Nos. 4603-4604 of 2005) held that
only such a Customs Officer who has been assigned the specific functions of
assessment and re-assessment of duty in the jurisdictional area where the import
concerned has been affected, by either the Board or the Commissioner of Customs,
in terms of Section 2 (34) of the Act is competent to issue notice under Section 28
of the Act.

However, Customs Officers of DRI, etc. were not specifically assigned the
assessment powers given to jurisdictional Customs Officers. Hence, on the basis
of the Supreme Court order, on this technical ground, a large number of notices
would get invalidated thereby adversely impacting huge revenue. For the future,
the Government has taken remedial steps with effect from 6" July, 2011 by issue
of a notification. The Customs (Amendment and Validation) Bill, 2011 will
validate notices issued earlier.

Several pertinent questions or queries were raised by hon. Members. I
would like to answer some of them. Shri Uday Singh raised an issue about

computer network of customs either slow or not working. To some extent, | agree
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with the hon. Member and we have upgraded our system. This is largely due to
the teething problems that we are having but at the same time, we have round the
clock helpline to assist the customers.

The second question that he raised was this. There was a reference to
Special Valuation Branch. The SVB checks against under valuation so that
correct duty is charged. The questionnaire is a transparent method to get
information if importers do not have any information. It is not mandatory. The
functioning of SVB is already under review. It is being examined as to whether it
can be brought under one Directorate for a more professional approach. He again
raised a point that the current baggage allowance of Rs. 25,000 is less. This is
reviewed regularly. There was reference to provisional duty bonds. The bond
amount covers the duty difference plus the possible penalty. The customs laws are
cumbersome and clearance taE too much of time.

In this year’s Budget, we have introduced self-assessment of customs duty
by importers and exporters. Further, almost 60 per cent goods are cleared without
examination, based on self-assessment. At airports, over 98 per cent passengers
go through Green Channel without customs intervention.

Shri Shailendra Kumar has raised a question about the revenue implications
of this amendment. Roughly, Rs. 7,600 crore is the implication. He also raised the
issue that the Supreme Court must have considered all views before giving this
decision. "Yes’, the Supreme Court order is based on technical interpretation of

law. In the same order, the Supreme Court has allowed the Government to recover

duty.
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My friend, Shri Vijay Bahadur Singh has raised two or three pertinent
questions that too much discretion is with the customs officers. But decision taken
according to the Customs Act, 1962 and Rules thereunder and internal
administrative vigilance machinery checks the misuse.

He has raised a question about the cases of import of cars without duty.
Some people misused the facility given to people transferring their residence to
India. Prompt remedial action was taken and cases are under investigation.

He again raised a question that there should be guidelines for determining
price/value of imported goods. I would like to say to him that his suggestion is
welcome. There is already a valuation data base and all imported goods are cleared
after checking with this data base.

Hon. Member, Shri R. Thamaraiselvan has raised a question about stopping
dumping of imported goods into India. We appreciate the concern of the hon.
Member and we take recourse to anti-dumping measures, when required.

Shri Bhartruhari Mahtab raised three-four pertinent questions. One of
them was about the show-cause notices pending since when? This Bill will
regularise all notices which are not decided and also those which may be pending
at various stages of appeal. The Supreme Court had invalidated the action on
technical ground and now that has been removed by this Amendment.

The hon. Member, Shri P. R. Natarajan asked about the vacancies in the
Department. “Yes’, there are a few vacancies and the cadre restructuring is under
consideration.E

Shri Mahtab also raised a question why can we not designate specific
officers? We have already designated officers at Airports. The Bill is basically
for officers belonging to DRI and Preventive Wing. He also raised a question that
this Bill will humiliate international travellers. I would like to inform him that this
Bill only validates notices already issued in the past and does not have specific

provision for passengers. E
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Sir, respected Dr. Raghuvansh Prasad Singh has raised the issue about the
sweeping powers given to the Customs Officers and the other officers of the
Department. The Bill is only for the past period — before 6™ July, 2011. Now,
power has been restricted to the jurisdictional officers, the DRI, the Central Excise
Intelligence Officers, Preventive Officers and Central Excise Officers. So, all
these are jurisdictional officers.

In the end, I would like to say that this House will appreciate that no one is
disputing that proper customs duty must be paid. The Government only wants that
those who have not paid duty correctly should not benefit from a technicality.

With these words, I would commend this Bill for the consideration of the
House.... (Interruptions)

MR. CHAIRMAN : You just put one question.
SHRI UDAY SINGH : Sir, I would seek your protection because the hon.
Minister has been able to ignore the questions that I have raised. So, if you restrict
me to only one question, it is going to be unfair.

Now, I would like to say that I raised the issue of corruption. He has not

said a word about it. I mean, he has not clarified what the correct valuation of an
imported consignment would be because he says that the SVB is there to levy the
correct duty on the correct valuation. How do you arrive at the correct valuation?
MR. CHAIRMAN: Let the hon. Minister answer.
SHRI UDAY SINGH : There is the penalty on PD Bond. He says it is for the
difference in the duty and the penalty amount. If the original dispute was for 5 per
cent, how can the penalty be for 100 per cent? This is crazy! ... (Interruptions)
These are some of the points which I raised.

MR. CHAIRMAN: Let the hon. Minister answer to it now.
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SHRI NAMO NARAIN MEENA: In the beginning itself, I have told that I have
noted all the concerns of the hon. Members, all the inputs, suggestions of the hon.
Members including Shri Uday Singh. Valuation is on transaction basis as per the
established rules. I assure you that I have noted what you have told. This will

benefit the Department and we will take correctional measures.

SHRI UDAY SINGH : I am satisfied.
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MR. CHAIRMAN: The question is:

“That the Bill further to amend the Customs Act, 1962, be taken
into consideration. ”

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of
the Bill.

The question is:

“That clause 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and theLong Title were added to the Bill.

SHRI NAMO NARAIN MEENA: Sir, I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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17.24 hrs.

INDIAN INSTITUTE OF INFORMATION TECHNOLOGY, DESIGN AND
MANUFACTURING, KANCHEEPURAM BILL, 2011

MR. CHAIRMAN: Now, the House will take up Item No. 11. The hon. Minister.
THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Sir, on behalf of Shri
Kapil Sibal, Ibeg to move":

“That the Bill to declare the Indian Institute of Information
Technology, Design and Manufacturing, Kancheepuram, in the State
of Tamil Nadu, to be an institution of national importance and to
provide for its incorporation and for matters connected therewith, be
taken into consideration. ”

MR. CHAIRMAN: Hon. Minister, do you want to speak? If you want to
speak, you can speak.

SHRIMATI D. PURANDESWARI: Sir, I will speak after the hon.
Members have participated in the discussion.

MR. CHAIRMAN: Motion moved:

“That the Bill to declare the Indian Institute of Information
Technology, Design and Manufacturing, Kancheepuram, in the State
of Tamil Nadu, to be an institution of national importance and to
provide for its incorporation and for matters connected therewith, be
taken into consideration.”

Shri Hukmadeo Narayan Yadav to speak now. E

* Moved with the recommendation of the President.
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ST fAaE &, S9 fPaM & U IRAT $iY AF, SUSRU SR Wl B ISR § SAD W
31U AFH YR 2l M & Sl AH, SUBRV &, I W IS IR &l AfhT ARIAY
@ Anl Bl 9, faemT SR deiter fRier & o S 9 foy e iR Sitas-sifder @
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SHRI P. VISWANATHAN (KANCHEEPURAM): Mr. Chairman, Sir, on behalf
of the people of my constituency Kancheepuram, I thank our Government for
tabling on the floor of this House the Indian Institute of Information Technology,
Design and Manufacturing, Kancheepuram Bill, 2011.

Known as ‘Silk City’, Kancheepuram has the reputation and a 400 year old
tradition as producer of the best silk sarees in the country. With over 1,000
temples, Kancheepuram is also known as ‘Temple City’. The groups of sculptures
in Mahabalipuram in Kancheepuram district are listed out by UNESCO as World
Heritage Sites.

Today, besides its glorious tradition, heritage and history, the district of
Kancheepuram is one of the most industrialized districts and also one of the
largest manufacturing hubs of India. The district is home to manufacturing units of
Hyundai, Ford, BMW, Nissan, TVS, Nokia, Samsung, Dell, Saint Gobain etc. The
district is also at the centre of the information technology boom in India. Many
multinational IT companies like Tata Consultancy Services (TCS), Infosys, Wipro
Technologies, Cognizant Technology Solutions etc. have set up their offices in
Kancheepuram district.

Kancheepuram district has over 76 Engineering Colleges, 11 Medical
Colleges besides many other institutions of higher education. I am sure that the
passing of this Bill would help in fulfilling the aspirations of thousands of students
interested in the field of product designing and manufacturing. It will benefit my
parliamentary constituency Kancheepuram which is considered as a premier
location in the map of Southern India catering to the all encompassing needs of the
information technology industry and the manufacturing sector. Besides, the formal
establishment of this important institution-IIITDM would boost the growth of
ancillary industries, resulting in creation of more employment opportunities to the
technically qualified youths.

Sir, I am very optimistic that with the passing of this Bill, the Indian

Institute of Information Technology, Design and Manufacturing would play a
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major role as an academic institution of excellence that would help and promote
competitive advantage for Indian products in the global market. This Institute
would also serve as an inter-disciplinary institution for education and research in
the area of Product Lifecycle Management (PLM) encompassing design and
manufacturing, using state-of-the-art concepts, tools, processes and practices of
the industry the world over.

I, on behalf of the people of my constituency Kancheepuram, would like to,
once again, express my gratitude to our Government for the present initiative
which would enable the institute to establish itself as a national institute of
excellence in the field of Information Technology, Design and Manufacturing.
Therefore, I welcome this Bill and also support the Bill.

With these words, I conclude my speech. Thank you.

[uEfT AEIGY ¢ 3 Yol HARI
A FERIT 9 R § 6 98w # Sl 99 W, Hifeh B 99 d@ 39 fad Bl

U BT B
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M Yo PR (B FERT JEIGY, ST Y WRA ga drenfie, f$omea ofiR
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SHRI P.R. NATARAJAN (COMBATORE): Mr. Chairman, Sir, I support the Bill
with the comment that to save the reservation policy, to improve the employment
generation capacity, such type of institution must be helped by the Government
and that must continue. Apart from all the private institutions, such types of
Government institutions must be helped and supported.

So, I support the Bill.
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SHRI R. THAMARAISELVAN (DHARMAPURI): Mr. Chairman Sir, first of all,
I congratulate the Government for declaring the Indian Institute of Information
Technology, Design and Manufacturing, Kancheepuram as an institution of
national importance through clause 2 of this Bill.

I am very happy to say that the Government had declared this institution as
an institution of national importance which coincidentally falls in a place namely
Kancheepuram, a temple city, which is also a place of historical importance not
only concerning the State of Tamil Nadu but also the entire country and the world.

I must thank the Government for taking timely action to convert this
institution as an institution of national importance. The students who had enrolled
in this institute and completed their degrees were not able to obtain the degree
certificate which was valid in the eyes of the institutions of higher studies both in
India and abroad and was also not recognized by the corporates. But with this Bill,
this will not only help the students who have studied in this institute to go in for
higher studies, but also to obtain job and also to provide more autonomy in
academic, administrative and financial matters.

When we debate on an important issue concerning the information
technology, I feel it is worth to mention here that the Indian information
technology sector has been instrumental in driving the nation’s economy onto the
rapid growth curve. According to the NASSCOM-Deloitte study, the IT and ITES
industry’s contribution to the country’s GDP has increased to a share of 5.2 per
cent in 2007 as against 1.2 per cent in 1998. Further, the IT and BPO industries are
poised to clock revenues. The Indian IT services market is estimated to remain the
fastest growing in the Asia Pacific region.

India’s IT growth in the world is primarily dominated by IT software and
services. In the recent past, we have seen that the ‘Globalization 3.0’ has resulted
in outsourcing and off-shoring spreading to various other countries like China,
Vietnam, Philippines, and the Eastern European countries. According to

NASSCOM survey, the majority of the graduates coming out of the colleges today
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are unemployable. We need to introduce training programmes in colleges to train
the talent pool of students not only technically but also on soft skills. The training
should also be imparted to the faculty to generate a better equipped talent force.
These measures have already been taken by the IT companies, which also helps in
reducing the training costs incurred by the IT companies after recruitment.

It is true that the Indian IT industry has been facing some challenges but if
effective steps are taken then it will surely help it to remain competitive in the
future as well.

Before I conclude my speech, I would like to stress upon the hon. Minister
to allocate more funds and provide more infrastructure facilities to this institute as
it has been declared as an institute of national importance by the Central
Government.

With this, I conclude my speech and I support the Bill.
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SHRI S. SEMMALAI (SALEM): Thank you, Mr. Chairman Sir, for giving me
this opportunity. First of all, I welcome the Bill because it gives the status of
national importance to the Indian Institute of Information Technology. Therefore,
it is a good step to declare the Institute as an institute of national importance.

Our hon. Minister has moved this Bill to replace the Ordinance. I would
like to draw the attention of the hon. Minister on two points. First one is Clause
11 which deals with the constitution of Board of Governors. In all, there are 10
members. Out of them, only one person is to be nominated by the State
Government. State representation is meant to ensure the requirements of local
needs.E, it 1s better to have at least three members to be nominated to the Board
from the State Government.

Clause 29 deals with the constitution of the Tribunal for arbitration to deal
with the disputes concerning employees. In the Tribunal there are three members.
The qualification for members is not specified. I would like to draw the kind
attention of the hon. Minister that no qualification for the members is specified. |
would suggest that at least one of the members should be a legal mind. He or she
may be a retired Judge or an advocate of good standing.

Finally, Clause 29 (2) says that the decision of Tribunal shall not be
questioned in any Court. Hon. Minister, Sir, you are a senior advocate. This will
become injudicious and unconstitutional if the right of the employees to appeal
against wrong decisions is infringed so this right has been assured. No law can
take away the right of the people to appeal. In this Bill, there is no provision for
appeal against the decision of the Tribunal, rather Clause 29 (2) bars the
questioning of the decision in any court. Hon. Minister is infringed so this right
has to well aware that even against the Orders of the Central Administrative
Tribunal one can file writ petition in the High Court. So, this Clause should be
removed and a provision for appeal must be incorporated.

Hence, I would request the hon. Minister to consider these suggestions and

make suitable amendments in this Bill.
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DR. K.S. RAO (ELURU): Sir, I rise to suppose this Bill. The hon. Minister is
very learned and competent.

Now, it is not time for us to think in terms of studying the history,
geography and social sciences. What is required for this country is the productive
skills. Unless the skills of the citizens go up, this country cannot prosper.

I am very happy that the hon. Minister is concentrating on vocational
education, technical education and also research and development, design, etc.
The major aspect in this regard is that there is an acute shortage of faculty, as you
were telling on the other day, in engineering and medicine. So, my view point is
that instead of the Government of India thinking in terms of starting training
institutes for teachers, why do not you encourage established, accredited
engineering colleges in the country to take up the training faculty? That can be
done immediately without any loss of time. You can decide it by tomorrow and
ask the engineering college to start training their faculty. Then, there will not be
any shortage. Then, the quality and standard of engineering education will go up
substantially in this country.

As my friend was telling earlier that the moment we call an institute an
‘institute of excellence’, then the product that comes out must be useful to the
industry. He must be employable. He must get directly a campus selection. Only
then we can call that institute as an institute of excellence.

My humble request to you is this. You can concentrate on improving the
quality and standard and making available the faculty in a large number by taking
up whatever immediate steps that are required. You have got umpteen numbers of
ideas in this regard but let us not lose time. In the international sector, we have
got the largest technological manpower in the world but unfortunately how many
of them are suitable for productive employment is a questionable thing.

So, my request to you is this. Please concentrate on these things. If

necessary, you directly link the industry with the institute. Out of the four years’
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course, at least half of the time they must spend with industry so that they become
practical and then design oriented.

Sir, you have got the capacity, you have got the thinking and you are a
learned man. Sir, I want you not to lose any time in preparing the faculty in this

regard.

B
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER

OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI
KAPIL SIBAL): Mr. Chairman, Sir, first of all I would like to thank all the
distinguished Members who have not only participated in this debate but also
given some very useful suggestions.

Sir, I would not take much time of the House. At the outset, I would
just want to say that setting up of educational institutions in India in the context of
our socio-economic environment is an exceptionally complex exercise. HIifdh i
T ? fF B oS IR FHE A 2 SR gaed St ¥ war ft f5 O vy o e € 9gf S=
TR ARl @ RIuAr B A1fav dife oR fUBS uewil § RITOAr T8 8N Al 9 96 HhA?
3 TR W gRAET 7' W T fF oR U deas e WR ST Wk e @ e s

I & a1 98 9aTd Sodl © b 9w WX e & flu ST Wk & IeAud a1y 3R 3D

1 =g TR fren & ferlt| Swa wR ereaud & fov Sea WR &1 SRhReFR a1ey| I

HEA § W gl © Y Wpdl 38T BIMT iy, UekeTie i gfagd gHl amfeyl snR &4
T WR B JAUD o1 Aelll a1 Soa wR e 781 ferdl| a8 faSamn sar amee sae sl
2 safeTy 89 ST ISl BT &I WGAT a1fey| U aR® oTgl ddb YS9 Bl (= GAU g9

gavcHe BT 98l 81 ST WR 3 AvIT¢ 99! €, 9 $ad 9 @ &, It is not as if we set up

hundreds of institutions. We have only set up very few Central Universities,
ultimately 30 in India. These 30 Universities cannot serve the needs of the
population in India. If we set up those Universities also in the most backward
areas, then where will we set up the institutions of excellence? This is the
conundrum that we face. The national interest of the country must be served. The
backward regions must progress. We must also set up institutions of higher
learning. We must ensure that when we set up those institutions, the best faculty,
the best students and the best infrastructure are available.

It is in this context that we formulate our policy. We will certainly take

whatever you say into account, as we move forward but this is the problem that we
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face most of the time. $© S8 3@ TRe &I WUAT B &, 91 3@ Rora et & 6
qSq AR g8l S & T8l ¢ 98 PEd © [ B4 S H 373 U TN ©, BH DY B DY?
HE QARUIC T8l ¢ 3R DE B AR FALW & &l ... (Fq9r) gAY 87 DE B © b doid
HEAT TS| SE/H S A1 fHl Aq9e Bl a1d T8 2 offhd &1 doid BT US| 891 374
f&ft @rerst & W 991E, a8 Iwmas TRAT @ WHW § AT 3N Aeg olfoig | Hisd ol
IY &, dhas TRAT & Y &910 €, 31U g9 Heg offoig| Usb Hifd debas uRar & foag &t
BIFI @MY | BTeifh AN ARBR DI 3 & fa I8 N T8l 5, offch d AT ez it
¥ MR HE 6 B # 999 e doae v TR fIER 81, 9 SR ue @, 941
ORI B, AR A IS B A1 SRS B, be ARPR Pl G qdooiE ol Ay
SRE-HER B fU A1 AT A 999 daseiie 8 dife g9 AR-gRe iR TH-BeHR Bl
T TOIRY & W B .. () H ISRAT BT AW R §, MY Ared € @1 § o @
M AR o ST gl S8 BT Aded I8 © [P 3R 89 fUes Sard! &1 W&l daooig T8l ol
a1 9 fies & w® STE| 98t @) SiSeR wew &9 2l (F9uE) # a1 fER & 9iae w1 gl A
a1 faer & drean g, 89 [ 7 I 21 (adm)

MR. CHAIRMAN: Now, let the Minister reply. Please sit down.

SHRI KAPIL SIBAL: So, Sir, I just wanted to give this background. Having given

this background, yes, we must make sure that in these institutes of excellence,
whichever engineers pass out of these institutes, are employable. But that also is
very complex; and the reason is very simple. The technology is advancing at such
a fast pace that even those who are skilled today are unskilled in the context of the
enormous expansion of technology and advancement of technology.

So, we have to have a constant flow of learning and re-learning within our
faculty. We do not have a system in place for that. Sir, I can share something
with you. I was a lawyer practising in New York. I was practising in Wall Street;
and under the rules of admission to the New York Bar— and I am talking about the
Seventies — I had to actually go through a course every year to renew my license.
Even to renew my licence, I had to go through a regular course of study every year.

DR. K.S. RAO : Why did you not do it here in India also?
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At e Ry F8t A1 Fard 81 S| M9 & T 96 @S BRIk Hedl b d A @
B Tl ST HEd © (b MU T PR fGAT? ... (Fau) 84 AgS AT oo BRAT TS| 3R
U B RFH B AT I ATES e I Ry et TE BN ITE BT U 3R $Y
fepufefadt 781 erftl 5@ fhudifad) 8l Rt A1 SMEiemR Saca™ 8l 8| 519 ATEUIsR Saefq
TE BN A S Feddgardd TS & I F B T I IgI? FEl A8l I Al $B e

B UTQT| 89 319 I X W & 6 Sl Seg W & 9w €, our industrialists could go and

set up some centres there. They should collaborate with them; and we should give
freedom to those universities to be able to do that. 3 #31 @red € & AN & Fed
W 99 T 8| R AT FEl 91d 87 TAN P 9 & 94 $Y T, A g9 96 g d8l B, T8l
a1 U TE S| 9E Ags A Tod 2] S Wk Y, el A, 9 B R B
forg i gfaemd anfee QT sk g Rag| S et & T |1e1 8 T Aed § 6 89 |9
I 8, B W DI g Tl IR @ .. (@) ¢ T8 W A 99 AW e 9| A
A © Pei-hel I AN &l AT AT gl DA I8 ANl & U qIER A UFT1 Al B, I8
A & ATH Tl DY U gRT AT W BN R T HUN Bl A dedil B, I8 0 A
Ao Bl oifth g Jft 1 T qRIR # reidl iR AN Bl gFe T8 HAI A1 T8 I HHY N
TEl 93| B I AWrABR Aol TSI P fvarq & fa & wwfd 7€ 8 |epdi ... (gaem)
it g1 g de (aRfY): oy & # drerd € a1 arferat aorht 2|

2 wive Riaer: e @ § a1 & 4 Qe o g

Sir, you raised a very important point about some amendments in the
provisions of this Bill. 1 can assure you that we are going to have a
comprehensive legislation that covers all the I[ITs. When we have that
comprehensive legislation, we will take care of all these problems. In fact, we are
going to have a Tribunals Bill. So, all these concerns that you talked about
including lack of appeal will be met through the Tribunals Bill. So, you do not
worry about it. [ have noted your concerns. In any case, any decision of the
Arbitration Tribunal will always be allowed to be challenged in the High Courts.

Nobody can stop that. That is a constitutional right; that cannot be taken away. So,
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this is not an issue. We will take care of all these concerns. We wish to empower
our children.

Rao Saheb rightly said that what we need to do is to ensure that
immediately we put a policy in place through which our teaching faculty must be
empowered and the numbers must increase. We are doing that. In fact, the 12"
Plan, at its centrality, will have increase in faculty; and quality faculty will be at
the heart of it. E
18.00 hrs.

So, with all these words, I commend the legislation.

# gHed ARIU AqEd : T9A (UBS 99, INfad S SR iU Seita b1 W
gfcffeea g =feg. . (agm)
MR. CHAIRMAN: Let the Minister answer.

.... (Interruptions)
qumafa wEied ¢ HAT SN, Y S| < L (F9dT)

Y ool I At (fHER): W, S 11 A B HIS 2, IT SAD! 91 IR R 2

3t e Rt ¢ § B8 W@ E [P 99 89 AN ATEAEES. DI HRIRRIT AT FHRA
dr ST S g ¥ €S2 HeToR @ U AU aR% W PR FRd 8 I TTe
CRUMCEEIN)

2 gRTed ARV ATed: 37 31 P& DI, (Fagm™)

3t Hite Rreae © 89 [ =T [, A s 7d I

sl vl & |1 [ commend this legislation for the House to pass.

[ ABIGT : TR BSW &I AN 8 Al 39 f[dd & I B dd 3R SR 3ifaR FH
BN T% e & 99 99l 2 B

3P AFAHN WA ¢ Sih 2

MR. CHAIRMAN: The question is:

“That the Bill to declare the Indian Institute of Information
Technology, Design and Manufacturing, Kancheepuram, in the State
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of Tamil Nadu, to be an institution of national importance and to
provide for its incorporation and for matters connected therewith, be
taken into consideration. ”

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of
the Bill.
The question is:
“That clauses 2 to 34 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 34 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI KAPIL SIBAL: Sir, [ beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The motion was adopted.
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MR. CHAIRMAN: Now, the House will take up ‘Zero Hour’.
Shri Dilipkumar Mansukhlal Gandhi

2t feeltugpar FmgaEena M (3EHeTR): FUUfT #Eley, # MU gyl odl g b 3
e SIRT SR & HIH ¥ U AUl A9 Aed H IO BT Hidl QA1 b5 WHR DI
HErcAT M IS YT ASMR MRS ATSAT &1 I8 Aol ISR g4l Aol & 9 |
HERTG, A Y 88 A 3iR 3@ d5 ARBR 1 g Aol Y6 DI 8| 30D ATH A D75 DR
P AR T AW IS Bl ASTAT TR I IO ISR RS AT & dgd 91 STl g
fUBel a1 ATl W I AT It %8 &, fhr oft TR # 39 R MBI+ e foram o <&t 2
AR I8 FHEl ¢ [ T9 I8 S AWHR B AT 7 iR g0 31 S5 IWHR < @ 2 a1 iR
S R B ¢ T T Y| SHHT BROT I8 2 [ 379 WHeAd cad 4§ Dls gl
B! @1 2l 9 BOIR A AfId FTAB! SHH 2 AT I8 8, 9D AT A <ls 89K BIT Hed
21 3 TR I I TRUMABT & AR 8 AT 3T AW a7 & HHAN &, 37 Fdbl ohd

PHedl B

T T DI RE AT H YD T BT HRAT Aeal g b HerAr Wl IS

0T ASR TREY AT BT TRUNADT & S T W AN DA DI maggebar &l & I
TRl B T AUBT A e arear g 6 TRwiferdt & @ @i 78 Ao an @
3R BRI, TREHR A 3MUE fHar Sy 5 o9 S IR 921 31 < <& & a1 ot ot grora #
g MBI <o A AN Bl A8 Y& DY b AN & 39 GHI H ARl Dl $O Qe
fra | Al AHee S WA B SMY A1 99 IS9P TR Bl 19 BT goal AIRM A I
HDHAT &1 39 BT A 3H 10T BT ST B ARG B

AR 3D ATETH W B ARPR A IME & [ 98 39 TR Bl 8 & aR H ABRIS
WHR BT god fder <
SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Thank you Chairman, Sir,

for giving me the chance to speak on matters of urgent public importance in the
‘Zero Hour’.

Sir, the UPA-led Central Government has proposed to decontrol the urea
price and also to increase the prices of urea by 10 per cent. The Soumitra

Choudhury Committee recommended to decontrol urea and allow increase in
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prices by 10 per cent initially and later bring it under nutrient based subsidy by
October, 2011 E

The empowered Group of Ministers approved this recommendation on 5"
August.

The 10 per cent hike in price per tonne over the current maximum retail
price of Rs. 5130 tonne could translate to an additional expenditure of more than
Rs. 530 for farmers whose condition all over country is very miserable one. From
next year, companies will have a free hand and farm gate prices of urea will be
fixed by them.

CAG report on ‘Performance Audit of Fertilizer Subsidy’ has been Tabled
in Parliament on 5™ August, 2011 which told that 45 per cent of farmers pay more
than Maximum Retail Price. The report also pointed to the problem of artificial
shortages created by dealers during peak seasons to hike prices much above the
Market Retail Price.

Instead of putting an end to black-marketing and corrupt practices, the
Government measure is only going to put the farmers at the mercy of fertilizer
giants.

Already, the Government had on July 8, 2011 by a Notification, withdrawn
any restraint on increasing prices of non-urea fertilizers by the companies and
stated that the market price of non-urea fertilizers like DAP and MOP will be open
and thereby increasing the prices of all non-urea fertilizers, even much more than
what was in May 5, 2011 Notification. Hence, the Government move for
decontrolling of urea is coming at a time when already farmers are paying hefty
amount for non-urea fertilizers and rising input costs are a disincentive to
cultivation.

Urea is a key agriculture input. Decontrol of urea prices, like in the case of
DAP and other complex fertilizers, will put a big burden on the peasantry and
costs of production will increase substantially. This will result to increase the

deplorable condition of the farmers who are, now, suffering much and are bound
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to sell their products below production cost. In some parts of the country, farmers
find no other option, but to commit suicide being trapped in debt. This move of the
Government will go to make their plight more miserable.

Hence, I demand from the Government to withdraw the proposal to
decontrol urea and also withdraw price increase by 10 per cent.
SHRI P.K. BIJU (ALATHUR): Mr. Chairman, Sir, [ also want to associate myself
with the issue raised Shri S.K. Saidul Haque.
MR. CHAIRMAN: All right. Your name will be associated with this issue.

Advocate Shri A. Sampath, please, be precise and put your demand.
SHRI A. SAMPATH (ATTINGAL): My request to the Government is to order a
CBI inquiry into the worst ever communal conflagration in the history of Kerala
since Independence. It happened on 2™ May, 2003. One evening, nine persons
were hacked to death. On the search it Marad in Kogikode district. Subsequently,
the then Government of Kerala, UDF Government, constituted an Inquiry
Commission which was headed by Justice Thomas P. Joseph. That Commission
made certain revelations. The then Police Commissioner deposed before that
Commission that it was an operation carried out by a well-knit organization. It was
a quick and sudden attack. It was over within 10 minutes of time that such an
attack happened. Not only that, that Commission has made it very clear that there
may be some foreign elements behind that. The persons, who have made evidence
before the Commission, have stated about a Finance Minister also. The finance
was given and the weapons were collected and stored.
MR. CHAIRMAN: Please put your demand.
SHRI A. SAMPATH : There was a conspiracy and because of that such an attack
happened. The then Home Minister of the subsequent LDF Government wrote to
the Government of India. His first letter was dated 12" September 2006. Four
times, the Government of Kerala has requested for a probe and investigation by
multifarious agencies, including the Central Bureau of Investigation, Intelligence

Bureau and Directorate of Revenue Intelligence. They should be entrusted with the
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job of inquiring into it and to bring out the real culprits behind the Marad
communal riots. So, the justice should be done to the State of Kerala.

SHRI P.K. BIJU: Mr. Chairman, Sir, I also want to associate myself with the issue
raised Shri A. Sampath.

MR. CHAIRMAN: All right. Your name will be associated with this issue.E
SHRI ANTO ANTONY (PATHANAMATHITTA): I request the Government to
do the needful to prevent the fraudulent marriages by overseas Indians. It is learnt
that thousands of Indian women have been cheated through fraudulent marriage
with overseas Indians.

All fraudulent marriages occur by hiding the marital status of the already
married overseas Indian men. Innocent women who get married to such men take
several days or months after their marriage to realize that they are cheated. At
present, there is no mechanism to get information about the actual marital status of
overseas Indians. In foreign countries, overseas citizens should provide a
certificate which proves the marital status to get married. In India there is no such
system. Therefore, fraudulent marriages by overseas Indians are increasing day by
day.

On this occasion I humbly request the Government to set up a mechanism
to collect the actual material and job status of overseas Indian citizens through our
Missions abroad. If such a mechanism is in operation, then cheating cases
pertaining to the above category can be prevented.

I also request the Government to make it mandatory for the certificate
issued by the concerned authority in our Missions abroad that an overseas Indian
citizen is not married in the host country. Our Missions abroad have to be in
constant contact with the concerned authorities in the host country in this regard.

I understand that the Government provides an amount of 1500 US dollars
per case to assist the victimized women in documentation and preparatory work

for filing the case. However, this amount is not sufficient to meet the expenses for


rjs
 d. by f4


25.08.2011 203

legal procedures and other concerned matters. Therefore, I also request the
Government to increase the amount in this regard.
2N TERW @S (et):  HBQY, AT g SR e | e o1 Hidr e, gqa forg o
3MMUD! qgd-9gd g=Iare ool gl # I8f R agd & "yl e W q@l HRAl Aredl gl AT
DI JATSME §U 64 AT 81 T T, b AR Ulell AR SR ar ga Arell @ dg 41 ¢ &
ERI faeell 3R SR A ST gl 78 ©l § ¢ &1 Al &1 & ol 39 AWy &1 3muehy
T TSN §, 3MU & H $9 a1 bl A1 drsar gl U AT # 9 ol ot e
AR AN I8 TR A9 & & foly o1d § 3R AN 98t & aral el oFf ¥ eR-SeR S
g, 3oy § Srvae o @ o afuds H1egd | WRBR ¥ AN Bl gl H ARBR A AT FHRa
g 5 fiodt 9 fiwre, i § SeR, ek & of, Uil 81 §Y SR, SR B 89
feeelt & fory Yermrel defmdl S|

TRIey, # O AN 9% e g P arer 9 &) 7% Y s wd # o gt v A AT
FRA g & Sl I Seal I8 Wl A1 Sl SRy § ™y v AT AT R @ g B s
IS A HIUTeTTe, 3T, AGar Bl Y Juedl db A1l oS | SR YeTd BT agd Bryal 8|
3T 64 WA B M 8, olfba g8l & Al 1 ¥l Bl A T8 Gl gl 98l R ¥ B A
A @ oIy # oNus A W WRGR A AN Bl § (% a8l W S @l DI SR | 3T o
I 1 AT o, g9e oy aMue! dgd-agd g=gars| 517 2=l
[uf wEed ¢ A 3T M HEare, s gl T, ged AR AT REGHR IR U 311 Bl
A TERM TGS S S A9y & 1 g PN 2
SHRI LAXMAN TUDU (MAYURBHAN)J): Mr. Chairman, I thank you from the

depth of my heart for giving me a chance to speak during the ‘Zero Hour’.

The Government has placed a budget provision for the new railway line of
near about 35 kilometre from Budamara to Chakulia in the Railway Budget last
year. But, I am sorry to say here that whereas the railway line from Rupsa to
Budamara has been completed, its other connecting part from Budamara to
Chakulia has not yet been started so far. This work has been undertaken by the
Rail Vikas Nigam Ltd., and near about Rs.22.14 crore has also been sanctioned

and allotted in this regard.E
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In this connection, I would like to make a request through this august
House to take steps for starting construction of the railway line between Budamara
to Chakulia without any further delay. The proposed railway line will help in
making direct and easy connectivity between the industrial belts of Jharkhand and
Dhamra Port of coastal Odisha. This will reduce the distance by 60 kilometres to
70 kilometres from New Delhi to Bhubaneswar. On the whole, this railway
network shall provide the opportunity for development of mining activities located

in the tribal belt.

2t WHh g (FEAYR): ARG G J8I9d, WX olld qUT &3 IR § AfShe Bietl
3R BIRYSH BT ARHII AR fAfhedrery AYU AEIBINIS &3 DI YHAT DR (afhedrerd
gl T8 T 300 fHarier R T § W ITAR & oY I 81 59 ARSdHd Dletal A
e Frded § A dioh Wew § R sl @ waw W e IR auf @ gaflend gri
Aeh MM 5 2| AfSHa Dol gRT THARNS A §9 UIGAHA &l ARIAl & U TR
SR AT 91 W@ gl 9 U8t 2003 H SR gl 398 R Sl &1 Seora e
T, BT gRT PR A TS| T URER] 2008 W OGERT SWARE gl FOrH UHEENE @
qISahd § A=Al 7 89 & HRU FSTRN B B graar T8 & TS| 59b 91 IMRas
SR 8 MU, 2010 ¥ AT FIAH & BRI | AT DI AbT TAT| Ugell HROT AST-For
& IUHON HT 7 BT IR GO AU & UTSaehs H Hivdl 2l

HEIGY, WBR B WHbR B g TRileng vl g @ IR UHS! (A1)
UISIHH DI TAM B oI QM1 Al oY MagIdHar & T8 gl R oft afe ugar sifestaes @t
g B AT 92T g 2 6 @R 9« A fSA-HO IuPR A AR-UrE el SR W Afsha
Bicloll § SUY Bl 39 3919 9 <WT ST a1 < & Had § Blololl DI BISHR a1 a4t
Pl DI AT E & S aiey] gl TRE W T Sfievrges & v # f Rfa a8 ¢ &
TS (RSN UrewhH, THAEIT UG H & AT U MR vy § Rradr wadide
UISIhH I Al ¥ DI Wdg & A8l ol JIdagR Afehd diersl A fUwd ani § el
(AR & T 26 SiaeR U B 9@ © Ol 9¥ d YSd Heax fafdheareral § s+t
A ¢ %2 Bl 9w H W b3 ARHA Dioer TAAleNS @ AT A A9 W § o6l W Al
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FoR IUSRY & & SHY VAl oIl B b GAISS §R1 SaTqR AfSdhel hielsl Dl AT
& W a1 aorE il g o @ 2

TRIGT, IS ¥ # Hx & IR 3 Feem gfifes a5 B 21 7w v I T e
IUAR RS FavT # fhar ST awd aidr &l 396 forv fafeecar favwsi &1 smavadhdr
W Bl & oifs Aeilang ol soufdar @ wrul VU fRifhaie Bl 3k b ot HH 8
W & fora® g ST @1 a1 TS 381 21 3T e HIETH | #T JAWE § b Tarsil
JUY T 19 AfSHd piorsl Td BIfed, SEaqR H UHSl (FSAANGY) Urershd Sl A=
UeTT PR & WY DRATS DI S|
[qufa wEed @ AN S gd e 3R EARIST T SR T AW 2 e g giRT Seiy g
v & e 3ag fan e 2
SHRI NILESH NARAYAN RANE (RATNAGIRI-SINDHUDURG): Sir, my

question is to the Environment Ministry. It is regarding the Gadgil Committee
which was sent by the Environment Minister to understand the environmental
concerns of Sindhudurg district of Maharashtra. As far as I have learnt and read in
the newspapers about the report of this committee, I understand that the proposed
regulations are completely against any developmental activities in the region. For
example, even a normal villager, a very poor villager will have to go to the State
Government or to the Central Government to move or remove even a small brick
of his own house. So, the industry, the infrastructure and even the road projects are
going to get affected because of this committee report.

So, I would request the hon. Minister to reconsider this report because the
developmental activities in the region will really get affected because of this. E

The economic structure of the District will get affected because of this. So,
I would request the hon. Minister to reconsider this Report or to scrap this Report
completely. Thank you very much, Sir.
MR. CHAIRMAN: The names of hon. Members Shri Shivkumar Udasi and Shri
Devji M. Patel, Shri Sanjeev Ganesh Naik, Shri Jaywant Gangaram, Awale, Shri
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Marotrao Sainuji Kowase. Shri Eknath Mahadeo Gaikwad and Bhaskarrao Patil
Khatgaonkar are also associated with the issue raised by Shri Nilesh Narayan Rane.
SHRI M.I. SHANAVAS (WAYANAD): Thank you so much, Mr. Chairman. I
would like to call the attention of this august House to a very urgent and important
matter that is concerning all the Members irrespective of political affiliations in
this august House.

As we all know very well that an agitation is going on in the Ramlila
Grounds. I do not want to go into the merits or de-merits of the agitation of Shri
Anna Hazare, but I am concerned; I have my own agony; and indeed, I have some
anger also with respect to the mode of agitation that is going on. A call has been
made from the Ramlila Grounds to go to the houses of the Parliamentarians and
gherao them. Hence, so many incidents are taking place in many parts of the
country.

We, the Parliamentarians, are the guardians of the Constitution; we are the
law-makers; and we represent every nook and corner of this country. If we are
intimidated; if we are black-mailed; and if we cannot reside in our houses with our
family and do the legislative work, then it will be a great disaster for the country.
We, the Parliamentarians, have been safeguarding the Constitution and the
Parliamentary democracy for the past 60 years, and if the very root of
Parliamentary democracy is cut-off, then anarchy will be there. What had
happened when the civil society marched in 1930 to the Emperor’s Palace for
giving some powers? Mussolini was given power; he became the dictator; and six
crore people were killed.

Sir, we want your protection. What will happen if we march to the houses
of team Anna Hazare? What will we do if tomorrow BJP workers march and
agitate in front of the houses of Congress MPs? What will happen if the Congress
MPs march to the houses of the BJP MPs? Anarchy will be the result of this. So,
through you, I would urge upon this Government to take urgent steps with regard

to this issue. This has never happened anywhere before. If this happens today, then
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tomorrow Maoists will take up this dangerous weapon. So, we have to control it,
and we have to stop it. The Parliamentarians should be spared irrespective of
whoever has made the call to do it. I would respectfully submit this to you. Thank
you, Sir.
QUL 7B ¢ A {3 Sfl, AT G Bl G b1 A= o |

... (cTagm)
MR. CHAIRMAN: The names of hon. Member Shrimati Botcha Jhansi Lakshmi,
Shri Anto Antony, Shri Ratan Singh and Rajaram Pal and Shri Pratap Singh
Bajwa are also associated with the issue raised by Shri M. 1. Shanavas.
*SHRI C. SIVASAMI (TIRUPPUR): Mr. Chairman, Sir, [ would like to bring to
your notice the importance of Coimbatore, which is the Manchester of South India,
and also the importance of augmenting flight services connecting the National
Capital  with  this  industrial town in an  effective  manner.
Air India flight which leaves for Delhi from Coimbatore at 1510 hours in the
afternoon takes a detour via Mumbai taking about 5 %4 hours to reach the National
Capital. A private airline namely Spicejet operates a flight from Coimbatore to

Delhi via Hyderabad taking about 4 hours. At the same time, Indigo, another

* English translation of the speech originally delivered in Tamil
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private airline, operates a direct flight service that takes just 2 hours and 45
minutes for the travel between Coimbatore and Delhi. Since Air India takes double
the time, most of the passengers do not prefer to travel by the public sector carrier.
I would like to point out that this has resulted in Air India running into losses
because of the artificially created non-viability. I would also like to point out that
Air India was the first airline to introduce a direct flight from Coimbatore to Delhi,
but Indigo has taken its place now. This raises the doubt in our mind as to whether
it was done deliberately to strengthen the argument that only private players can
operate profitably. Hence I would request the Government to run an Air India
flight directly from Delhi to Coimbatore and back. It is also necessary to introduce
re-routed Air India flight service between Coimbatore and Chennai and also
between Tiruchirapalli and Chenni. This must be done by Air India to come out of
the red and also to compete well with the private airlines which are operating in
these routes. This would provide better connectivity and effective operational
viability to Air India. I urge upon the Civil Aviation Ministry to look into it and
introduce a new flight at the earliest. With these words, I conclude. Thank you.
SHRI PRATAP SINGH BAJWA (GURDASPUR): Thank you, Mr. Chairman, Sir.
At the outset, let me thank you for giving me this opportunity to raise this very
important matter concerning my State of Punjab.

When regulatory and support functions in an integrated manner were not
available in one Complex on the international borders of our country, and realizing
that there is no single agency responsible for coordinating the functioning of
various Government authorities, the Government tried to redress this situation by
deciding to set up 13 Integrated Check-Posts throughout the country.

With the coming up of one such Integrated Check-Post at Wagah, there is a
need to connect it with the Dedicated Freight Corridor after extending it to
Amritsar. That is what [ want in Punjab.

Further, it requires the establishment of the following facilities: (1) A fully
developed railway siding should be set up at the Attari Railway Station with
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storage go-downs and other facilities; and (2) There is also a need for opening the
railway route for the containerized movement as is being done in all other
international land ports.

The Government can also look for private partners in the region to establish
some of these facilities through a PPP mode since a lot of companies are interested
in sending their products to Pakistan. However, the absence of containerized
movement is creating hindrances.

[uTafar wEed ¢ Sl feuTe Ry |

SHRI PRATAP SINGH BAJWA Therefore, my request to the hon. Railway
Minister is to look into this matter and consider this proposal of linking the
Integrated Check Post with the Dedicated Freight Corridor after extending it up to
Amritsar as this would not only make it a successful gateway to Pakistan, but also
would boost the trade prospects with Afghanistan, Bandar Abbas in Iran and St.
Petersburg in Russia to a very great extent. Thank you.

#it ot g (smvieqR wifeq): QWG Helcy, g=are] § s HiegH W HHE Bl &M
USTe & el (R AL THElL ghU" © R ANY Bl Bl IR% ADR ST ATl g

FEIGY, 3T |d Sd & b Sfd 9GSl T SH a9 &1 o1 A1 dgd a9 g Bl
SRA e Bl T I W TS D AN AR H, S B R @ wed q€ Hew™
HUM off, I8 I8 M| IT IHYMT Ad ob D A1 TSl T FiTh g A oADHR AT
IR &R ABR O Bl oxd M| 59 9H9g ¥ fHft 997 5000 W1 B B A1 39
THRT | [H THT G A DR BT AP a1 DI Araed | WIRgST SH & fATdl <2 H Sl
o 7 e 21 FENTg S AR OF BT WY IR YR B, 9@ Sl 81 &1 Al g, 98
Y8l A IR TR GIAT| ol ST T 3T St & & doTg geb dfer e 8, ysi SR Bl
qI HHT 21 3T 70 AL AISE AN 9 & S7El 81 X8 o Sfoly eley B 3ud qreay
T PR I o= 2 f6 a8 <1 A H.wa.d. & ao" g 399 M1 % 200 ANT BH FR
T2l M Y A 2 fh I8 S RISi WU B WRBR B GURT 8, §9 dHIAT Bl g5l B
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I AN XA DI Bl H dE@re [HAT SMY, AT Bl SHA Had] MR MY D SR R
10000 FISTETT Y AR W AT IS D AR TAN &3 B Well 8l [ | g=ar|
MR. CHAIRMAN: Shri Ram Kishunji, your notice levels allegations. $ua1, fax
faere @1 w9 7 |
#it IWfbYE (T<iett): AFFT QU Sf, § IR U< & DRER, Sidl & Q9T H HE
AT &1 IR TG H AR el § g QAT FeAY g8 [Sdh1 IS AHATHDHR SN - Y
A foram| aTg T ARy A # YRR Bl dd] s | S WLUH.N. B T B
AT 2, aﬁwﬁéﬁmwﬁwwg&%@

fyurfEal gRT 99 el &1 R 9ig &R died gU aRAR| ISy HATEhR RN o 4
3 G foraml 390 YR e9RYE § YRR ST U] Afed bs Iofdd g D ARl Stell
# 98 9| IR BT AR A & ITTeld H WK SdT Uit H UHAH Afgell a1 d
off| ST S H&RI1 fielT, IHH AT 80 ARZARIT & W& B S8 ofl, Afhd IFH 180 A TG
qfEeliy §<t 9918 s | 9 Ui A7 A1 o7 SS9 O § @I, S IoHad g4 Afgdl Bl Udh
e it gei | 7 faar )

JHIRT FRIGE, § e A1eqd | $9 TR |aTd Bl Fed H @ ARl § BRER
B Sl HAHED GGG 8§, S A ARG 8§ 8, ID ARB WRDR Bl AN AT
ITET G| YR H ATAlar B 8, g8f DAl ®I YIel O I8 & Ao dfedl ol 9t el
H Bfedl & A1 @1 S @ 2l SHD I e BT Bl Saod el ol § 99 g9R9 O B
3R AT T I g8 BY VI B AR Iorfas §& fial, Ra g o 2

JATIRT HEIGd, STd HAIEgd 9§ H ARHR A aedl g b T AFaUdR SR
SMhR BT Sicll BT ARIET0r B AR W P55 IR 3 GoH H AhR SR TSI IRDBR Bl
e S &Y {6 39 el | Sl Terd B B k@ 8, oial H S AuEslt |fed b Al @
BT §S, Sl WIS Sfell § 9 &, ST AT FAAR TSR 81 8T 8, W AT | i 7
JIR B BT Sl T AFGS &, ST e (BT S|
JUFY A7EISd : S Y 9oy 39 [AU¥ (U9 Bl IRg BRIl ded 8, 9 iy 9ol
QT

... (cgagm)
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QUi wEea: & o AT, S BHe fBRIR BHIS! 3T AT & IMfBYH St & fawy
@ A TEg B B
A TSN T (WEAIUN): QU Heled, ORI H 1600 fHeARier & Fqu A4l ©
3R 42 §&TME 8, S ORI & Sl [ThM 3R ¥ & $s axgall & Ja-Faa & fog
98 e ol YR & AU & HAlde BiC daxiTal b1 FaTad I WRBR & BRI &F 4§
3T 21 Y WBR A I I 2 79 A 9IS Tae 1981 & il ORI A <reH
qre B TG D1 ATl 7Td, 2002 TP §HA o BT GRT 10(20) B 3fcId A TTEH dre Bl
dArber 3iTNRET AT ST o1, f5ad 9IS o1 &) gfdd oY, g arfafaw 2003 & 49 <rsH
TS DI dlbel JARMRS A R a1 M1, ORI are Bl SIHR WRAT Tl &

FHIT HEIGT, ORI W9 TIGH die Y ASld IUARCET B qdT T 5T TRDR
gR1 HaTferd A Wifthe AfHT AT 21 9 d15T Bl HH B WIS I ORI 9 <TSH e

THA SR Tde 1961 URT 12 TU. & Idd SN a9l sHH R & dgd HRIAT T o,
iy W §H o Tae 1961 W HaRM 2(15) ¥ WICTd NGO & ARAT § IR &
RO WY G SR ARRIBI T ATl WA @ IR A arel o da gul ay 2008-
09 I ORI A <IZH IS Pl AHY WRAT B Y SR S TS T | ORI IR J I
A St Ud gg #A St BT TAER gR W WY TR drs DI IR G fSar g SHH Cad
I 1961, °RT 2(15) # Ty MU aRade fFRed &= &t famreht @ 2

JAART Helgd, § 3fUd AR ¥ WBR A FRY Bl § [ IR AFAA H
JAEER BN qAT T A CIGH dIe Bl SHA o Ta< 1961 D Tl A o HY| g=Iaig|
[uTafy weted: A RagpaR Serit 3R 47 aol T, udd o7u e SNl Srasiias ued &
v & A1y 9g B o
AN TR oS () : [HIURT HEIGd, MU I Al b1 9HY oA, s oy afuehl §
gaTe <ol g I IR TR0 HATT B U A I B LS LS. U (TS Bie
SRR Hdaced sfear fafics) 21 s3SI dfd wHarl €, $91 Sgafdd HHamRal &1 I
AT 8, q31 TNl © [ T§ AN AT AR W YA BN A A1 | 9 AT Heanar A
B IR 3R BrIeRr FEdr anfe uig-o: drell ¥ a8l B Y W8 8, dfh A 9P g5
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frafia =2 fpar T 7 otk fFafia 8l fou o9 & -1y s dd9 W drer B e
gl

@1 AIfieh da gfg W 99 2009 ¥ ARG 21 39D AAEl YR ARl 7 I8 ol
forr g 5 o ad HHaTiRAl &1 RGRI HHATNAT B aRIER a1 e, offdhd 3T db 37
el HHAIRAT BT I8 da 781 et Je1 &l FIfAd S99 81 & BRU §7h U By
gfen 78 2, o fafeen @t a1 mfase we @t g 2

AT AR HElGd, § 37U HILGH W s AR Rl Al g b gEer SR
TR HATAT 59 QR M A of IR $9 A1 & A1 ¥ AN dHar &, WS # IR
IR # S wfat @ € 9% 4 ¥ 6 9¥ 9% 3R AR d8f W ¥l & g, g4afey 3
AT PI, D! WA DI @ U 7o WAFSAT & TR R Wl § WIAHpar & S| 59
A1 & g ST HHATRAT BT THM AT AT bl g1 fhar S|

AT S qrel BT AT [Sa-g=arg|
[UTY ARG ¢ 2 o AT, 31 REAPAR IaRf &R 5 Savst 8 ued &1 $AR TR
IS & [ ARG B DI SIAN & SR 2

A .. R
3 &. 8. IE () : qerey, § I8 9 are?
JuTafa Aged : Bi-8i, diford| 31T IR 37 Ssy, R ¥ Siferd |
3t &. 8. I : Heled, § Ugell dR B 3 AT §l
[UTIfY SIS : B9 1 =TEd © b 39 3R SN S |
St &. ). IIEW : ABIGY, O H ALY US¥ & qrarare, Rua, SN, fomearsr, dear @i
el #, exiiie & IoieTd, g, IAQR, AR el § JuT HERISG, & WUSKI, Tifed],

ANYR, Med g el W AMERT, MER), @arell 3R el Siid & AT agard 3 Har
A &l A AR IRIfeT A9gd HReb 3T IS UTeld &< ol 39 S & T I1%: W) a1 &
T € SR A & A AR D A8 BRG] DI PR YT 3R 3T YRAR P WRU-UTH0]
B &, e HRO g 4 Mfdep, A ok Aeid s g1 3 am 4Ee Bl
AT & a1g & nft a3 a1 Srgyfua Senfa # wnfie @ frar mam g,
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AT 3R Al ST B G SIS H oA DR o AR H g 991 & G o
ay gd 100 @I WEIE B gD §, olfh 3 T g9 SNl Pl IIYAd SITania # Al &l
fopar mar 8 AT ®RoT 59 Sfadl & ol | g S Bl

AT AT AL I W WHR A AW & {6 MaR1, AaR, Tarell gd Taqell S Bl
TN SIS b1 Aoft # wnfdrer fhan SRy | a=gare |
QAT ARG : 7 SIS W WHATd, HHAR ARG UIISy, A WY 9 3R A ey (g B
S & SN, ST D A TG bR DI AN & A B
3t HAct fheiR wwiS! (FEEd): FHURT HEIGY, 319l 37U+ q31 Ush dgd & He@yul 48 W
I B BT Hiepl AT, §9D Y H MU Iga-9gd &garg <al gl

U Y AR D T D AN TR W F BB AR R NG 5| A 9T &5
TENIST B, Ol SR USY B 3IreX Il B, RIAd! MY A SAET AEE NeqiTd gl dgf
3TTEd & el AN a7d 21 9 987 & N9 T S aadd & oy wig e T8 g
SAfU AT @ T IHRAT UTofepy 10T el aadid &xa & A1 370 U1 & Bls BH B o,
ISRAESEEIR IR I

W &g WHR F IRY T & o@D & I&EF & oy Jevsa S+ug H
AR S AIE ST H §obi DI T IRATY @il 9, a9 9 §6 # 1 grag™ & g,
I JA 9 ¥ RO o Fob AR T YT AGAR P Yo PR G | IR Yo H W B
TEIST W TG FATHT B, SiEl Ues-forars fdepd v 21 9w # S fen &, 98 98 dHad
27 TR 21 # 9Rd WHR A I8 fFdeT Hom {6 I uew afed g # I8 imeer S
MY b @Dl & &A@ d [AP B [y, ITH! &R AR A Aag Sl gyl A1 Al
e MRA AXPR F IR IQ¥ A¥HR DI Il 8, 981 98 I &7 Bl oy &M § @d &
STt g1 # I8 Wt /i B [P S qh a8l eI BIg g1 Xedd g el <6l 8, Saih
TSl W ol JEvISd dd 3R ARITST ¥ FUSIEl dd Yold drg AR 8l o] %IE

T I8 f9e9 © T Ife 98 Yad ofie+ STeg ¥ Sfeg IR 81 ST § Al i d o,
! qex1sT # 3Ny | TSN AT §, 98 T8 A 9 hddx BIs 7 Bl Ad0RT Bl 3R
B! ISR BT UH Qe a1 S| 59D Q-9 H qEm & §@ § v F -
forw, &t @ Ram & fow te < dex &t aRe g anfeul
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2t HETAR AT (TAT): AR AU ST, g7 & H I DI F i D1 Sl Jlepl fQn &,

IqD oIy # SMIHT AR JHe BRAT gl § Fed & A1 J 9RA IRDR BT &1 ATHT

AT AT b a1 STISHaT gRT 91 Y Y8 &R0 | S8 AR, Sl BRIBIC ATDAH]
&3 H USdl 2 3R SR USY D AM¥E D A0 H THAE A §, ANRM D A9ad & |
T B A H, T g8 9 Al aR Wl [Beldier 81 PRIble, Sed T A
AP FAREE D U] AHAH], Tedl R IR U & a1 H del W1 g T8l 2l § 3Maehr
&I AP BT A b T8l & SHfed DI o@d gy, #-1 d9ay &7 A7 fUssr 5, W
SAIHAAT & 3R [T8R & & AU &7 8, U DRIBIC AlbA &7 MR GO AFHY 3edel
ARG W PAR Sl B AT &5 AR 2 AR $0d A1 I, BT AHad &5 ©, s
AR ArHaHT &3l § S b Y -9 & folg 99 78 W $Ig d$d g el 2l A

FET B HIEH ¥ ARBR Pl S BRI 3R e Bl [ g8i qeeprel Sfed 3 gl a1

S| S g g9 Sie W) fafRd oxe & 81 ARM Al BT ARl @S & Hgohl
g 3R T ATHAHT & TES HITIGR & SR M9 & 919 DI g 9 8 3R T4 & qMi
IR degel B goob a1 & fhAR [T & S W HF ders § TR SHD! BB HH
MM MYl § ARBR A AN BT § deblel a8 R Yol FHior fan Sy, difes Srean i
HIH! BIIGT B T AR AN & SMANHA & (oY IRAT G Fdb | gl ddl & a9
T AT DR g
#t IRE qAE STIaE (qafan): Juaid Heied, 3iTST 61 AlbaHl HrRiars! d D &
SRM g3 o0 IR e & & oy orgdfa oo &, 39 oy o1ush! # qgd-agd &-9arQ
& g

BN AEHA H YRR R Tdbd da1 & oy fauri fafe a1 R 717 g
JfpT 52 7 I AR e 3R 9 & Bis TaEH| $afau e 4 ¥R 8 ® 8 8k
DT U1 TE S U1 @I 8, P Sd I Tl [99T & A B 8 iR 9 4w &
SRR B ST BT B g1 fAURT BT I O ATe, O B Sd! s g g
fafdtel SfERAT 7 IR &1 SR A1 3R HRATg B B UihAT Y& DI Al b1
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d¥ GRI RIFICRYT PR &A1 [T 81 el RAMFAR0l & T80 8l 8, Ib! UIeT ol & w7
R & SRt 8, e wror farh a1 fafels 3eq @ w2
g il <@l M1 § {6 AW & a9, g BRA Tl Bl S g% R dTdll D
BN 8 BV W Tl g WHR S 39 WA # Fared AR A e fewof F war 2 fF
3MMRIR TRDBR AR Bl DI W0 FT T8l & <l 8, Rl 7 &R D bl fHueH & foay Read
DI IR T B & Q7 w%ﬁﬁaﬁwaﬁ@a@aﬁ%l@
“aretfaer & g & g, ST=id ®I Y ©
AGIE Bl gHAIE B dIF & %@ Y 2
FIYH 91 Je1 Reaq arell, g1 Ramad @
T RriRe a1 8 et frreft o g1
3 # WEH B HIEH W, WBR A ARG HAT A fh fafsrer st o adien o
ST 3R faurT & fafrei siffetRat &1 Y fAurT & srefi| 7 wa AR 9= Hidems & aref=
Gl SY| I8 URANAd dAlbuTel @ A @1 S| g6 eeal & H AUl drd FHI Bl gl

S fawg, o1 9Rd |

et e g (STR): TR 93U & WAE A § AUDT U JDheil® oAT AR AT S
g5 @ qw A ol e wrfior fedieser T @ v Ao ad @ g g s o
bl & 98 H 3T | Hel dredl g b a8 oy &1 1 qdeil® 8l ¥ < B Brll| 39
S H ST PR Sedd BT SR J 9917 o7 3R IS9P 91 Sd 98 9 Hx 3T, gl
AT I & [P el golfaehoy off SUdT 309 e fhar war 8fik o9 99 &< 3mar @
UG AAMAE T Sl THF AP HAr off, S SFSe o1 o I R fawam feaml <&
TR S PR e W a1 o1, I8 A1 8 WAT| I8 DHadl 3 & T8, [ Dol BT 8l TAT|
Hifeg fohar o fo5 a9 2012 db <o § Pis VAT g T8 A gl fasten T8 8| & SHTE
fasrefl STgEt| # ST =rear § 6 Sl At X8 MU S Y 9 Wi fhar o Rer 87 SR
S TRl ol A I @ oy SR BiF A W 918 SME? W st A ® f5 39 v
DI, ST T BR AT 8 IABT BIRA AN BT AR BRR T AT 3R Iep! UeR HRY|

M fawy gg @ (sieHE IR R gluwde): weley, sieA™ e fgu Wi § oM
I B WRBR el §| T8 AIDUATE el §| T8l RIS gl W& §l RS qEH H IfSHMH
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PR TerE q VT 99 fRRRT SerT, R 99 R ger foar R S aRd & fag
forer @, v T8 A9 Rl SeERm & fag § wEar € % 99 2003 # oA @ s,
TcerR ¥ RTR 0% U & A€ & R @Rl &1 S-S s 21 9 2003 # SR
9 PRI 100 FUAT AT 3R a9 2011 H IABT (HRAT 230 FYAT R 71 17| st 37rs
ATt § RPN 99 BT BT 100 R | QAR 230 R B ol ft g1ar # 1 fobar {6
WSS B Sl BIR AT SAH qeldyl BR AT 7| AIRMER F UICeidR ddb Al |
fPelier & X &1 a9 fHRmn 7 w0 o7 o) SN deiaR 13 WY o {31 21 omw |ifw fs
ST g9 g18dC Wl H UGd © S® Wpl O H 13 WY SR I H 13 W O &l R I8
H9a B? WRR fAEeH & fag ¥ g3 g ©l

[T JEIST @ PHUAT 3T AT R

it e ug @ ;AT I §W P I T P WHR Tl © 5 7 o et B WK g,
ASIGR I TRPR 2| # ISTERVN AT ATl § 6 AolgR Ao SHRIeNS I qigeic QM| a8
qigic ¥ dIc THeT 9 Uhs &R, dic & fhan <l R 98t 4 e s & forg
TRTYR ST Ueh AOIGR MMEHT Bl M-S # dIc 3R a4 &1 fHr & 100 w0
ASIGR RIT HHTYIT? RIT IE ATHATE! 87 T8l ISHAM FHEaR € T §  ATS-9gd Alhe!
o1l & R HH 6 TP ol &1 YA dHet Bl 3, B3 M @t va SHad 8l
g, TleTRY &1 A%R BT 2, TG BT B, 9 9F HR 21 ol AT 37 AT AR S r
BN ® HW DA T 2l T8 feHT H o B W 98 HHS 2 e gaure RS,
D PIF-BIF WEI ® - MO, SRRFEX  (QNUIE), Adfda  $OifER g,
SRNGR ThAUTe, Ta S et & 9 § 981 9aT| S9d! T adl vl 81 S 99
AR et faanl # AR oM 6 qRa a9 fARr a9 of| iR # § U 91d 3R der

=TT E o SiSAN IR B89, MR W &1 IR 8189 affierg, diadar iR el
g1 BAR €U ® SN gl & (Y 397 IRC 8199 # S A 37R %8 DY gelrol buid o |

QU A1 ¢ YD U 8 AT AT, GIR1 A9y 781 Q|

2t faw] ug @ : YT AN Y W Bl IS T ¥ g, Bad al HAC A BAR qHIT,

faeell 3R BIctdar A1 T TR 89 BT 80 WUAT fhRrAT o S Ia1 BN 400 ®9T B fr
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T wH BT R A Bud AT, Afh S TGN U BOR ¥UY B} fadn w1l .. (HaH)
@t I & S IRT BeW et 7§ 9@ AW fhvrar 7 ok S Sgad W TS g8
gl ...(@Em) § A7 #Rar § 5 IRe 899 &1 S R gar oI w8 99 #e e
S| .. (F9gm)

[UTIY WEIST : 3F IMMYPH! Phls I1d Rbls A Tal S |

... (cgagr)”

St THE W (ABEER): QU JEIed, # YD A W WRGR, W™ AR ¥ A4
AT A 43 &1 O by f[Jererd Wied gR1 sl B Agfad § @ on @
gierell 3R FAMTT @I 3R P HAT ATed gl ) TRoies & a8 d=d aWhR 7 s
ST @ AR o fTU fRevr &1 el &l difs |fedl | dferd A Sifoai w9 e &1 4 a1
H T I AR M 98 Ih | WRAR B 59 0T R HHE-T Fdied AR &I dfage die =
ff ot gev o & R ffRka W@l & eRu Aewerd v em wdt @ arfs fsst @
] AT B 7 et Wb | A€ DHRU & 6 M qp A A SR S/ STl
& oy et uel & 91 ST WepT 3R 7 & fUss o & fory srfard el &1l

Heled, # 9 WdY H YD DIDI dlel q2F B IR IMMUBT &I NPT Bl el gl
D ey ST 1 gkar wien & 99 I 15 REwR, 2010 B 363 SIS e
Rierpl o1 Fgfery @1 A SR &1 W) 59 Frgfad = 4 S sfa/qal s & Sseieari
@1 st snfa & &t 7 sraax fgfaa © @ 18 e s, d9q 9 €1 O omefa ©
fp T e B BPRIGAT = fQur § off Py o @ 1 3@ TR AR A 7§ P 15
femR, 2010 &1 SR FYfa e & G B Sed WRIY AE dRarg oMY R I o
SIAHIRAT & RITE HSI SSTHS BRIATE DI SMY| g=IdT1a |
1. wWen fg (Faen): 99l JRIGd, ST B WERRIET 7 WY Y Sl AN ST 7, 9@l
dIST BT AEA HT 3T AAHT FGT H Y AR QAT B, § Mud Ui SR e dear gl

Herqy, fIeR 3 Tam|r Nen & fdid oTiR |PpY, g, WS AR IR Sl D
et & S T &\ g@ oM § IR a9 # el & il e 9@t ur st yare
d I BT DD TRl Al bl faenfd o <1 ©l 1983 H dchleid [d8R ARPR &

* Not recorded.
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T 73 Wit FeRer g 7 oR 9 99 uRare & Aem ¥ G & udy @ SR
heH IS AT| e AT AN & U BT T4l H I G AR $H IAHR FARI gFeAR STHIA
o1 fafad &1 S=W 39 faU 1984 ¥ SOt Bram=ard Wt far, W) ST 9% a8 Ao
3R # TCH E Bl T TRE b WHR 7 1987-88 ¥ Tlex, TSI 3R gviorg Ffedi #§ A
g DI ATS BT HRIBH qbR S Q21 # Had IowT o1, W I8 W HRIIT & IKl 4
B @1 iR AR & 19 § || 1 AT ARAd BN s & wq W dArdl ARl Bl
et # GREl @1 48R &1 o Q| 3ol & 654 a4 & a1 |l Ta@ & fas™ & forg
a1 Rl ST ARBR SR T € D5 ARDR T USA Bl gl Tb GRATS Bl AR A TGl B G
P BRI H RR TS T | AT FARAT 81 & HRU Beg ARBR T aRIIAT Dl &9 H Rad
B AR ® GES Bl TG BT b (Y AW qh, o, Fe! 3R Sfex Al H SH
FATHR I8 B Ul BT AT B, EN (TBIARR BRI Uhs H Rae & JaRl &l
gﬁ%ﬁaﬂﬁﬁmmwlﬁwaﬂ?wmmmwm&lcgvbcqwdl‘g"IE
M TEET TRM @ (ARR): qufa qeled, WX e &3 drR 9 e ® 9
TR 3 TS 7l ggt A 7 Aards fi d @ fog @lder on, ofee a8 Taelt wifdd
B3| ST DI W UTd BIR Uhs Wil H I dIo] el 3, Ry i &1 4R Jear
IO US| fHAM ST Hive feH & |ed # &l

W WER I IRY & 6 I [FAM B PR & T®RE A J3rraon IR Iqaed
HREAT SR 3R Tebell 19 Ay B dledl W Sl U DSl BRATS DI O, Hifd g1 W
fopart @5 IS B TR B g 95 TR v & 39 39 R {d HRArS B S|
$t AR UTA (STHaRYR) : FHURT ARG, § AIHT &, < H Aol fhami & o fRIfd g,
I 3R AP BT AEdl &) 9« D [Fam HW gu, 4 ffgie § gwifed e 81 9
[T A AR AS 9 U8 D T B, Ae S & b Al B A1 WRBR 8, [HAHI Bl agad
& forg ad gg o=t & o 99a gii SRR 7 fHam &1 a9 9 R %07 /1% {6 ol

[T Heled, H 3MUe AeqH | HEl Aedl § (P I 9T I Bl B H1 AT
g7, foei @ort 8 fean, A S ST 9 w91 ofed R fEam 7 e ®or &E
STl 39 & oY, BEl 4 & U 3R B8l caer & (o form o1, § AR %07 € %@ 91 9
SHMER AT 9, olfth ITehl IUHT hlg o9 81 |
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JHTAT HEled, # YD HILGH A HEl ARl § [ IIADd do THE A 3R
@ A Bl dAfeT o1 fea & fRa § S sRgd do € 9 widl # 2| IRd AR
TYATSSS dbl DI Al WS <l & olfeh SRIGAPA debl Dl blg Afewre! &l fAerdl, o
P BT IR Bls v el ot

3 H YD HIH W WRA WRHR & fad HA Sl F AN HRAl @redr g b
TeIgSE ddl B TRE IRIGAGA dad |l BIC fHami DI SddTel F01 § Fb, $HD oIy
Ie AfS] Y& BT BT B B ggars|
[UUfT AEGT @ o1 BAS [HUR HHE AU IMMUDBT S IS I|UTA SN D (AT & A
g B B
2 IO IWATA (WXS): WU HBIGY, ATYHT Iga-95d AR| IIR YW & 3RS SAIG D
sRaTR faom de # e favmr 9 @S daW, ke gN o 916 B aNis o9l &
AT ¥ dieg d1¢ Med aqaxl o1 i fhar wan o, G e g fam qifva fear T
7| 91g o Bt AT # wwIfad Al & T 370 Ugpell & Wi 9 W IR0 of Wb, T BRI
0T & WY g9 IRl DI SHaTg I A6 F T Bic &l T Y| oI 26.05.11 BT
99 # BRAITIR fAprd Ws H #9900 & 3f=<rid 8l @ BT Bl FRIE0 BT ugdn, al 98l b
el = go o7 916 I8d aga”) b1 W e SR @1 e fharl S wwy A1 ur b
T AT # Sie 1 & oy R T 39 99a™i &1 10 988 ’fedr WR &1 o, et
T {9 R T o ) @Y eft| feRie 17 SRR @l 916 oM & dT, St 3T off,
U1 WSicbell BT AN & TRE A STl 8 AT 8, Saih A R o1 A TR BIc qb
& T IR B AR 91 TEd IgR Hed df Rafy 7 1 g F v N ggaw wan 7 @
31 <&@l 8, e gRUTHREaSy a1gu™d &rF & Marfiai &1 SH-ATel &l I9IR Wasl a1 afl
‘fegear St IfifSsd SrgaR 8, S9H 39! g fqearor ear g ... (eraer)

[T WEIed @ S ©, ST 37U A R |
Y Worg AT ¢ WRIGY, W IMUS W ¥ WHR W ;IR ¢ 5wyl i @ s

U a9 T Tqa”i | "ieren A €1 36 A= $9 416 jI8d adaRl Pl AP B AT
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fator <frg e SR, @I a1 & wwy gWifad TTiEl & ARG S Sad =M 8 9@ | 9g4-
gd ATl

|UMA AEEd ¢ A U HIH! G & 9 Y gY 21 FR 3MY §d Yh-USH e &1 a9
o, A1 # 9 Faeh! e BT HibT @ ol gl

ﬂﬁ#ﬁ?ﬂ'&ﬂﬂ@:@‘cﬁ%‘l@

19.00 hrs.

AN Tt Rig dem (Af): w@ey, SR Uo¥ & qaiEd 9 @ dedEre, S Wy, AW @
PR MREYR 3R 4% & #ed [R™UT & 3R AR FHad &3 Bl MY BR | I8 W agd
Ug ¥ BICI ¥l g dell I W& B g8 W B AT 7S ¥ =N bad 35 fhdHieR ¥,
S SIS @ S B 21 Sl Ad W bl § 3R g8 | eordl MREYR BT A 99 8 Fbl
g, ofdT IS IF HF IR AN B B 98 W I8 VIS oS 991 AT § T 9&d D
safery # A &Rl g b a8 qredare, el sredt oru Sifiw el # sifed Wb & forg g
ST 2, R W AN 98 o €, d8f & Al Bl U 78 e I A BT ;MM dF HidhT
TE el 39 Be W AR-AR <6 URAT €, dfder, qredEre, O, BiunSt §, gafag #
e § 6 3_RT iR SeREe B IS0 s 9§ SArSdx a8l & ARl &l I el P B
BT IR fogr S| g=gare]

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): Sir, I would

thank the UPA Government for giving to the nation the Right to Education Act in
2009 in order to provide education in remote areas under the scheme of Eklavya
Model Residential Schools.

There is a need to provide quality education to the students of the
Scheduled Tribe people to check drop outs, to check child labour, to check their
going into the hands of the anti-social elements. Through education only, they can
come out of poverty and it would create self-confidence in them for competing in
the country. It would create self-employment. Due to illiteracy, they are not
aware of health hazards and seasonal diseases. By providing quality education, I

am sure, they can overcome these things.
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In Vizianagaram District, out of 34 mandals, more than ten mandals are
inhabited, to a large extent, by Scheduled Tribes. 1 can assure the Government of
India, on behalf of the Government of Andhra Pradesh, that they would provide 20
acres of land for setting up of Eklavya Model Residential School. This will help
ST students in the neighbouring States of Orissa and Chhattisgarh.

Therefore, I urge upon the Government to consider this proposal seriously
in order to provide quality education to the ST students through Eklavya

Residential School in Vizianagaram District.

$it T e (WRAQR): AEIey, WRAR TR D U &l RIS YoId A= W Usd e anf 4
e §1 U SaRfIS WRAR F $FR T A WRAR A FYRN AP 9 Yeld DI R
frafondi= 21 v oo vorft 252 9 gEN wal 244 W fwindE gl o st @ afa
e g1 &, U d S 2] 9l AT SR AT & HRAqR & Al afeRial BT SirarEe
srafes Fwifad &1 @1 B HI-dhs BC URdET fawg Yedl §, uRasd gfaer g uE B
SUYR U e e Al 781 a1 gz 21 A X FA HEleT ¥ e & Hiegq o frded
2 fr 37 A1 Yo SaRfaos &1 oy 99 B QY <l I Seoidny © fF I WER A
3ra uorE faorst & i By gl R Ry €1 A X @3l 7Eled g1 |l faoier & ey
fafor & fog s wem X ™ aRass g 9 989 8 9 | 89 9 9gd TRl BT

it Torer Rig (Wae): J8ig, # 3N HIeW A AR WReR & AMd dded e #3re
H M U dgd Jedqul 97 &1 3R Apte HRAT ared gl e &1 ifver sffdem &
ded fon faeneml § gawr e aTel geai & i gfgfd 9 a8 vy W6 2 9e 9w W
@ Q1 IR BT A9 2| ARG ARDPR 7 e & PR b Tea qdiien AW & q1eq |
THIS & dfad FHE Ud BHGR 9 & dedl Pl IR-aM W Sl Ipdl § 25 Hied
F:ged w9 fod™ &1 wraeE T @ a™r 12 (1)([@) & IEd B T gl " uey

HRBR o I G BT Ul B g o [qemed # yaer fQarn 21 99 gfaay o 65

PRIS T BT A A PR W MUIAT| S a8 UAD I8 Bell U & BT 3T Bl |
maﬁﬁg

HETT IS TH & Iped B B B 4RGN B AR AT 520 HIS Y BEH, A
e arebel ST ARBR AU FATEA I T T PR Ahel[| s WRDR & AAIH DT gRT A
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® TEd WINER! PR Bl W@GE gl g 8 T8 UIsde Wpod H AW UM ATl gl Dbl
IABH 3R YIGAYRIDI & [T 35 HIS BUY Bl IATIDHAT BRI | 37: H WRA ARBR A A
g 5 s & d8d 7= yew AReR ® "4 Ruen Afe & dgd d= B 65 e
AT & AR AR T FRz Y| I8 B 8IR 57 BT & &, ¥ <« BT |qared o
i IR H TN R B B IRBR T e &1 e R e S a9 e, offde I
ARBRI P 3R =T Aewar T81 Ferl A1 TR qedi Bl 1w el (Hal qre|

Uy 7RIS : SIp §, 319 MY §3 |

it Torer Rig (Waw): {fa o, ove verel &= | ot I8 AT 21 |t =t &1 I fawy
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QU AEIGA: SN A G 3101 Bl 09 {8 S gRT SOIU favy ¥ W AT e
g, 9 fo@eR U AW < <1 30 jIoiw STaETe, S SrIsied ucd, Sl RIS gur, A
3[R HEaTel SR &t Wi HHR gisy St o f4E g SoIY Y qT | ST JUd] HEg
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it SAEIHY RiE (WERTorS) : Ay wEey, Uhilens & &5 UdUd @ ATuRdTel © BROT
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TIT| Gt A H ¥ AR W W, O SR A1 A | ) 7 98, T FOR IR 9S
T SR AT ARG PUAT XA 7 Alb ST MR 1,24,000 BUAT IAR BT AT W AT
gF YdEdh W Pls DHIRATS ol §s| A IeaaqH ARTAT D NS & drase 91 F b
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for T=fRE e W S BRI BRATS & SV $HS A1 & TGl § 3 BT faaror
[ERIBSIY

N A W AEard (@EER): FHElT St s g dtem &1 Hian famn, S9e fag d
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9 o T ol 99 WHY T gRI vl & W foly Y| $9a arefar 3@ &R 1 o fofg
Y| A8 g -9 FEM el IFD q1g foF Al & Wd fog 7Q 7 A1 I Q1 Ao faar
T 3R fFa w7 fog 1 9, IT W B gerasn TE A ATl o9 39 919 @ <9 a¥ |
afere &1 MY 2, Bea I8 € 5 R faml & e forg g 9, e wR H fasieh & wraR
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| It =l S, fhT S el 99 g drell B, e w v U 9w TS w® E
Saf g & IR 9 9 W H T8 | W@ I

JHIRT Sfl, Y Y A¥e B @I HAG F gEiE @R 9ffd & RaE 21 I8
ggd 91 A1 ¢ 3R &M WA $HD! YT T8 DR @ &| IS Ped © [ BH THDI dogUIA
TR W ©, DU Bed © [h B HAPele PR T ol I A6 U Al WA § Py U W,
S AT BR A <l A @ gfd St faware €, a8 fqvarw wrforeHi § w9 gl A o
HIH 3 &1 AT BT LT MDY B §Y PHel dredl g (b 98 39 W &M & AR WDHR
@ 39 W SRIATE B R AEA0 S BT Q- FarasT frel|
qumafa wEed: A o srrard, Al Torer (g SiR Sl o AT A ST 9 qEETe gIRT
oMY T fAST F MU Y BT FEE B B
ST, o G (BETST): wurdfa o, AT UQ¥ & SR AfEih AN W agd W ol
TIfad gU E1 AN & § Ui 9fY g, S9dT U BieT ¥, 98 & frae &5 Rare, A9k &R
S & N dER B MY 2] U8l B BAN UYddid &F § Yold HI -icdd dgd bH ol H qar
ATedl g b gad! WS WR Sl Yl ®, 98 &% 8l M1 & I qSHele- SR’ TIR Bl Al
YRSl JHIfAd &1 S &1 T SFAl ® AN W W BT gH1E TS & 9y iR wR g
& § AR H S Wied A ©, 9 W gWIfad B 5 2] 3AeIY H WRA ARBR H AT Bl §
f6 QA 7 We &3 & NN DI FAGT & ATY 3R SMHR IUN Y G| 3HS A1 & !
Ul Sl 6% GAT 8, SAD! g Breb (HAI07 fhAT SY FAT SR A SRR SATaT A STl
Sl XAl &€ 81 g &, S8 Ale] BRIl S|

N TR 7. IFER (TFYR): 9T HEIG, ARG, H MRARge Rrars gRkarsH, i
TSR GRATSAT 2, 99 folf 8F @ WK & o 9t wraemi & d8d gy o g8 2
ool a1 aul 4 39 RIS & B™ B Wi & fay iR Renfid @ = e & forg
WHR 7 BT 2500 FIs ST & gl offps oy aRaiomT & &1 arRg gaedR i &
fafe 81 8 7 A1 98 U SaeaR 4 & fARa 8 i ok A & fRenfidl 1 Teme
IR.3TR. WIferRfy 2007 & AR S¢S HamawT fierr =nfzy, a%'ﬂﬂﬂé’fﬁqua%‘fl
WRBR F R B fh o Y eI TR R ¥ & ¥ ShT GOUANT ganl &, S ey €
SHERI B W &7 T IR0 fHam 71 2 &R SR M ¥ Ugel 8 USai SR AR IRER
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frar ar g1 4 onue WEemH W WRGR W Il Ho fF F8 U ™ g WOl SY 3R
favenfial den Rifea &% sem & v sl & S|

M s AR qosy (ARSE): wwufd oft, § amue 912 | ARGR D1 &M REAR
AT B 3R AT =TEd gl ool IR # AgTd v, el # wHégTud 21 gt St
WIFR & 98 a1 @R 2 b 910 Ba-hxd 98 B e ol 8] 59 8H USidiRal o
WH BRA & Al 4 a1 o § 6 AR a9 A € R H b 8 Sy, fe v g 8l g
S8l qh RES BT [AT © Al SAN WAGI &3 & 3fvd Sl dibRl frer 8, a8 W) SiRel

&l g g8 IR diel Bl <R Uhsdl g, Sdfh d8 &7 IRE< Iod d gl ddsig Uh 9 2,

S8l & NN Bl Sael YA BRAT TS 81 & BAN 9Rd WRBR A A7 & [ g8l dersis Ma 4
TEH TAT GEGE T R S SITATIIA B HAGIR BId™! 8, I 3P [l SMY| g=uara|
MR. CHAIRMAN : The House stands adjourned to meet again tomorrow at

lla.m.

19.11 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEriday, August 26, 2011/Bhadra 4, 1933 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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